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The Lok Sabha met at Eleven of the Cloch
" MR. SPEAKER in the Chair]
"ORAL ANSWERS TO QUESTIONS

Fire Fighting Services at Airports

*141. SHRI R.S. PANDEY: Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) w1:ther Civil Aviation Review Com-
m ttee his sugg>sted som: steps for improv-
dng ‘e fizlliag seevics atairports; and

(b) if <0, th d:cisioa of Goveram:nt
rthereon?

TH2 MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI RA]
BAHADUR) : (a) aad gb). Yes, Sir. Go-
-vernm nt have appointed an Empowered
Cinn ttee to procsss the recomm:nda-
ti>°s md: by th:C.vil Aviation Review
Ciraa re, with a view ro fiaalise Go-
wvernm :nt dzcisions thereon,

SHRI R. S. PANDEY : May I
k1yx wretrer the Civil Aviation Review
LCommnittee wich was headed by Mr.
J.R.D. Taita has subm:.tted its report
and, if so, whit are the details?

SHRI RAJ BAHADUR : As regards
ud:tails, I will be able to place asummary
«of th: miin recomm:ndations. I think,
«hit has alezady bzsn doas, I'donet

-
[krow. Thereis a detailed report. There

are manyrecommendations. I hope, I will
not be asked toread out the whole thing. '

SHRI R.S. PANDEY : May I know
how many airports are in the country
where the arrangem:nt made is fully
equipped to fight fire accidents?

SHRI RA] BAHADUR: TheD.G.C.A.
has gotas miny as 85 airports under his
control out of which 37 airports are being
used by the Indian Airlines. The arrange-
m:nts for fighting fire accidents, etc. have
been provided in som? m:asure or other
at all of them.

SHRI INDRAJIT GUPTA : May I
know whether it is a fact that som:time
ago, in order to mprove the fire fight-
ing services at the airports, some orders
had b:en placed for imported fire fighting
crash tenders about wnich in this House
miny Members had riised cerrain
qusstions alleging that this type of crash
tenders were not suitable for us and that
the foreign  suppliers were also
deminding exorbitant prices for them and
wneth:r it is also a fact that now, aftes
further consideration and enquiry, the
Governm :nt has also come to a conclusion
that this particular type of fire fighting
crash tenders are unsuitable and too ex
pensive for us ?

SHRI RAJ BAHADUR : It is true
that tenders were floated for the procure-
m:nt of as miny as 20 crash fire tendars
and they wore released in 1974. A
technical committee was set up. The
tend.rs were floated on the basis of
specifications given by the technical com-
mittee. When the tenders cams, they
were again examined by the technical
committee undr th: Chrairmanship of the
Secretary. Then, finally, an order was
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plsced on M. Kronen bery in "gpyd. " ©
I know, we took full note of the objections.
that were ruisedin the Howse and owside
and, ultimately, we also drew up the con-
tract 30 a3 tosstisfy all our requirements.
‘The tender that was accepied was found
by the Technical committee to be satis-
factory. But the negotistions on the
conteact took & very long time because
M), Xronen berg raised many objections.
Because of that, it took as much as sbout
12 months to finalise the contract, after
which they demanded an escalstion of
17-1-/aper cent which was not acceptable
to us. Therefore, we have fioated venders
again. Tbhe tenders have been received
and they are under scrwtiny now.

Export of Tobacco

*143. SHRI JAGANNATH MISHRA:
Will the Ministerof COMMERCE be
pleased to atate :

(a) whether thereis a proposal to export
tobacco this yesr; and

(b) ifso,the names of the countries and
the quantum propofed to be exported?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH FRATAP SINGH) :
(s) Yes, Sir.

(b) During the year 1975-76, & total
quantity of 74+ 3 million Kgs. of unmanu-
factured tobacco valued at Rs. 93:10
crores was exported to more than 40
Countnes in the world. Our major byers
last year were UK., U.S.S.R., Bangladesh,
Japan, Itsly, Irish Republic, Netherlands,
Hungary, Buigsria, Somalis, Belgium and
Prance. The same [level of exports is
expected to be maintained during this
year also. The major directions of Bxpoet
are Lkely to be the same as last year.
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SHRI VISHWANATH PRATAP
SINGH : The two years have been
of short crop of tobacco and the level of
exportsjs expected te be she same.  About

the particular company, 1 would require
separite Dotice.
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' 'SHRY VISHWANATH PRATAP
SINGH : ‘I have  got rimfosmatidn .in
respect of tobacco and tobacco manufac-
tures. About the other lttms, I would
require separate notice.

SHRI B.K. DASCHOWDHURY :
The hon. Minister, while statingthenames
of the countries to which unmanufactured
tobacco was export:d. mentioned also
Bangladesh, Tte people of Bangladesh
are very much found of Dinhata tobacco
which is grown in the Cooch-Behar dis-
trict of WestB-ngal. Inviewof that fact,
I would like to know from the hon, Mi-
nister whether there is any special cell or
preper coordination to collect this par-
ticular variety of tobacco which is ljked
ty the people of Bangladesh, and if
not, whether, through the Tobacco
Decvelopment Board, he is going to make
certain special arrangements for the bulk
purchase of tobacco from the growers at a
reasonable price,

SHRI VISHWANATH PRATAP
SINGH : Government make all efforts for
ircreasirg the export of all varieties of
tobacco includingthat in which Bangladesh
is interested. For that purpose the
Tobecco Board has been set up and parti-
cularly for Virginia tobacco and flucured to-
bacco various measures have been taken
for increasing the export. Various in-
centives are also given for purposes of
dry-curing, for purchase of machines, la-
boratory equipments, packages and so on,
and We are trying to have this according
to the demands of the external markets.
There has been an EEC team which
suggested certain agricultural practices re-
garding various things which we are
attempting to follow.

SHRI TRIDIB CHAUDHURI : I
would.- like to know whether this figure
includes cigarettes. Whether .it includes
or not, can you give a break-up of the
quantities exported by different firms

. v e -
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beuuse,nmuﬁcaued tobm isa monw
poly of three or four big -firms? Has
he got the figure now ?

SHRI1 VISHWANATH P_RA;TAP
SINGH : I am sorry, I do not have
the break-up figures now.

SHRI P VENKATASUBBAIAH :
Andhra Prdesh is the greatest producer
of Virginia tobacco. Since the Tobacco
Board has been formed, does the Gover-
ment propose to canalise export of tobacco
through the Tobacco Board or whether
another  alternative arrangements are
being made. Instead of many firms
exporting the same thing are the
thinking of cancalising export through
STC or any other Government of India
undertaking ?

SHRI VISHWANATH PRATAP
SINGH : Government hasno intention to
canalise the export of tobacco. Tobacco
Board will advise Government,K on the
minimum price of export of tobacco ; it
will have an eye on the markets and ad-
vise the Government in the context of
increase of exports.

Import of Copper and Zinc

*145. SHRI M.C. DAGA: Will the
Minister of COMMERCE be pleased to
state :

(a) whether there is any proposal to
stop importsof Copper and Zincin view
of tremendous indigenous production of
these metals ; and

(b) how much quantity of Copper and
Zinc is lying at present in godowns of
Minerals and Metals Traling Corporation ?

THE MINISTER OF COMMERCE
(PROF. D.P. CHATTOPADHYAYA):

(a) No, Sir.
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"" ) MMTC has in  stock sufizient
quantities of these m:tals to service kaown
requirements of the industry. The posi-
tion is kept constantly under review and
corrective Steps are taken as and when
necessary.
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PROF. D.P. CHATTOPADHYAYA :
Domestic demand projection for copper
for 1976-77 is of the order of 55,000
metric tonnes.

Production is of the order of 42,000 M.T.
So far as zinc is concerned, the estimated
requiremeant is 80,000 M.T. and indigenous
produxtion is 35,000 M.T.

So far as the price part is concerned,
the C.I.A. price of copper Wire bar is
14,120 and of the copper cathodes is 13,740
per M.T. For the zinc high grade, the
C.1.A. price is 7,255 and the price of special
high grade is 7,355. The release price is
higher for the actual users. The copper
release price is 27,450 per M.T. and for
the copper cathodes it is 26,750 per M.T.
As regards zinc, for the actual users, the
price of per M.T. high grade zincisRs.
13,935 and it is Rs. 14,085 for the special

graie. Thne difference between the C.LA, price

and th: actual price is different to a great
extent. Itis becauie our dom:stic produc-
tion and our im>orted goods price are kept
at ‘par and also because of the high tax
incidence on the imoyortel non-ferrous
metals liks copper and zinc.
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MR. SPEAKER : I think this is part
(b) of the question.

PROF D.P. CHATF)PADHYAYA : I
think I have alr:ady answered this part of
the question,that is, at waat price—C.L.A.
pricc—We have purchased and the price
at Waich We are sclling and way is there a
difference. I have alrealy answered that
Question,

I have alrealy aaswered second part of
the question. For first part, I have the
figures. But , I shall subm’t for your
consideration that the declaration of our
stock position will not be in the com-
mercial interestof the nation because it is
scusceptible to speculation.

MR. SPEAKER : Shri Ramsahay
Pandey.

SHRI M.C.DAGA : I wint to kaow
one thing.

MR. SPEAKER : No more qus=stion.

SHRI R.S. PANDEY : How many
industries in our country in the public
and private sectors are  producing zinc?
May I k10w Wicther there is any appli-
cation pending for the expansion of the
zinc industry ?

PROF. D.P. CHATTOPADHYAYA :
I haveindicated the units and quantity of
zinc produced. Expansion is not with our

Ministry. It goes to the Industries De-
velopment Ministry.

Export of Tea to Pakijtan

1*146. SHRI INDRAJIT GUPTA :
Will the MINISTER OF COMMERCE b
pleased to state:

(a) Waether someof theleading tea com-

panies in Calcutta have re ceived inquiri:

1
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frem traders in P;lu'stm for supplyoftes;
and

(b) if so, the facts thereof ?

THE MINISTER OF COMMERCE
(PROF. D.P. CHATTOPADHYAYA) :
(a) ard (b). While Government have no
information on the subject, itis expected
that tea interests in Calcutta and
Pakistan would be establishing contacts to
explo:, trading possibilities. Howe ver
no exporter has yet approached the Tea
Board for issue of shipment licences for
Pakistan,

SHRI INDRAJIT GUPTA : Sir,
during these years, when normal trade
channels between India and Pakistan
were closed, is it a fact that Pakistan was
obtaining her requiremerts cf tea mairly
from Sri Lanka and Kenya ? And if
s0, now that the trade channels have
been opened up, has our Government
made ary projection or estimate of the
quantity of tea which it might be possible
to supply to Pakistan in order to meet her
normal requirements and thereby erter
this market ard not leave it entirly in
the hands of Kenyas and Shri Lanka pro-
ducers ?

PROF. D.P. CHATTOPADHYAYA :
As tothe first part of the question whether
Pakistan had been obtaining its tea re-
quirements from Sri Lanka and Kenya
my answer is : Yes, Sir. But before the
dismemberment of Pakistan, Pakistan
used to import tea from Bangladesh andthe
residue from abroad. Afrer the resumption
of trade between these two countries—
rather in anticipation of the resumption of
trade—an Indian trade delegation visited
Pakistan in January. In that delegation
the Managing Director of TTCI was
included. He explored the possibility
and the Pakistani importers have evinced
interest in the matter. We are explor-
ing the possibility and are hopeful of the

utcome.
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SHRI INDRAJIT GUPTA : Now,
that the trade channels are opencd by the
land route, I think, it is not necessary for
the Indian tea to be shipped. It can
go very well over-land. May I know
whether the Tea Trading Corporation or
the Tea Board has any ideain mind to
encourage the opening of new tea auctions
in North Bengal and Siliguri so that teas
from these tea auctions without having
to come to Calcutta could move over-land
direct to Pakistan and this could help
smaller and less economic tea gardens
also.

PROF. D.P. CHATTOPADHYAYA :
Obviously, while resuming our trade with
Pakistan—particulary in the matter of
cxporting-commodities like tea—we will
be using optim:]ly our land route. As
regards the opening of an auction centre at
Sili guri, I would like to say that it will take
sometime, It is under consideation and
no final decision has been taken .

SHRI BISWANARAYAN SHASTRI :
May I know whether the Ministry of
Commerce has got information through
its market intelligence wing as to what is
the total quantity of tea imported by
Pakistan from different countries ? Se-
condly, in his reply the Minister said that
tea interests jn Pakistan and Calcutta will
keep contact. What are the reasons for
restricting the tea interests to Calcutta
alone ? ‘There are tea auction centres at
Cochin, Calcutta and Gauhati. Why those
tea interests are excluded ?

PROF. D.P. CHATTOPADHYAYA :
There is no question of exclusion. It
was a pointed question about Calcutta
which I answered. Other auction centres
are as functional as Calcutta. As regards
Pakistan’s requirements of tea—which
they are all importing from abroad—in
1974 it was 44-72 million kg, whereas in
1975 Pakistan imported §2-03 million kg
These imports were mainly from Sr
Lanka and Kenya.
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Tax Evasion ‘by Shri R.N. Gocenka

; ‘uﬂ SHRI DK PANDA :
.+ SHRIS.A. MURUGANANTHAM :
© Wil the Minister of REVENUE AND
" BANKING be pleased tp state :
(a) whether the Income Tax Depart-
m*nt has detected a tax evasion on income

"of over Rs. 2cror<s by Shri R.N. Go:nka;

and

_ (b) if so0, the facts thercof and action
being taken against him ?

THE MINISTER OF STATE
IN-CHARGE OF THE DEPARTMENT
OF REVENUE AND BANKING
{SHRI PRANAB KUMAR
MUKHERJEE) : (a) and (b) . A state-
ment is laid on the Table of the House.

Statement

The Income-tax authorities have detec
ted tax evasion on income of over Rs. 2
crores by concerns/firms with which Shri
R.N. G>'nkais closely connected.

(i) Expr:ss Newspapers (P) Ltd. are
found to have resorted to fabrication of
cvidence in the form of books of account,
vouchers etc. to conceal the reai nature of
the undisclised income of about Rs,
1-10 crores brought into the books in the
form of uncxplained cash credits. In
this attempt, there was a cons piracy among
Express Newspapers (P) Lid. and Ark
Investm=nts (P) Ltd. and the directors.

A complaint has been filed before the
Chief 'Metropolitan Magistrate, Madras,
under sections 120-B, 193 and 196 of the
Indian Penal Code and Section 277 of the
Income Tax Act, 1961. The accused are
Shri Ramnath Goenka, Shri Bhagwandas
Goenka, son of Shri R.N. Goenka, Smt.
Sarojkumari Goenka, wife of Shri Bhag-
wandas G:‘:ﬂh, Skri A.N. Si\’mm:
Director of M/s. Express Newspapers (P)
Ltd., Shri Hari Ram Agarwala, brother’s
son'of Shri Ram Nath' Goenka, Shri V.
Kuppuswami, Chief Accounts Officer of

~Mfs; Express Newspapers (P) Ltd.,
Madtss; and M/fs. Ark  Investments (P)
i Ltd.; Madras, b E
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(ii) . Paced with losses ‘running into

“ about Rs. 85 lakhs due to fall in" value of

shares of M/s. Indian Iron and stec]
Co., Ltd., Indian Express Newspaper

(B)>mYay) (P) Ltd., Bxpress Newspapers
(P) Led.,, Madras, Indian Express
(Madurai) (P) L., Andhra Prabha (P)
Lid., Vijayawada and their directors and
others formed a bogus firm in the name of
‘Bxpress Traders® in order to pass off the
above loss incurred on- ‘capital account’
as a trading loss. Alhough the firm
was formed after April, 1971, it was made
to appear that it had in fact been formed
with effect from 1-10-1970 With the four
accused companies as partners of the
said firm.

In this connection a complaint
has been filed under sections 277 and
278 of the Income Tax Act, 1961in the
Court of Additional Chief Metropolitan
Magistrate, 19th Court, Esplanade, Bom-
bay. The following are the accused in
this complaint :

(1) Shri Ram Nath Goenka.

(2) Shri Bhagwandas G:onka, son of
Shri R.N. Goenka.

(3) Smt. Sarojkumari Goenka, wife of
Shri Bhagwandass Gocoka.

(4) ShriG.M. Laud.

(s) Shri A.N. Sivaraman.
(6) Shri Ashok S. Dalmia.
(7) Shri K.L. Shah.

(8) Shri R.S. Jhavari.

(9) Indian Express NeWspaper
(Bombay) (P) Ltd.

(ro) Bxpress N:wipapers (P) Ltd
Madras.

(11) Indian | Bxpress (Madurai) |(
! Ltd., and

S IR B T AR S sl

(u) Andhrs Prabha .(P)' Lid., Vija
wada.
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SHRI D. K. PANDA : As per the
.Statem:nt, there are two charges made

against M., Goenka, the biggest man
of “the - biggest mo>nopoly house. The
.action takan as per these two charges is
ghat two complaints Were filed by
G vsrnm:nt azainst M. Goenka, though
there have been charges against him since
1985, long long ago. The charges were
of chieating, forgery, breach of trust,
«conspiracy to tamper with records and
rtax evasion. Almost all the papers have
referred to this, if I may quote, <maha
-gulmal of Maiha Goenka'. This is
dated July 31, 1976. I am not taking
.muach of the tim:, but I would seek your
psrmisiion to read out only one portion,
“Hz was charged with conspiracy relating
to the company affairs regarding the Ex-
press N:Wspapers. With regard to this
«com)any, Givernment also refused to
.approve R.N. Goenka as-the director.
“Thereafter, Mr. Goenka referred the matter
<o court. Then our Government also
filed a counter against it. Then  the
-Government resiled. Ithas been reported
wthat there was an unannounced mutual
settlement.

My pointis this. Prom 1965 the charges
were made against him. It was relating
to a jure company—false vouchers
K1970), case of conspiracy (May 1973),

non-exiseent. A paper stocks (March
1976)=—Shri Bhogendra Jha, an hon.
m:mber of this House also raised this

.quzstion. In spite of all these charges
aginst him for the most nefarious and
.criminal acts committed by this Maha
Goenka, are Government satisfied by
merely filing two complaints ? I am
not referring to the sections under which
whe complaints Were filed.....

MR, SPBEAKER : It is all right.
You can put your question,

SHRI D.K. PANDA ; So my question
is : In view of the precedent followed
by Government in a case Where there Was
.some unannounced mutual settlement, is
ithe same principle and the same method
woing to" be foltowetd in *hotchpotching

‘Dral Amm SRAYANA 29, 1898 (SAKA)
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nnd scrapping all these complaints ? Or
whether there are any pro\ns:ons under
which he can be proceeded sgalnst?

A
Are Government going to ta.kc strignent
action against Goenka lmmedmtcly to put
bim behind the bars, and secondly’;

MR. SPEAKER ¢ No *‘secondly’.

SHRI PRANAB KUMAR MUKHER-
JEE : I am not aware of any settlement
which the hon. member mentioned. In
fact, I have tried to give an exhaustive
reply in the statement I have. laid on the '
Table, including the charges framed
therein. From the income tax  side,
two complaints have been filed in Madras
and Bombay. There We have completed
our investigations. But a case of this
nature has naturally very Wide remifications
CBI and Company Affairs are also involved
therein and they are bringing their cases
Separately. So far as income tax is con-
cerned, We have filed the complsints and
We are taking action against them. There
is no question of making any botchpotch
or settlement.

MR. SPEAKER
brief this time.

Mr. Panda, be

SHRI D. K. PANDA : Perhaps all |
the references I made to the facts and
the statements in papers could not catch
the imagination of the hon.  Miniter.
Therefore he has...

MR. SPEAKER : No innuendo, Put
your question straight.
SHRI D. K. PANDA : My straight

question is : In spite of the most revealing
criminal acts committed by Goenka for the
last several years, are Government going to
immediately put him behind the bars and
also take over this monopoly house ? -~

SHRI PRANAB KUMAR MUKHER-
JEE': So far as ingome-tax is concerned,
1 have no'’ authority to ‘put any people
behind the bar, 1. .

.!!
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SHRI' 5.' A, SHAKIM : 'You want
«hat authonity also ?

MR. SPEAKER : Then, Mr. Muru-
gmnitithem—not here. SHRI GOSWAMI

SHRI DINESH CHANDRA GO-
SWAMI: From the reply of the hon.
Minfster it becomes apparent that the Go-
woirdthent is contemplating cases jn other
directions also andhe is slready a nsweting
the charges regarding income tax and there
too, camplaints have been made,

May I know whether already some cases
have been filed against Shri R.N. Goerka
regarding 1ome of the anomalies and if so,
st what stage these cases are pending
mnd some of the cases have been stayed by
the High Courts and if so what is the
present potition of those cases ?

SHRI PRANAB KUMAR MUKHER-
JEE. So far as the two income-tax cases
are concerned one 15 1n the Presidency
Magisirate’s  Court st Madras and the
other 18 in the Metropolitan Magistrate’s
Couwrt, Bombay. In Madres the CBI
has also filed a case and in  respect of
other companaes, particulacly, the Indian
BExpress Pvt. Lid , Bombay the CBI s
invesugating. Anothercase 15 beinglooked
after by the Department of Compnay
Affairs.

SHRI INDRAJIT GUPTA : In the
statement I do not find any reference to
the affuirs of the Nauonal Jute Mill
Company. Isinot afactthatin 1965 there
was a complaint about false vouchers
baving been concocted to show much
farger payments having been made for
big qusnuuies of raw jurc purchased
wheress the sctual price paid by the com-
pany was much kess and thereby nasunlly
tax evasion was abso carried cut. There
setm to be no proceedings aganst them for
tax evasion in this particulasr case.

Secondly, the same campany were able
¥ gt a very Jarge quantity of loans from
the Stste Bank of Indis by kypotheesting
their stocks of raw jute and later it was

Oral dAnswens &

four. d-that thos 1tecks were sbnauiveint.
I wouldiike 10 know whetherin this resgiect
slscany procredings of any type me boing.
undertsken. So meny years are pabsing

and nothing is beppeaing at all, '

SHRIFRANAB KUMAR MUKHER-
JEB: 8o fer as the National Jute Mild
is concerned the CBI 1 investigating into

that affair.....

SHRI INCRAJIT GUFTA : Buld
investigaing ?

SERI FRANAB KUMR MUKHER-
JEE: ... ardthey have rot yet ccmp-
lewed and as a meult, ro cate from the
taxatior point of vitw has beer insututed,

SHRI K. MAYATHEVAR : May I
undemstazd  from the hon. Minister’s
reply that Mr. Goenka & his compenics
sre capeble of commining slmost all
kinds of offences under the Indian Penal
Code and most of the provsions are
being wiolsted on the ncometax mde
so on and so forth and all offences are
being committed. Even their newipapers
in Temil Nadu ke the JIndian Express,
Dinmani and the periodical Dinmam
Kodir are writng agmunst the 20-Pomt
Progremme even to this day. Is there
no programme totzke severe action sganst
these papers and applying MISA againat
Mr. Goenks and hys companks }  They
are wniting sgainst the 20-Point progrémme

itself,

SHRI PRANAB KUNAR MUKHER-
JEE: So far ss newspaper jwems ars
concerned, 1 have nothing 10 do from the
taxstion pont of view,

MR. SPEAKER : Next questiobes
'Shry Lalfi Bhsjeaboent,

Shri Gangadeb—also Bor here,

SHRI, RHOGRNDRA *JHA 1 Mn
Speaker, please allow me one gquestion,
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MR. SPEAKER : I have allowed five
questions, ‘The questions areall in the
nature of suggestions and the Minijster is
not giving any more answer. Iam sorry
I cannot allow any more questions.

SHRI BHOGENDRA JHA : I got
up many times to catch your eye and you
are not allowing me. Asa protest, I walk
out.

Shri Bhogendra Sha, then left the house,

SHRI S.A. SHAMIM : This may
be registered as a walk-out. This is th
first walk-out after the Emergency.

This is the first lone walk-out by a loan
member.

MR. SPEAKER : Iam sorry. Next
question,

Loans outstanding Against the
Bihar Government

*151. SHRI N.E. HORO : Will} the
Minister of FINANCE be pleased to state:

(a) the total loan outstanding against
Bihar Goverrment on account of relief
advances; and

(b) the amount of interest Bihar Gov-
errment bave paid to the Cenrtral Gov-
ernment during 1974-75 and 1975-76 on
this account?

THE DEPUTY MINISTER IN
THE MINISTRY OF FINANCE
(SHRIMATI SUSHILA ROHATGI):
(a) ard (b) :A statement is laid on the
Table of the House.

Statement

(a) and (b): Folliowing the recom-
mendations of the Sixth Finance
Commission, all loans outstanding against
the State Governments at the end of
1973-74 have been consolidated. The
State Governments are paying in-
terest and repaying th: principalin  res-
pect of such consolidated loans. The
loans given to the State - Governments for
natural calimities prior to the 315t March,

1974 have beccme a part of these con-
Solidated loans.

18

As from the 1st April, 1974, there has
been a change in the policy of Central.
assistance to States for natural cala-
mities in pursuance of recommendations
of the Finance Commission. No non is
Plan Central assistance is given to States
noW for meeting expendirures g necessitated
by natural calamities. Where consi-
dered essential, . advance Plan assistanceis
made available to the States for acce-
lerating Plan programmes, but such ad-
vance assistance 1s liable to be adjusted
within the Central assistance to States
in the Fifth Plan period as a whole,

In view of what has been stated abave,
it is not possible to isolate the amount of
interets paid by the Bihar Government
on Central loans for narural calamiues
during 1974-75 and 1975-76.

SHRI N. E. HORO : As per the state-
ment since the policy has been changed
*and now all the outstanding loans are
consolidated, the Government are¢ not
able to give a separste figure as to what
is the relief loan ousstanding from
the Bihar Government. I  should
like to know from the govern-
ment, at the time the different loans were
consolidated, what wes the figure and
how much has been realised as
principal and interets and what is the out-
standing ?

SHRIMATI SUSHILA ROHATGI :
It is true that the loans were being con-
solidated and the hon. Member |wants
to know the figure at the time it was
consolidated. In the case of Bihar at the
end of 1973-74 the consolidated amount
stood at Rs 42°79 crores.

»

MR. SPEAKER : Is it against relief ?

SHRIMATI SUSHILA nom‘rcz'?l
That is the consolidated total for natural
calamities.
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tion from the varioug State Gavern.-
ments we hope to review the whols
scheme and we will see in what man -
ner it can be further improved if any
improvement jg called for.

SHRI C. K. CHANDRAPPAN: This
lengthy answer shows that Govern-
ment is not actually very clear about
the impact of this scheme on indus-
trial relations in our country, One
vear hag passeq since the scheme has
ecome into force. Will the Govern-
ment agree to undertake a total re-
view of the scheme and will they
discuss this with the Central Trade
Union Organisations? Will Govern-
ment indicate by what time this will
be done?

SHRI RAGHUNATHA REDDY: As
I have said, it hag got itremendous
impact and the figures clearly indicate
that production and productivity has
increaseq in some of the public sector
undertakings particularly and this has
got its reflection in the mandays lost,
ete, This scheme was announced on
the 30th of October and it is not yet
one year. We will naturally go in for
a review when the time for the review
comes. At that time we will consider
whether certain trade union organisa-
tions could be consulted. This is cer-
tainly a scheme for the benefit of the
working class and the working class
woulg definitely have a role to play.

SHRI PRIYA RANJAN DAS
"MUNSI; The Prime Minister’s
Twenty-point Economic Programme
mentions about workers’ participaticn
in industry. Immediately after the
proclamation of emergency certain
recognised trade unions in West Ben-
gal conferred with likemindeq irade
unions ang announced that they did
not like the movement of J. P. Nara-
yan and anti-national activities and
go on. In regard to management in
various unitg like Farakka Barrage,
Gresham and Craven and Jessops, the
management ig trying to disrupt the
arrangement and they do not recog-
nise the proposal. Have such com-
plaintg come to Government‘s notice?
Wwill Government see to it that these
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schemes are implementeq as announc-
ed by the Prime Minister in her 20-
point programme? Will the Govern-
ment review the entire matter so that
there is a healthy development along
these lines especially in regard to the
Central Government units in West
Bengal?

SHRI RAGHUNATHA REDDY: Sir,
in the very first or second meeting of
the National Apex Body and also in
the meetings of Consultative Commit-
tee of Members of Parliament, T have
made it very clear that the trade
union organisations, which do not
support the emergency or which do
not also support the 20-Point FEcono-
mic Programme of the Prime Minister,
will have no place in any one of the
bodies which are recognised by Gov-
ernment,

Also T have made it very clear that
they would not be given any place at
all. Ag regards participation of the
workers at the shop floor as well as
plant levels, no outsider is allowed to
become a member of the shop level
committee, It is only those who are
working in the plant itself who are
allowed to do so.

Naturally, the management judges
the situation and adopts the scheme in
a manner that it is getting the fullest
cooperation of the workers. If any
suggestion is to be made by the hon.
Member, he is most welcome to do s0
and I shall have the benefit of it.

= W fag : 7rq Fa7 5 9awr
F gI°g 7 FAET FT WO F1 A
FT ST q37 &, Nrefrzfaat a1
g aF AR &7 g § I
FerreT WY 93T & A Mefrfaat
o 7Y €, A fw g wrnard Fraar
A FAATT A gAAR A HLAT ARG
7 98 i FaFg FY ASIT AT
AT A g gife F qlaar gara
FTAT 4GT T FTX & FIO AAIL &
77 AT @ gfr a@gr w@r @ g
ag R1TH G417 7 AAT & fop Ay ?
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T & o yo a¥ Ut ga FT AT
w1 ®Y famr f5 afi ? wT #40 ¥T
amg #§ w17 W farre &7 7 §9
Tfn atdl § A7 SIFRT AT 1R ?

"dreft g Qg : g5 A
¥ g &% R6 13 qory 71 q70g frar
g 9 qre; | ferd AT ora § 1 OF
A Aq7e dfedt #1 1973-74
wrIeeEten dgl FX oy qamm farr
FT 42,79 FOT I gatdza il
wrzcelfen, faq ' fa wradd se=r
¥ 9o ar

Total amount cutstanding from Bihar

at the end of 1973-74 was about Rs. 700
<rores.

a0 A T § 7 g, ;i
A & &7 wav § Y97 adi g 7L AL
qEAis cary wigedq & & § 9@ g
fe a2 5@ wrs & TR FIT WA
gracy: & f&g, Tf@T 1974-75
A fagrzd 3 FOL o Fr ZATTH fF
TIWE AT 1975-76 § 975 T FT
TEIT L)

SHRI DINEN BHATTACHARYYA:
In the second para of her statement, the
minister has said :

“No non-plan central [assistance is
given to the States now for meet-
ing the expenditure necessitated
by natural calamities.”

Should we take it that whatever be the na-
ture of the calamity, the Centre does not
come forward #¥ith any assistance to the
States ?

SHRIMATI SHUSHILA ROHATGI:
For non-plan expenditure, the Ceatre
docs ; not give anything. It is expested
that the State Government can do it with
its own resources. In case there is any
-feed,. the Central Government gives it
through the central plan assista: i
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r SHRI DINESH CHANDRA GO-
SWAMI : May I kow whether itis a
fact that because of . the changed  policy of
the sixth Finance Comm’ssion, the eco-
nomically backward States jand States,
which suffer fr :m natucal calam'ties (too
often are finding it very difficult to meet
the expenditure on natural calamities ?

MR. SPEAKER : You cannot ask

generally about all States. This question
is with- referecnce to Bihar.

SHRI DINESH CHANDRA GOSWAMI:
Is it a fact that in States like Bihar, the
development programmes are going to be
affected in view of this policy and if so,
has the government any re-thinking on it ?

SHRIMATI SUSHILA ROHATGI :
At the time the recommendations of th=
sixth Finance Commission were accepted
they were unanimous recommendations.
Afterwards some States raised it and this
was again reviiwed by the government.
So far this formula stillstands.

MR. SPEAKER : Next queston.

Relief in Excise Duty

o152, SARDAR SWARAN SINGH
SOKHI:
SHRI K. M. ‘"MADHUKAR:

Will the Minister of REVENUE AND
BANKING be pleased to state:

(a) wiether Government have announced
their Scheme of excise duty relief on
43 items, recently;

(b) if 50, the salient features thereof;

(c) wiether Government expect higher
productionj in vital sectorsof the industry
as a result thereof; and

() if so, to what extent?

THE MINISTER OF STATE IN-
CHARGE OF THE DEPARTMENT OF
REVENUE "AND BANKING (SHRI
PRANAB KUMAR MUKHER(EE): (a)
to (d) “A Statement islaidon the Tabile of
the HouSc [Placed in bermy Sa No
LT ms:m *

R e
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SARDAR SWARAN SINGH: SOKHI
It has been menticned in the statement
that thes cheme shall remain in force only
upto 31st March 1999. Why? Secondly,
why is it not possible to indicate the extent
of higher production?

SHRI PRANAB KUMAR MUKHER-
JEE: As I hgve already said, the scheme
has just ccme into force.  That is why it
is not possible to indicate to what extent
extra production will be gvailable, Regard-
ing the pericd upto 1979, while the
Finghce Minister intreduced the scheme
in the budget speech, he made it quite
clear. We would like to see how the
scheme works. If it Works well, it can
be extended.

SHRI CHAPALENDU BHATTA-
CHARYYIA: Will the Goverrment re-
exemine the impostof exciseduryin those
cases where the costof collection exceeds
the actual revenue inccme ?

SHRI PRANAB KUMAR MUKHER-
JEE: Itis s hypothetical question. Hcw
can ] answerit?

Steps to Check Smuggling and Econo-
mic Offences

e153. SHRIMATT SAVITRISHYAM:
SHRI M. KATHAMUTHU::

Will tte Mirister of REVENUE AND
BANKING be pleased to state:

(a) whether Government are evolving
a new scheme in  consultation With the
State Goverr ments to  prevent Smuggling
and other econcmic offences; and

(b) if so, the salient features therecf?

THE MINISTER OF STATE IN-
CHARGE OF THE DEPARTMENT OF
REVENUE AND BANKING (SHRI
PRANAB KUMAR MUKHERJEE): (a)
and (b). Although no new scheme as such
has been evolved by the Government,
arrangements have been made for consulta-
tich be1Ween senior ¢ flicers of the Central

and State Govers ments to coordinate the
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efforts ofthe Centraland State agencies to
check rmugglirg ard other ecorcmic
offences.

st arfet o W wEw,
waft ft ¥ ¥ 9wy ¥ SO § 59 faiy
T T aard qafed & 97 ¥
WA g o I Aifew & sw ww
' goad Wt § R T e
WA feAE WR ST wqifcdor
N o 9T O% wfew S
1, TOEH A1 8rE @ §, a9 ag fog.
9T & I_W g N wgm, fs
forr #1 7 oren wfe, Wk 1B
N wE Nt @ E AT w oA
AT T80 a® ¥ wow weErd 9%
fadT & a1 38 ) oo WY gerr &
wr§ W § 91 3T ) qur feafa
T FET 2 AF 7

SHRI PRANAB KUMAR MUKHER-
JEE: Anti-smuggling operations is the:
responsibility of the Department of Reve-
nue of the Government of India. We
hagve clear guidelines under the provisions
of the COFEPOSA Act. Both the Cen-
tral and State Goverrments arethe detain-
ing authorities. Whenever any informa-
tion is reccived, there is consultation
between the various authorities like the
Director of Revenue Intelligence, Director
of Enforcement, custems intelligence, cus-
toms guthorities, State Home Ministry
and police officials and a joint decision is
taken. So far asrelease is concerned, the
State Governments have no authority to
release anybody o moru, on their own
part. Wehave issued guidelines and they
have to act according to those guidelines.
We hgve received reports that in some
cases they have temporarily released some
detenues on parole, for which the State
Governments hgve jurisdiction, and they
Were wrong paroles. This has happened
in two or three cases nct mary.  'We have
deawn the attention of the State Govern-

ments o this.
A4
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' oiwet wifelt wmw ¥ gET
wvr ag & fw eaafan fadt asgad
T T qr Wi & a1 g7 ' «qrf
®7 ¥ UFA FT GO T ING F

@y ?

MR SPEAKER: Have you got any

permanent Solution for prevention of

smuggling ?

SHRI PRANAB KUMAR MUKHER-
JEB: Ouly y:sterday we have a long dis-
cussion on the Bill itself.

SHRI M. KATHAMUTHU: The prob-
fem of smuggling is so enormous that
Government alone cannot tackle the
problem. So, peoples’ co-operation is
necessary.

Therefore, I would like to know from the
hom Minister wnether Government will
consider forming committees of the public
and giving certain powers and directions
to these committees and enlisting their
cooperation ?

SHRI PRANAB KUMAR MUKHER-
JEB: I would welcom: any suggestions
of the non. M:m>er to c.cate strong public
opinion against economic offences includ-
ing sma3gling, but Ido not think that the
formation of any committee would help in
any way.

oY Atfay AT gt o oFT AAT
AERT T 417 9T favc 7 & fAg
&1 & fr X fw faady eqafas @ &,
A1g ag WA & 9T gY WK 1R
W & Wiax g, 78 faar &y wiw-
Fifeal & qgarT & g g qafar &,
g wEr wiwsfal o 59
fraan w@¥ & faq w1 sgaeqr 7
g, faq & 37 % gleefadra &1 q=-
TEATT W AT FF WX qg IJT FT04T
o @+ & § S fFe wF T I A
TR R

SHRI PRANAB KUMAR MUKIIER-
. JEE: Some cases of involvement and con-

nivance of the offizers have com: to our
notice and yesterday, Waile replying to the
debate, I pointed out that COFEPOSA
has been applied notonly to the smugglers
but to some of the Government officers
also. ; We have tak=n action such as fpre-
mature retiremant, suspension and dismis-
salin anumbYer of cases,and [ have given
the figuresin reply to various quzstions.

Paym:nt of First Instalment of
Impounded D.A.
+
*157. SHRI C.K.CHANDRAPPAN :
SHRI M. KALYANASUN-
DARAM :

Will the Minister of FINANCE be
plcased to state :

(a) wactaer Government have paid the
first instalm2nt of the impounded d:arness
allowance under tie compalsory dzposit
schem: to the employ:es and work:rs ;

(b) if so, the amount paid so far ; and

(c) the total amount of impounded
dearness allowance ?

THE DEPUTY FMINISTER IN
THE MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI) : (a)
Repaym:nt of the first instalment of
additional dearness allowance deposited
by employces and workers under the
Additional Emolum=nts (Compulsory
Deposit) Act, 1974 w.ich fz1l due on 6th
July, 1976 has started.

(b) Till 6th August, 1976, an amount
of Rs. 13- 11 crores has been repaid.

(c) Till 6th August, 1976, the total
additional dcarness allowance deposits
work out to Rs. 104734 cror.s.

SHRI C. K. CHANDRAPPAN : What
is not said by the hon. Minister is more
imporant than what is said by her.

At the time of the enactm-nt,itself a
doubt was expr.ssed ‘here that the big
companjes might net deposjt the amount
collected from the worksrs, I would like
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to know from the hon. Minister tofi:'a-y
whe ther that fear has come true, whether
there are many cases of big companies
who, after having collected the money
from the workers, have not deposited
it with Government. In fact, I would
like to know from Goverr.ment what will
happen to these workers. Have you
returne d the first instalment in these cases
where the companjes have not deposited
the money with Government ? Will
these workers get back the money which
they have already paid ? I would like to
krcw the emcunt of arrears frcm those
ccmpanjes which have not deposited the
money with Goverrment ard whether
Goverrment has got ary account of it.

SHRIMATI SUSHILA ROHATGTI :
A certain doubt was expressed by some hon.
Members at that time, and some cases
have come to the krowledge of Govern-
ment. We fird that scme of them are
in the public sector too, besides the private
sector. We fird that Coal (India) Ltd.,
and its subsidiaries are also figuring in
this. The names of these defaulting
units have been brought to the notice of
the Department of Coal, Ministry of
Energy, and instructions have also been
issued that without any further delay
action should be taken in these cases.
We also find that notices of proceedings
have been ledged against scme of thom.
As a matter of fact, crimiral proceedings
have been authorised against 59 of these,
Either action can be taken by the District
Collector for recovering the amount as
arrears of lard revenue or there is an
option to launch criminal proceedings
against them. The Government would
like to assure that no delay or anything
like that will be tolerated or allowed.

SHRI C. K. CHANDRAPPAN : The
assurance is gocd. But before she gave
this assurance, certain thirngs had happened.
In Calcutta, for example, in the month of
July, the Governmentshould have returned
Rs. 185 lakhs to the employees. But
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what is returned is only Rs. 5-4 lakks,
This is on account of wages. On account
of D.A., the amount that the Government
should have returned is RS. 14-1 crores
and the interest on it comes to Rs. 6
crores. What is returned is a paltry sum
of Rs. 40 lakhs.

Who are the victims ofthis ? Naturally,
the workers who earned this money by
the sweat of their labour and kept it with
the companies. Now, some sharks have
made a profit out of it. I would like to
have a categorical ans wer from the Govern-
ment, in cases where the payments have
not been made by big companies,
whether the Government will make the
payments and the companies will be taken
to task later or immediately.. The workers
should not suffer. Will the Government
give an assurance on the floor of the
House that they are going to do that “and,,
in cases of non-payment, what action has
the Government taken so far ?

SHRIMATI SUSHILA ROHATGI:
I would like to assure the hon. Member
that none of these sharks, big or small,
will be allowed to make a profit out of it.
Apart from that, the workers’ interests
will rot be allowed to suffer. So far as
the interest on this impounded money
is concerned, even if they do not receive
the money within this month, they will
not lose interest. They shall receive
interest till the end of the last month.
In the meantime, the Government does
not take up the responsibility of re-pay-
ment. It is really the responsibility of
those comparies. Therefore, every
action is being initiated in that direction..
As a matter of fact, a meeting of all these
various Ministries of the Government
has taken place. Instructions have been
issued that the work should be expedited..
In the meantime, a close vigilance is being.
kept over other companies. In addition,,
in the Actitself, a provision has been made
for penal rate of interest. All these
matters are under the consideration of the:
Government.
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SHRI C.K. CHANDRAPPAN : It

was the Government who made the workers
topay the mopey. Now, here the Minister
comes and says, she will not take the
wsponsibility of re-payment. Who is

the responsibility ? (Interruptions).

SHRI INDRAJIT GUPTA : It
is you who impounded the money of
the workers. Now, you hold the com-
panies responsible for re-payment. Itis a
stinking scandal. The Government should
be ashamed of it. You are shedding
cocodile tears for the workers every
day.

SHRI C. K. CHANDRAPPAN :

Wao is responsible ? The Government
is responsible. (Interruptions).

SHRIMATI SUSHILA ROHATGI :
The Government is already seized of the
matter. As far as the workers are con-
cerned it has been made categorically
clear that the workers are not going to
lose ...

MR. SPEAKER : Is there any time-
limit fixed for making payment to workers ?

SHRIMATI SUSHILA ROHATGI :
It is being expedited. The time factor
is of the greatest importance. We are
trying our best,

MR. SPEAKER : You must consider
that. (Interruptions).

SHRIMATI SUSHILA ROHATGI :
May I complete it 2 The amount involved
is a very huge amount. There is no
scandal... (Interruptions). Let us not
create any wrong impression. We have
impounded it and it has done well to
the economy of the country. There has
been no scandal.

MR. SPEAKER : I think, the hon.

| Minister should first collect all the figures

and lay them on the Table of the House
as to which are the companies whick: have
not made payments and then must fix
as short a time-limit as possible within
which all these things are to be paid.
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wsponsibile for that ? Who will take |

30
SHRIDINEN BHATTACHARYYA :

From the hon. Minister’s statement in
this House, it is very clear that, for the

- money which has been impounded but

which has not been deposited, Govern-
ment is not responsible. If this news
reaches the workers, you can yourself -
judge what will be the reaction of the
workers. I will repeat the question which .
has been put to you by the Speaker him-
self, namely, what is the time-limit. On
the 6th of this month, the money was-
due to be returned to the workers. What
is the time-limit by which it will be paid ?-
If it is not paid by the compzny or the
management or the Government, what will
be the fate of the employees ?

SHRIMATI SUSHILA ROHATGI :-
He does not have to inject anything into
it. Government stands by its commit-
ment, and at the shortest time, we will -
see thesearecleared. Thereisno scandal

involved and it will be very unfair to say -
that

SHRI C. K. CHANDRAPPAN :
Since this is a veryimportant matter...
(Interruptions).

MR. SPEAKER : You write to me;
we shall consider.

WRITTEN ANSWERS TO QUESTIONS:
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On-The-Spot Study tecams to suggest \

Steps to make Rural Banks More
Effective

*144. SHRID. D. DESAI: Will
the Minister of REVENUE AND
BANKING be pleased to state :

(a) whether Governm<-nt proposc 10

constitute on-the-spot study tcams 0
suggest steps to make rural banks mor

effective;

(b) if so, the main "featurcs thereos .5
and : N

(c) whether primary credit socicti®
will be involved in working out crdi

needs of rural areas ? o
ek,
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! THE MINISTER OF:STATE IN-

CHARGE OF THE DEPARTMENT OF
REVENUE AND <BANKING (SHRI
PRANAB KUMAR MUKHERJEE) :
(a) and (b). Yes, Sir. Thisis pro-
posed to be done by constituting a
spearhead team corsisting of three to
five members for cach of the Regional
Rural Banks. These “teams will make
survey of the arcas with growth potential
for promotion of Farmers’ Service Socic-
ties and prepare bankable projects for
corsideration,

(c) Primary Cooperative Credit Socic-
ties properly strengthened and re-orga-
niscd into viable multi-purpose coopera-
tive socicties or Parmers' Service Socie-
ties are expected to be the main agencies
for meeting the credit needs of rural areas.
They may be financed cither by a co-
operative bank or commercial/Regional
Rural Bank.

Balance of Trade

*147. SHRI ARVIND M. PATEL :
SHRI VEKARIA :

Will the Minister of COMMERCE
be pleased to state :

(a) The balance of trade position till
date; and

(b) the extent of improvement regis-
tered, if any, during the last one year?

THE MINISTER OF COMMERCE
(PROF. D. P. CHATTOPADHYAYA) :
(a) and (b). The deficitin India's balance
of trade increased marginally to Rs. 1216
crores in 1975-76 as compared with  Rs.
1190 crores in 1974-75. However, there
was a surplus balance of Rs. 88-5 crores
during the first  quarter (April-Jure)
of 1976-77 as against an adverse bnlance
of Rs. 311°4 crores durirg the corres-
ponding period of last year.
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-Implementation of recommendation

of Banking Commission Regarding
Discretionary Powers of Managers
of Nationalised Banks

*150. SHRI P. GANGADEB : Will
the Minister of rREVENUE AND
BANKING be pleased to state ¢

(a) whether Banking  Commission’s
reconuncndatxon regarding giving of dis-
cretiorary powers to the nationalised banks®
managers has been implemented; and

(b) The steps being taken to tighten
the loose-ends of the adminjstration in the
banks ?

THE MINISTER OF STATE IN-
CHARGE OF THE DEPARTMENT
OF REVENUE AND BANKING (SHRI
PRANAB KUMAR MUKHERJEE) :
(a) Yes, Sir.

(b) Public sector banks have taken
several steps to tighten the loose ends of
administration, prominent among -these
are :

(i) dcccnmhnnon of decision making
authority acd effective d.clcgauon
of powers, mprovcd loan appr.msal
m.achmcry, and nocclcmcd d.:spon!
of work through spcc:al arcar
clearance drives;

(ii) ensuring of punctuality, demli:':ess..
discipline, activisation -of vigilance
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e procedures, better staff relations and
' reduction in overtime; and

(ihii) ensuring dsfinjte improvements in-

the content and quality of customer
service,

Chinese Ship Found Involved in
Smuggling Activities

*154. SHRI K. MALLANNA
Will the Minister of REVENUE AND
BANKING be pleased to state :

(a) whether the Customs Authoritics
had impounded a Chinese Ship +Waglan
Jsland’, at Cochin for indulging in smugg-
ling activitits; and

(b) if so, the particulars regarding
the persons found guilty of the charges of
smuggling ?

THE MINISTER OF STATE IN-
CHARGE OF THE DEPARTMENT
OF REVENUE AND BANKING (SHRI
PRANAB KUMAR MUKHER]EE)
(a) M. V. Waglan Island, belonging to
M/s. Hongkong Island Shipping Co.,
Hongkong was s<ized by Cochin Customs
on 21-5-1975 for indulging in smuggling
activities.

(b) So far Mr. Li Chi Wing,
master of th: vessel, Waglan Island and
Mr. Sze Wan Cheng, Second Bosum-
cum-Steward have beer found guilty
smuggling. Tnec casc against otier sus-
pects is urder examination,

Steps to Boost Export of Coffee

*155. SHRI K. LAKKAPPA : Will
the Minister of COMMERCE be pleased
to state the steps Government have taken
to boost the export of Indian Coffee to
other countries ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH)
The steps taken to boost export of Indian
Coffee include :

(i) Participation in Trade Fairs and
Exhibitions abroad to popularise
Indian Coffee.
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(i) Release of advertisements in Foreign
Trade Journals about Indian Coffes
in potential coffee consuming
countries of the World. .

(iii) Increased direct exports of coffee
by Coffee Board both to traditional
and non-traditional markets,

(iv) Export of Coffee in the
instant coffee.
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Ceiling on*Gold Ornamecnts

*158. SHRI VASANT SATHE :
will the Minister of REVENUE AND
BANKING be pleased to state :

(a) whether Government propose to
impose ceiling on holding of gold orna-
ments by an individual/family;

(b) if so, the main features of the
proposal; and

(c) what other steps are taken/proposed
to be taken to curb the lure for holding the
‘yellow metal’?

THE MINISTER OF STATE-IN-
CHARGE OF THE DEPARTMENT
OF REVENUE AND BANKING (SHRI
PRANAB KUMAR MUKHERJEE) :
(a) No such proposal is under considera-
tion,

(b) Doss not arise.

(c) Under the Gold Control Act
possession of primary gold by any person
is completely banned. Gold articles
including coins can not be possessed
beyond the prescribed limit of so gms.
without filing a declaration. These
restrictions together with raids by Income
Tax authorities act as a factor discouraging
people to keep black money in the form of
gold. Inflation has been contained and
the rates of interest paid by the banks to
depositors have gone up considerably in
the recent years.

Domestic Tourism

*159. SHRI DHAMANKAR : Will
the Minister of TOURISM and CIVIL
AVIATION be pleased to state :

(a) What steps are being taken to

Promote domestic tourism in the
country;

(b) What are the proposals to make
home tourism broad-based to achieve

national integration by folk culture and
art ;

() how many spots and complexes
and in which States are proposed to be
developed as holiday resorts and tourist
centres; and

(d) the facilities that would be pro-
vided to the home tourists, 8o as to attract
lower and middle income group people?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI SURENDRA
PAL SINGH) : (a) to (d).  According
to the broad division of responsibilities
as outlined in the draft Fifth Plan docu-
ment on Tourism, itis envisaged that
the Centre would invest in  projects
which are intended primarily to stimulate
international tourism with a view to
earning foreign exchange, while the State
Governments would concentrate on the
development of facilities for domestic
tourism, Therefore, the promotion of
domestic tourism and development of
allied facilities in the country would fall
within the purview of State Governments,
Nevertheless, to cater to the needs of
middle and low income group tourists
the Department of Tourism is putting up
supplementary accommodation at a number
of places of tourist importance in  the
country, in the form of youth hostels,
tourist bungalows, forest lodges and
camping sites which can be used by domes-
tic tourists as well.

The emphasis in the Fifth Five Year
Plan of the India Tourism Development
Corporation, a public-sector undertaking,
is also on expanding the infrastructure
for middle income tourists.

The private sector is also encouraged
to set up more hotels including those of
the 3-star category and below which can
cater to middle and low income group
people, by means of various incentives
offered in the form of fiscal reliefs, financial
assistance in the form of institutional loans,
priority consideration for essential require-
ments, etc,
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_ *160. SHRI H. N. MUKHERJEB :
. Will the Minister of .REVENUE AND
BANKING be pleased to-state :

‘A-(a) whether smuggling activities have
shifted from West Coast to East Coast;
and

{(b) if so, what steps Government have
taken to lstop it?

“THE MINISTER OF!STATE IN-
CHARGE OF THE DEPARTMENT OF
REVENUE AND BANKING (SHRI
PRANAB KUMAR MUKHERJEE) :
(a) and (b). There is no definite evidence
of ~‘smuggling - activities having shifted
yet from the West Coast to the East Coast.
However, as a consequence of the intensive
preventive measures on the West Coast,
possibility of such ashift being attempted
cammot be ruled out. The  preventive
and intelligence activities on the East
Coust have, therefore, been stepped up to
guard sgainst any possible diversion.
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B?-mhltion of Central Silk
Board

1064. SHRIMATI PARVATHI
KRISHNAN : Will the Minister of
.COMMERCE be pleased to state :

(a) whether Government have decided
120 re-organisc Central Silk Beard; and

(b) if so, the main features thereof ?
THE DEPUTY MINISTER |IN THE
MINISTRY OF COMMERCE (SHRI

VISHWANATH PRATAP [SINGH)
‘a) No such decision has been taken.

(b) Do=s not arise.
R § WA € g | afy
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Production of Crape cloth

1066. SHRI C. JANARDHANAN :
Will the Minister of COMMERCE be
pleased to state :

(a) whether the question of reserving
the production of Crape varieties of cloth
exclusively to Handloom Sector is under
re-consideration of Government ;

(b) if so, the salient features thereof;
and

(c) the time by which a final decision
is likely to be taken?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH) :
(@) to (c). The question of reserving
production of crape cloth exclusively for
the handloom sector is under consideration
and a decision is expected as s00n as matter
is fully examined.

Rates of interest _chnrged by Financing
Agencies

1067. SHRI MOHINDER SINGH
GILL: Will the Minister of REVENUE
AND BANKING be pleased to state:

(a) whether Government are aware that
different rates of interest are being charged
by different financing agencies in the
country;

(b) if so, whether Government propose
to undertake a study of the interest rate

structure; and -

(c) ifso, the steps taken in this direction
so far ?

THE MINISTER OF STATE IN-
CHARGE OF THE DEPARTMENT OF
REVENUE & BANKING (SHRI 'PRA-
NAB KUMAR MUKHER]EE): (a) Go-
vernment are aware of the different racs
of interest c.hathd by different fiasncin
agencics. IR
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The ‘rates of interest charged by term
lending institutions are lower than those
charged by commercial banks. By and
large banks advance short term loars for
working capital and therefore they charge
higher rates of interest. Rates of interest
charged by different commercial banks
also vary depending upon the purpose
and amount of advarce, the period of loar,
cost of raising resources ectc.

(b) No, Sir,

(c) Question docs not arisc.
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Trivandrum-Bombay Flights of Indian
Airlines

1072. SHRI VAYALAR RAVI: Will
the Mirister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether Government are aware of
the heavy rush of passengers in Trivan-
drt&m-ﬁombay flights of Indian Airlines;
an

(b) if s0, what steps have been taken
to meet this increascd demard ? 3

S

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI RA]J
BAHADUR): (a)and (b). The Boeing 737
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capacity presently provided by Indian
Airlines on Bombay/Goa[Trivapdrum Sec-
tor is sufficient to meet the traffic demand.
The Corporation is, however, aware of
the growing demand on this route and is
planning a direct Bombay-Trivandrum- |
Bombay flight in the schedule to be brought
into force from December, 1976.
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‘New Security Paper Mill near village
Kotali (Gujarat)

1074. SHRI FATESINGHRAO
GAEKWAD : Will the Minister of
FENANCE ‘be pleased to state:

{a) whether the Central Governme™!
had decided -to locate a new Security
Paper Mill near village Kotali about 8 km.
fzom Ba}_-_.oda, and -

© (b) if 30, is there any move to shift the
proposed location ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SHUSHILA ROHTAGI): (a) and (b).
Yes, Sir.

Import of vegetable oil

107s. SHRI B. R. SHUKLA: Will
the Minister of COMMERCE be pleased
1o state:
"  (a) whether any vegetable oil has been
imported into India during the current
year; and

-

(b) if 30, its quantity and the countries

Py

"I'H‘EIDEP:I]J:TY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH): (a)

and (b). According to the provisior.al sta-
tistics awmilable, about 24,000 tonnes of

vtgcubk oils have been imported from
Tadonesia and Brazil during the current
financial year todate.
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Procurement of jute through
Government agency

1076. SHRI'R. N. BARMAN: Will

the Minjster of COMMERCE be pleased
to state:

(a) whether with a view to boostirg
up the productiom of jute in the country
QGovernment have thought it desirable to
refix thé!procurement price and galvanise
itg chinery to e, ure that the entire crop
is d through Goverrment agency
and the cultivators are not forced to make
distress sale to private procurers; and!

(b) ifso, the facts there of and the steps
taken to boost up production of jute ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH): (a)
and [(b). Statutory minimum price for
1976-77 jute secason has been fixed by the
Government at Rs. 135/- per quintal for
Assam bottom variety in the up-country
markets. The Government have requested
the Jute Corporation of Ind:a to ensure
by price support operations that the prices
do not go down below the statutory level.
Availability of funds will not be a cons-
traint this year in respect of price support
operation of the Jute Corporation of India.
Intensive Jute District Programme has
been introduced by the Government for
boosting up production of jutc.

Formation of Company in the field of
non-essential itema

-

1077. DR. RANEN SEN:
SHRI C. K. CHANDRAPPAN:

Will the. Minister of FINANCE be
pleased to siate:

(a) whether Government have allowed
formation of a new company in the field of
consumers, noa-cssential items on 4 the
basis of 40:60, forcign equity | formula;
and

(b) if so, the salient features thereof ?
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THE MINISTER OF FINANCE
(SHRI C. SUBRAMANIAM): (a) and (b
In the absence of the name of the com-
pany which the Honm'ble Members have
in view, it is difficult to give a specific
reply. However, Governmest's policy to-
wards 'allowing private foreign inve.tment
in new Indian companies is highly selective.
Foreign equity participatioL is not permit-
ted in a new company to be established for
the productior of non-priority consumer
jterns. If there is any substantial export
orientation in the proposal, such a case
is considered on merits. Also, in terms of
the Guidelines on Section 29 of the FERA
1973 a branch of a foreign company en-
gaged in non-ecssential consumer products
would be required 1o convert itself into an
Indian company with non-resident in-
terest of 40 per cent.’

Reduction in foreign equity by multi~
national compasmies
1078, SHRI B. S. BHAURA:

SHRI M. KATHAMUTHU': Will
the Minister of FINANCE be pleased to
state:

(a) the names of the multi-national
companjes operating in India which have
reduced their equity share capital to 40
per cent;

(b) the particulars of the companies
which are yet to do that; and

(c) the action taken :gainst them ?

THE MINISTER OF FINANCE
(SHRI C. SUBRAMANIAM): (a)so(c).
As on 31st July, 1976, 55 forcign compsnics,
as pcr statement A Jaid,on the Table of,
the House, [Placed in Library. See No.
LT—11163/76], have reduccd,their non-
resident interest to 4Q%. In respect, of
138 romgl; compamcs, as per Statement B,
laid on thc Table of the House, [Placed
in Library. See No. LT~11163(76), the
Reaserve B;.nk of India has given approval
\0 continue thc:r activity sub;cct to dilution
to 40 per cent. Besidey, in'a nurnhcr of
cases, letters of mtent have been mucd to
foreign companjes requiring them to d:lute
their nonwiéstdent interest to 40 per cent
withiny a specified period. ‘THe question of
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taking any- action ageinst the companics
does not therefore arise at this stage.
Foreign Investment in India‘

1079. SHRI RAJDEO SINGH : Wil

tht;e Minister of FINANCE® be plessed to
8 H

(a) whetherjleading industrialists, bankers
and businessmen in West Germany,
the USA and Britain believe that under the
stability, national discipline and drive crea-
ted by the emergency, India can-become
not only astrong but one of the economically
strongest countries in the world;

(b) if 80, whether they are ready and eager
10 go on large scale investment in
India on a mutually beneficial basis; and

(c) if 8o, the reaction of Government
thereto ?

THE MINISTER OF FINANCE

(SHRI C. SUBRAMANIAM): (a)
o (c). Government have taken note
of the favourable jresponse and apprecia-
tive references made in certain business cir-
cles abroad to the economic situation in the
country after the Emergency. Investment
proposals, as and when reccived, will be
considered in terms of the present policyi
governing foreign investment.

Dry Port in Delhi

1080. SHRIMATI ROZA DESH-
PANDE : Will the Minister of COM-~
MER CE be pleased to state:

(a) whether Government have decided
to set up dry port in Delhi;

(b) whether Government have taken a
decision:on-the location thereof; and *

(c) if so0, the main features thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY: OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):*

(a) It has been decided in principle to
set up a Dry Port.

(b), The location of the Dry Port is yet
to be decided.,.

(c) Does notarise,

Resumptien .of: Economic Aid from
Cansds

1081. SHRI S. A. MURUGANAN-

THAM.: Willthe Migistez of EINANCE

be pleased to state whether the Government

/
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of Canada are likely to resume economic aid
to India which'was suspended about two
years ago ?

THE MINISTER OF FINANCE
(SHRI C. SUBRAMANIAM) : Following
India’s peaceful nuclear experiment on 18th
May, 1974, the Government of Canada sus-
pended aid to India in the field of nuclear
encrgy development, but continued aid un-
der agreements already signed in respect of
other ficlds. Since then, fresh Canadian aid
authorisstions have been limited to food,
fertilizers and agricultural sectors. Go-
vernment has received no information ind:-
cating that Canada will resume aid in other
fields.

» Hotels Runby L. T.D.C.

1082. SHRI SUKHDEO PRASAD
VERMA : Will the Minister of TOURISM
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AND CIVIL AVIATION be pleased to
state: B
(a) the names of the hotels run by India
Tourism Development Corporation, State-
wise; and -
(b) the names of the hotels which hu
shown profits during the last two years 2

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION : (SHRI SURENDRA PAL
SINGH) : *

(a) A statement giving the requisite in-
formation is attached,

(b) Ashoka Hotel, Akbar Hotel, Janp ath
Hotel, Lodhi Hotel and Qutab Hotel all in
New Del"i carned profis during both
the years, 1974-75 and 1975-76. In addi-
tion, Ashoka Hotel, Bangalore earned profit
during 1974-75 and Ranjit Hotel, New Delhi
carned profit during 1975-76.

) Statement
State-wise distribution of the hotels run by India Tourism Development Corporation.

“State/ Union 1 erritory

Name of the hotel

. . : ] Ashoka Hotel, New Declhi
. . . . " - Akbar Hotel, New Delhj,

Delhi . " . ; . . Hotel Janpath, New Delhi.

Delhi . . . . . - Lodhi Hotel, New Deltj

Dethi . . . . . - Hotel Ranjit, New Dcthi

Delhi . b Hotel, New Delhi
Karnataka otel Ashoka, Bangalore

Karnataka .. Lalitha Mahal Palacc Hotcl, Mysore
Maharashtra . . - - Aurangabad Hotel, Aurargabad
M?"-hf.' Pradesh . . 5 - Khajurato Hi tel, K bjeurato
Rajasthan . . . ; - Laxmi Vilas Palace Hotel, Udaipus
Uttar Pradesh . Varanasi Hotel, Vararasi

West Bengal . . . ; - Airport Hotel, Calcunia

Kerala . . . . . . Kovalam Hotel, Kovalam

Bihar - . " " . - Hotel Patliputra, Paing

Review of Development Programmes
by LD.B.I.

1083. SHRI RAGHUNANDAN LAL
BHATIA : Will the Minister of REVENUE
AND BANKING be pleased to state:

(a) whether the Industrial Development
Bank of India is having a second look at its
industrial finance and developmemt pro-
grammes;

(b) whether several new schemes have
alrcady been formulated by the Bank in this
context ; and

" ( €) if 30, the salient features thereof ?

¥, oAb 4

THE MINISTER OF STATE
IN CHARGE OF THE DEPARTMENT
OF REVENUE AND BANKING (SHRI
PRANAB KUMAR MUKHERJEE) : (a)
to (¢). The Industrial Development
Bank of India (IDBI) has been activcly
exploring arcas and manner in which itcan
contribute more effectively to the rapid in-
dustrial growth of the country, Some of the
steps taken in this connection briefly are—

(i) The refinance scheme of IDBI has
been liberalised to provide for waiver,
where necessary, of the requirement
regarding promoters’ contribution 1
the case of transport operatars receiving
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national permits  and  projects
sponsored under the |Half a
Million Job Scheme.

(ii) In order to encourage quality con-
sciousness in small scale industry the

y IDBI has decided to grant 1/2 per cent

rebate in the interest ratc to small
scale units receiving ISI mark and to
provide 100 per cent refinance for the
purchase of testing and quality control
equipment.

(iii) The IDBI has announced a scheme for
concessional finance to the cement,
sugar and certain  engineering
industries. . A separate announcement
in respect of cotton textile and jute
industry will follow. This schemeis
expected to take care of the modernisa-
tion /replacement  reqguirements of
these industries on soft teims.

(iv) The IDBI has issucd guidelines to
State Financial Corporations for pro-
viding seed capital assistance from
their spec.al class of share for assis-
tance by way of equity or soft loan
rtowards meeting the gap between
the normal expected level of the pro-
moter’s  contr:bution and  actual
amount that the promoter can contr:-
bute on his own,

(v) With effect from Ist July, 1976 the
limit of assistance under the Bills
Rediscounting Scheme has been
increased from Rs. so lakhs to Rs, 100
lakhs.

Agreements w ith foreign countries

for import of raw cashewnuts

1084. SHRIMATI BHARGAVI
THANKAPPAN : Will the Minister of
COMMERCE be pleased to state:

(a) whether any fresh agreements have
been entered into by the Cashew Corpora-
tion of India with African or other foreign
countries for import of raw cashewnuts; and

(b) the steps Government have taken to
speed up the negotistions and ensure early

agreements ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH  PRATAP SINGH):
(@)and (b). Yes, Sir. After initial
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difficulties arising out of short cropsin Tan-
zania and Mozambique and a wide disparity
in the price demanded by these countries
and the prices considered economic by the
Cashew Corporation of India agreements
have now been concluded both with Tanzania
and Mozambique for imports out of the last
crop. The supplies for 1976-77 crop are
expected to be timely this year in view of an
understanding reached in this regard with
Tanzania which is the ma‘n supplier,

Indo-Polish Air Agreement

1085. SHRI CHANDRA SHEKHAR
SINGH : WII the Minister of TOURISM
AND CIVIL AVIATTON be pleased to state:

(a) whether an air agreement berween
Indian and Pol'sh Governments was
signed recently ; ard v

(b) if so, the broad outlines thereof ?

THE MINISTER OF TOURSM AND
CIVIL AVIATION (SHRI RAJ
BAHADUR) : (a) and (b). Yes, Sir. Accor-
ding to the agreement reached, Air India will
be entitled to operate two services per week
to through Warsaw or Gdansk in Poland,
Reciprocally, the Polish airline, LOT will
be entitled to operate two services per week
to 'thr ugh India, out of which at least one
service will be operated to through Calcutta,
and the other to through Bombay or Delhi.

Handloom Industry Plan for Tamil

Nadu
1086. SHR1 SARQJ] MUKHER]JEE:
SHRIMATI PARVATHI
KRISHNAN:

wWill the Minister of COMMERCE be
pleascd to state:

(a) the main characteristics of six crore
rupees handloom industry plan for Central
Goverrment for Tamil Nadu;

(b) the measures taken to complete ex-
port-oriented projects at Erode and Kanche-
epuram (Tamil Nadu) and when will these
projects begin work; and

(c) the numberof weavers to be employ-
od in these projects and the benefits they
will get when the plan begins to be imple=
mented ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH) : (2
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and (b). As part of the Special Central
Plan Schemes for handloom development,
one intensive development project and one
cxport productian  project have been ap-
proved by the Central Government for being
set up in Tamil Nadu. The intensive
development project is-in Brode and
Kancheepuram, and the export production
projectin Karur. The total outlay on these
projects, including institutional finance, is
estimated at Rs. 6 crores over a period of
five ycars==Rs. § crores for the intensive
developmont project and /RS, 1 crore for

- export production project. Work on these

projects has been started.

(¢) The intensive development project
will cover 10,000 looms and the export
production project Will cover 1000 looms.
The Weavers are expected to be cnsured
continuous employment and their earnings
are expected to go up by about 259, by the
end of the project period.

Opening of Branches of Banlu in Rural

’ Areas

1087. SHRIR. K. SINHA:

SHRIP. M. MEHTA:

Will the Minist:r of REVENUE &
BANKING be pleased to state:

(a) the total number of branches of rural
banks $o far opened in the country along-
with the names of places where these
branches of rural banks are located ;

(b) the measures taken by Government
to train high ranking officers of the banks
in regard to implementation of 20-Point
Economic Programme so that they could
serve in rural areas of the country;

(c) the steps taken to ensurc that the
benefits of rural banking are given to a
maximum numberof persons; and

(d) the steps proposed to be taken against
those officers of the banks who hesitate or
refuse to serve in rural areas when they are
paid a high salary ?

THE MINISTER OF STATE IN-
CHARGE OF THE DEPARTMENT QF
REVENUE & BANKING (SHRI PRA-
NAB KUMAR MUKHERJEE) : (8 As at
the end of Magch 1976 (latest availahle),
the number of rural branches of schadujed

- commercial banks (excluding Regional
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Rural Banks): were 7416. Besides, the
Regional Rural Banks have opened 11x
branches by July 1976, The names of
places are not given asitis' a large number
and may not:be commenSurate to the
results,

(b) The training programme drawn up
bythe Reserve Bank of India and approved
by the Government of India on the recom-
mendations of the Steering Committec on
Regional Rural Banks has laid special
cmphasis on the implementation of the
20-Point Economic Programme in so far
as these banks are coneerned.

(c) To meet the credit requirements of
the maximum number of poor rural people
in the shortest possible time, it has been
decided to chamnelise credit through mutti-
purpose credit Socicties/Farmers’ Service
Socicties, in addition to purveying direct
credit to these people by Regional Rural
Banks. To ensure that maximum number
of rural people become members of such
socicties, the State Governments have been
advised to introduce universal membership
by legislative action.

(d) The officers and staff of Regional
Rural Banks arc initially drawn from the
sponsor banks and no cases of hesitation
or refusal referred to in the Question have
Pccn reported.

Scheme to Attract Tourists to Betla
National Park

1088, SHRI HARI KISHORE SINGH:
Will the Minister of TQURISM &
CIVIL AVIATION be pleased to state:

(a) Whether there is any scheme under
the consideration of Govermnent to popu-
larise Betla National Park and Tiger
Project nlnondlb and mtmmonnll}' to
attract more tour!sts, eSpecmlly from

abroad ; and
(b) if s0, the broad outlines thereof?

THE MINISTER'OF STATE IN THE
MINISTRY OF TOURISM ANP-CIVIL
AvmﬁON (SHR{' SURENDRA PAL
SINGH): “'(a) and (b) There is no scheme
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at this stage ‘under’ the consideration of
Government to popularise Betla National
Park to-mttract more tourists,

As far as Project Tiger is concerned, it
is a Conservation Scheme which is rehabi-
litating the disturbed habitat ang dwindled
population of Tigers and other wild
animals. The Betla National Park which
is a part of the Tiger Reserve Palamau
could be populatised after the habitat is
improved and the Tiger population is subs-
tantially increased.

Institute of Tourism and Travel
‘Management

1089. SHRI VARKEY GEORGE: Will
the Ministerof TOURISM AND CIVIL
AVIATION be pleased to state:

(a) Waether there is a scheme to set up
an Institute of Tourism and Travel
Management ;

(b) if so, the main features thereof; and

(c) the progress made so far in this
regard ?

THE MINISTEROFSTATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI SURENDRA PAL
SINGH): (a) Yes, Sir. A proposal is
under consideration of the Government.

(b) The Institute is planned to offer. to
begin with, in-service Exccutive D:velop-
ment Programmes for personnel already
employed at different managerial levels in
the Tourism Industry; it will also offer con-
Sultancy and research facilities; and develop
a documentation centre. The Institute
will also offer a two-year post-graduate
programme for meeting the future require-
mentsof trained personnel for servicing the
different segments of the Tourism Industry.

(©) The in-service Executive Develop-
ment Programmes will be sStarted as soon
a5 recessary clearance has been given to
the scheme, and subject to  the availability
f funds,
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1090. SHRI YAMUNA PRASAD
MANDAL: Will the MINISTER OF
COMMERCE be pleased to state:

(a) whether there has been big increase
in the export of finished lesther in recent
months; and

(b) if so, the quantity cf finished leather

exported and target fixed for the current
financial year ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI

VISHWANATH PRATAP SINGH): (a)
Yes, Sir.

(b) Export of Pirished Leather during

1975-76 amounted to Rs. 54.83 crares as
against Rs. 30°56 crores during 1974-75. .

Atentative targetof Rs. 100 crores has been
fixed for the current financial year.

-Findings of the study about the
Working of controlled cloth scheme

1091. SHRI S. M. BANERJEE: Will
the Minister of COMMERCE be
pleased tostate:

(a) whether a study was made of i the

working of the controlied cléth scheme
and its distribution system;

(b) if so, the findings thereof;

(c) whether Textile mill-owners have
deliberately sabotaged the scheme for
distribution of controlled cloth; and

(d) whether the office of the Textile
Commissioner carried out any checks dbout

the production and distribution of control-
led cloth ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISWANATH PRATAP SINGH) : (a)to
(d). The operation of the controlled cleth
scheme has been kept under oconstant
review both on production and distribution
aspzcts. Wherever necessary, changes in
the varieta] producti~n obligations and in
the mechanics of distribution 4 are made.
Surprise ard intensive checks are made
by the Textile Commissioncr to ensure
quality of production and smooth and
purposeful distribution of controlled cloth.
Tifere has been no sabotaging of the
controlled cloth scheme.
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Voluntary Disclosure of wealth in
Karnataka

1092. SHRI'S. B. PATIL: Will the
Minister of REVENUE AND BANK-
ING be pleased to state the num-
ber of peorsons in Karnataka who have
voluntarily disclosed their wealth under the
Voluntary Disclosure Scheme and the
amount of wealth-tax realised from them ?

THE MINISTER OF STATE IN-
CHARGE OF THE DEPARTMENT OF
REVENUE AND BANKING (SHRI
PRANAB KUMAR MUKHER]JEE):
According to information presently avail-
able, in the charges of Commissioners of
Incom=-tax, Karnataka, 583 declarations in
respact of voluntarily disclosed wealth
were made under section 15(1) of the
Voluntary Disclosure of Income and Wealth
Act, 1976; w:alth-tax collected being over
Rs. 25 lakhs upto 315t July, 1976.

Setting up of a Central Flying
School

1093. SHRI M. RAM GOPAL REDDY:
Will the Minist:r of TGURISM AND
CIVIL AVIATION be plcased to state:

(a) whether Government propose to set

up a contral flying schoel in the country;
and

(b) if so, when ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI RAJ] BAHA-
DUR): (a) and (b). Yes, Sir. Tne matter
is unde=r considrration of the Government,

Raids by Customs Department to
Apprehend Smugglers

1094. SHRI S.R. DAMANI: Will the
Minister of REVENUE AND BANK-
ING be pleased to state :

(a) the total number of raids carried out
by the Customs Department to apprehend
smugglers during 1975-76;

(b) the particulats of items seized and
total value therzof; and

(c) how were they disposed of ?

THE MINISTER OF STATE IN-

CHARGE OF THE DEPARTMENT OF
REVENUE AND BANKING (SHRI
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PRANAB KUMAR 1\»1U1<m;1=.nm;ifl [O)
to (¢). During 1975-76, 29,656 raids were
carried out by the Customs Department to
recover smuggled goods or incriminaticg
documents and to apprehend the persons
concerned with them. In these raidsitems
like wrist watches, textiles and other mis-
c:llancous luxury gonds valuced at Rs, 3°47
crores were scized.

Tire seized goads ar: proeseded against
for their confiscation in accordance with Jaw,

Enquiry agalnst Indian Airlines’
crew

1095. SHRI P. GANGA REDDY:
Will the Minister of TOURISM AND
CIVIL AVIATION bz pleased to
state:

(a) whether Indian Airlines’ crew on
Kathmandu-D:thi flight were regently
chargs-sheeted for fuelshortage ; and

(b) ifso,the results of the enquiry against
the crew?

THE MINISTER OF TONRISM AND
CIVIL AVIATION (SHRI RAJ BAHA-
DUR): (a) and (b). Tw) crew membrers
viz. the Aircraft Maintenancee Egnincer on
dutvor board the aircraft and the Commar.-
der of the Flight IC-414A on the sector
Kathmandu/Delhi on 7th January 1976,
were charge-shected. The report of the
Enquiry Officer against the Aircraft Main-
tenar.ce Engir cer is under consideratior of
the competert authority. The enquiry
against the Commander has not yct con-
cluded.

Exports of Coca Cola Export
Corporation

1096. SHRI BHALJIBHAI PARMAR:
Will the Minister of COMMERCE bc
pleased to :state reasons for the drop in
expors of Coca Cola Export Corporation ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH): No
information is available with Govtrnmcf‘*‘
which indicates the reason for the fall in
exports of this corporation. .
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1097. SHRI SUBODH HANSDA :
will the Minister of COMMERCE b: pleas-
ed to state whether his Ministry has any
Cost Accounts and Monitoring Organisa-
tion in order to scrutinize claims of cash
assist:nce and import replenishment by
exporters ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH) :
Exporters prefer claims for the grant of
cas'1 ass;stance and import replenishment
to the port Licensing Authorities of t'e
Office of the Chief Controller of Imports
and Exports. These claims arc based on
the predetermined rates notified by the Go-
vernment, For claiming thes facilities,
exporters have to furnish the following do-
cuments ;— .

(a) shipping bill authenticated by the

Customs authorities;

(b) invoices duly attested by the banks;
and

.c: bank certificate in support of re.lisa-
tion negotiation of sale proceeds.

The claims of the exporters cre duly
scrutinised in detail by the Licensing Au-
thorities, who arc adequately equipped
and experienced in this type of work,
before the s.me arc admitted. A sample
test check by the audit authorities is also
undertaken after the claim has been scttled.

Cochin Aerodrome

1098. SHRI A. K. GOPALAN:
SHRIC.H. MOHAMED KOYA:

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether final selection of site for
Cochin Aerodrome has been made;

(b) if so, the broad outlines thereof ;
and

(©) if not, the reasons for delay ?
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'I‘HE MIN'ISTER OF TOURISM AND
CIVIL AVIATION (SHRI RA] BA-
HADUR) : (a) to (c) . Four sites at
Edakattuvayal, Poothotta, Mayithera and
Perumbalam were considered for possible
construction of a new civil aerodrome. In
respect of first two sites hcavy cost is
involved in cutting, filling and removal of
obstructions and structures standing
thereon. The choice of site is between
Mayithera and Perumbalam. The ques-
tion of constructing a new civil aerodrome
near Cochin has been deferred for the
present. The existing Naval aerodrome
is being developed to make it suitable for
Boe'ng 737 operat.ons.

Decision on application under
F.E.R.A. in case of Foreign
Companies

1099. SHRI BHALJIBHAI PARMAR :
Will the Minister of FINANCE be pleased
to state :

(a) whether Government have taken
decision in respect of pend:ng applications
of M's. Coca Cola Export Corportion and
other foreign companies under Sections
28 and 29 of Foreign Exchange Regulation
Act, 1973; and

(b) if so, salient features there of ?

THE MINISTER OF FINANCE
(SHRI C. SUBRAMANIAM) : (a) and
(b). Out of 860 applications received by
the Reserve Bank of India under Section
29 of the Foreign Exchange Regulation
Act for continuing to carry on existing
activities in India, the Bank has so far dis-
posed of 572 applications in accordance
with the guidelines issued for administrr-
tion of Section 29 of FERA 1973.

Out of 1521 applications received under
Section 28, the Reserve Bank ¢ f India have
so far disposed of 456 applications,

The remaining applic.t:ons, including

those of Coca Cola Export Corporation,
are being processed by the R.B.I,
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Report d‘er_t Committee
on Consumption Credit to
" _ Rural Poor

i3

1100, SHRI VASANT SATHE :
SHRI RAM BHAGAT PASWAN :
Willthe Minister of REVENUE AND
BANKING be pleased to state :

(a) whether the Expert Committee on
consumption credit to rural poor has sub-
mitted its report to Government;

(b) if so, what arc its important recom-
mendations; and

(c) the steps taken to implement the
recommendations of the Committee ?

THE MINISTER OF STATE IN-
CHARGE OF THE DEPARTMENT
OF REVENUE AND BANKING (SHRI
PRANAB KUMAR MUKHERJEE):

(a) Yes, Sir.

(b) A statement is enclosed.

(c) Pursuant to the recommendations
of the Commirttee, the Union Finance
Minister held discussoins with Chief Mi-
nisters of certain States at a meeting held
on 16th June, 1976, among others, on the
financial implications of the recommenda-
tions of the Expert Committee and the meas-
ures 10 be taken to strengthen the cooperative
credit  structure in the country. The
Central Governm mt  also consulted the
Reserve Bank of India on the rec ‘mmenda-
tions concerning them. Pending Govern-
ment’s formal decisions on the recommenda-
tions of the Committee, most of the public.
sector banks have formulated schemes for
expanding consumption credit to the rural
poor. The Regional Rural Banks have
also been allowed to extend consumption
credit as a part of production creditfor
meeting the medical and educatioral needs
of the rural poor.

Statement
Gist of the important recommendations of
the Expert Commmitiee on Consumption
Credit.

The Committee concluded that the
lowest stratum of the village community

having ‘nil' holdings ; or ‘with holdings
measuring 0°0I 10 0'50 ‘scre would need
pure consumption credit as distinct from
production credit. ‘The next higher class
of rural population viz., those possessing
land above o $o acre but not more than §
acres will also need consumption credit
but they would be able to meet their con-
sumption credit needs from the general
production credit availed of by them from
the cooperative atructure and the commer-
cial banking setcor inclading the Regional
Rural Banks.

2. The Committee felt that by streng-
thening the cooperative credit structure and
by determined attempts by the commercial
banks including Regional Rural Banks,
the bulk of consumption credit require-
ment of the larter class should be Jooked
after by the production credit system in
operation at present. In  order to fulfil
this role, the Committee has stressed that
the measures already prescribed by the
Reserve Bank of India to strengthen the
cooperative credit  structure,  including
universalisation of membership should be
implemented without any delay.

3. On the basis of the general experi-
ence, as to the level of borrowings of the
groups of people having land ‘nil’ holdings
and holdings upto o 50 acre, the Committee
has recommended the following purposes
for which pure consumption credit aparn
from production loan should be given and
also the ceilings of such loans :

Ceiling
of loan of loan
Type : fixed at
1 2 3
Rs.
(u) Medical expenses relating to
borrowers and members o
their families . . . 250
(b) Education expenses for sch-
ool . . : . 100
(c) Marriage expenses . . 250
d) Bxpenses an funeral ccremo-
¢ nies as well as birth cere- )
monies . . . . 7
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(e) Bxpenses on religious cere- Rs.
mponies Which are deeply
rooted and considered ines-
c}paiﬂe by ccrwn sections

society . 75

4. The Committee has computed the
total requirements of pure consumption
«credit for the first year of the rural folk
having “nil’ holdings or holdings measur-
ing 0-0I to 0-50 acre and placed at Rs.
170/~ €rores

§. The Committee has expressed the
.definite view that the primary agricultural
credit societies orgarised into viable units,
farm rs’ service societies, large sized
mlti-purpose socictics in the tribal areas,
will be the bust suited agencics to handle
the business of providing consumption
-credit to the various categorics of th. rural
community.

6. Out of Rs. 170 crorss, the cooperative
societics would take carc of consumption
credit requircments to the extent of Rs.
70 crores only. This has been recom-
m-nded on the basis that only thos2 primary
agricultural credit socicties as have full-
time pald secrctaries should alone be
entrusted with the responsibility of ex-
t:nding consumption c:edit.

7. Tnough no sp=cific amount has been
assessed to be provided through commer-
cial and R=gional Rural Banks,the Com-
mittee has recomm~®nd=d that these banks
should provid* consumption credit to their
chentalc on the lines recommended for
cooperatives. Tae Banks should also
20 ahead with their programme of organis-
ing Farm>rs’ Servicce Socieiies or lLable
multi-purpose socictics in order to supple-
m-nt the efforts on the cooperatives.

8. The remaining ‘grey’ arcas in the
country which would account for the re-
miiming Rs. 100 crores has been  recom-
mended to be m-t out of the budgetary
1506 LS—3.

resources of the State Governments. But
since the State Ga\rcmrn'ntx ,may find it
dificult to mobilise this amount, the
Commiittee has recommeaded that the
State Governments and the Central Go-
vernment should enter into immediate
dialogue for the purposes. ’

9. For the Tribal areas the Committee
has recommernded that State Governments
should straightaway open fair price shops
through their Forest and other concerned
Departments in the areas where tribals
conglomate and where the large Multi-

purpose Societics cannot be formed imme-
diately.

10. As there 1s a high degree of risk
involved in extending pure consumption
credit to the classes of p=ople envisaged,
a risk margin assistance limited to 10%
of the total quantum of loans advanced
for consumption purposes should be
given to the lending institutions. The
liabilities of the risk fund should be born
equally by the Central Governm-t and
the State Governments,

11. To solve the twin problem of
provision of employment and collection
of consumption loans, the Commitee has
recommended that on the model of the
Schem: introduced by the .Maharashtra
Government, the other State Governs
ments should ajso work out for méovery
of consumption Joans from the wages of
the loanees working on such programmss.

Import & Export of raw materials
by Foreign Drug Companies

1101. SHRI NANUBHAI N. PATEL :
SHRI K. S. CHAVDA :

Will the Minister of REVENUE ANQ
BANKING be pleased to state : ’

(a) whether Government are gware that
foreign drug compalues are indulging in
practice of Ovtt—mvmcmg snd under-
anvoicing in the matter ‘of import and
export of raw materials ; and
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(b) if s0, action proposed to be ta.kcp to
remedy the malpractice ? 7

THE MINISTER OF STATE IN-
CHARGE OF THE DEPARTMENT OF
REVENUE AND BANKING (SHRI
PRANAB KUMAR MUKHERJEE) : (a)
and (bY, Specific cases of under-,nvoicirg
or over-invoicing of imports and exports
by forcign drug companics whenever
noticed are fully investigated and are
dealt with in accordance with the pro-
visions of Law.

Joint Venture Projects in Singapore

1102. SHRIMATI PARVATHI
KRISHNAN : Will the Mirist'r of
COMMERCE be pleased to state :

(a) whether Governmert have offered
all possible assistance to Singapore to
develop joint venture projects in high tech-
nology industries ; and

(b) if =0, the facts thereof 2

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) and (b). The Government delegegion
during its recent wvisit to Sirgapore, in
its m=etings with Singapore authoritics,
had gencrally discussed the quesgion of
closer ecconomic Co-opcration, ard had
also referred to th: possibility of setting up
of Indian joint venturcs including those
involving sophisticated technology.

Tae setting up of joint vertures abroad
by Indian entreprzneurs would be in
accordance with the cstablished policy and
general Guidelines,

Take over of closed Jute Mills

1103. SHRI INDRAJIT GUPTA
Will the Minister of COMMERC:
be plcased to state : }-

(a) whether his attention has  beer
drawn to the statemert of 14th July,
1976 by the Labour Minister of Wes
PBengal suggesting establishmere «f &

AUGUST 20, 1976
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National Jute Corporation to take over and
run the closed and sick jut: mills ;and

(b) ifso, Government’s rerction thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH) =

(a) Yes, Sir.

(b) There is no propos:] at present to
set up a National Jute Corporation.

IS N
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Export of Rubber

1105. SHRI C. JANARDHANAN :Will
the Minister of COMMERCE be pleased
to state :

(a) whether the Kerala State Co-opcrative
Rubber Marketirg Federatior has sought
the Central Government’s permission to
export rubber directly by the growers;
and

(b) if so, the facts thereof, and Govern-
ment’s reaction thercto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH) : (a)
and (b). The Rubber Marketing
Federation hed inrer-alia requested Go-
vernment to allow them to export natural
rubber directly and that when STC
exports rubber, the profit on such ex-
ports s hculd be passed on to the producers
by the STC after takingrrasonable com-
mission. Government allowed rubber
growers to export 3,000 tonnes of natura]
rubber through STC, who would collect
2 nominal service charge, Since they
could export only limited quantities of
Natural rubber, STC was also allowed to
¢xport or their own besides whatever
quantity js permitted for export by the
gtowers within' the overall figures of
3,000 tonnes,

90 e
Import of Raw Cﬂhﬂmuu
1106. SHRI C. JANARDHANAN :

Will the Minister of COMMERCE be
pleased to state :

(a) whether anticipated imports of raw
cashewndfits will be very low this year as
compared to the imports of the last year
vis a vis the requirements of the industry ;
and

(b) ifso, the reasors therefore ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
(VISHWANATH PRATAP SINGH) : (a)
Yes, Sir.

(b) The short crop in Tanzarja and
Mozambique, accentuated by their policy
of finding alternative buyers for their ex-
portable surpluses of raw cashewnuts
have caused a sharp drop in the availability
of supplies for import during 1976-77.

Cases of Under Valued Properties in
Delhi

1107. SHRI MOHINDER SINGH
GILL : Will the Minister of REVENUE
AND BANKING be pleased to state :

(a) whether the Income-tax Authorities
recently made asurvey of big buildings in
the Capital to detect cases of irregular
and under-valued property; and

(b) if so, the outcome thereof 2

THE MINISTER OF STATE IN
CHARGE OF THE DEPARTMENT OF
REVENUE AND BANKING (SHRI
PRANAB KUMAR MUKHERJEE) : (a)
and (b). Survey ofthebigg rproperties
in posh locaiities in the Capital has been
resumed from 28th June this year. Of
the premises surveyed till 31st July, cases
examined so far show estimated undisclo-
sed investment/fundervaluation of about
Rs. 60 lakhs. -
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Opening of New Branches of Banks
in Rural Areas of Gujarat

1109. SHRI P. M. MEHTA: Will the
Minister of REVENUE AND BANKING
be pleased to state:

(a) whether in Gujarat State the fruin
of nationalisation of Banks have not reached
the villages and the number of branches
opened in the Gujarat State are much less
as compared to other States; and

(b) the staeps being taken to open more
branches in the State?

THE MINISTER OF STATE IN-
CHARGE OF THE DEPARTMENT OF
REVENUE AND BANKING (SHRI
PRANAB KUMAR MUKHERJEE) : (1)
and (b). In the post nationalisation period,
the commercigl banks, particularly the
public sector banks, have made a conscious
effort to open larger number of offices in
underbanked arcas and in rural centres.
As @ rcsult, the commercial banks have
achieved a sizeable cxpansion of their
branch network in Gujarat, particularly in
rural areas of the State as will be scen from
the data reported by the Reserve Bank of
India set out below:

Ason Ason Igcrcﬂc :1;'- , ‘;gig’;s
19-7- une 30, arween -
T 9-7-69 ]1972 and June 30, 1976
No.  Percen-
- Mc
Number of offices of commercjal banks 753 1711 953 126
Of which offices at rural centres . . 233 651 a8
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‘The average population per bank office
in Gujarat which was 34,cco ¢n  the eve of
bank nationalisation stands reduced to
16,000 a8 on June 30, 1976 as against the
Ng::'pml aversge per benk cffice of 26,cco.

Reserve Bank of Ind:a have alto 1epcrted
thst as at the end of June, 1976, 1322 aflét-
ments/licences were pend’rg w'th the cim-
mercial banks for opening niw (ffces in
Gujarat.
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Clovure of Nitaral Rubber Foam
p Fiic )
I_I.II. S;IRI vAYALARIiAVI &’ﬂlthe
Minister of COMMERCE be pleased to
state:

(2) the total numrber of natursl rubber
foam factories closed during the last thrée
years both in large scale and small scale
séctors and the reasoris for their clodure;

(b) whether Government are awa re that
the rubber growers in Keérala are  affected
due to the resultant loss in consumption of
natural rubber; and

(c) if so, the steps Government propose
to take in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH) (a)
to (c): The information is being collected
and will be placed on the Table of the
House.

Import of Raw Materials for
Polyeurathene Foam
1112. SHRIVAYALARRAVI: Will the
Minister of COMMERCE be pleased to
state:

(a) the total amount spent for the import
of raw materials for the manufacture of

 Polyeurathene foam during the last three

years;

(b) whether Government are aware
mmimpomdnwmminlscmﬂd‘be
replaced by indigendus raw materiad,
mmely nstaral rubber latex; and

(c)ifw,mgmomfotslm tax
coicamio$ and import duty rebates for
importing raw materies for Polyeurathene
Fum? Py



o

e
2 +]

_:-1"‘- s _,h» ‘_:&_ "ﬂ}' i’ . ’. F P
Written Answers ™~ AUGUST 20,1976 1
S &sak:}mf'r s o

'THE DEPUTY MINISTER IN THE 1

‘v 9 m‘m fa awi grar =
MINISTRY OF COMMERCE (SHRI o1 PR r': 0. x
VISHWANATH PRATAP SING  a) \ . A
Licences for import of raw materials for .
manufacture of Polycurathene foam are 1114. ¥io WA ATCEA qTE4 :
granted for import from Rupee Paym:nt T e Wil dATew qA qg qq
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Dehoarding of Cotton Stocks by
Mills
1115. SHRI VASANT SATHE: W.ll
the Minister of COMMERCE be pleased
10 state:

() whether Government have taken
effective measures for dehoarding of cotton
stocks by the m'lls;

(b) if so, the man features [hcreof;
and

(c) the quantum and {valu of cotton
stocks dehoarded th's year?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH): (a)
Yes, Sir.

(b) A statement is attached.

() No reports of voilations of the Orders
has been reported so far necessitat:ng actual
taking over of cotton by Government.

Sratement

The following steps have been taken by

‘Government ;

(i) Inclusion of long staple varicties of
Indian corton within the limits
prescribed for Indian cottons effec-
tive from 21-4-1976.

(ii) Permissible stock limits for all
Mills other than Cooperative Spin-

1 ning Mills reduced by one meonth,

’ and for Cooperative Spinning Mills
"by one and half months effective
ffrom R-7.vo7k

a1

(iii) Mins;holdiug"mcks in excess of
permissible limits directed not to
make fresh purchases before bring-
ing down stocks below prescribed
limits by future consumption .

(iv) Raising of margins of credit avail-
ability for cotton in case of Mills
and trade effective from 8-7-1976.

(v) Intensive checking of stocks of cotton
with mills and trade by Regional
Offices of Textile Commissioner.

(vi) Directive to ‘A’ Class and ‘B’ Class
traders to reduce theu stock holdings
to 509, of their Junc, 1976 and levels
by 21-8-1976.

(vii) State Governments requested to
in'tiate urgent steps to dehoard
cotton with traders.

Smuggling on Indo Nepal Border

1116. SHRI BIBHUTI MISHRA: Wil]
the Minister of REVENUE and BANK-
ING be pleased to state:

(a) wacther Government’s attention has
been drawn to the news-item which appear-
ed in a local Daily dated 16th June, 1976
under the heading “strict watch on Nepal
border for smuggler”; ‘

(b) if so, the natu-e of vigilance further
envisaged ; and

(c) to waat ex:eat smizzling wlil be
checked ?

THE MINISTER OF STATE IN
CHARGE OF THE DEPARTMENT OF
REVENUE & BANKING (SHRI PRA-
NAB KUMAR MUKHERJEE): (a) Yes,
Sir.

(b)ani (c). The preventive arrangements
on the Indo-Nepal border have been placed
under the unified control of the Collector
of Customs (Preventive) stationed at Patna.
The preventive staff has been strengthened
and the posting of more Senior officers is
under examination. More vehicles and
other equipment have:been provided for
patrolling the border and for carrying out
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preventive checks. The intelligence set-
up has been strengthened. Greater co-
ordingtion among the various enforcement
agencies such asof the Customs and State
Government officials, has been cffected.
Various measures are being negotiated from
time to time With His Majesty’s Govern-
ment of Nepal for taking adequate steps
in Nepal to curb chances of smuggling
2cross the border. Prventive detention
of Smugglersisalso being pursuedlvisorous-
1y, besides the collection, development and
working out of intelligence to unearth
organised gargs engaged in smuggling. On
the basisof intelligence, raids and searches
have been intensified both in border areas
and in the consuming centres near to the
border. It is expected that with these
measures smuggling along the Indo-Nepal
border will be effectively curbed.

Export of Groundnut O1]

1117. SHRI ARVIND M. PATEL:
SHRI VEKARIA :

Will the Minister of COMMERCE be
pleased to state:

(a) whether groundnut oil is being
exported ;

(b) if so, the quantity of groundnut oil
exported during the years 1974-75 and
1975-76; and

(c) the names of the countries to Whom
exported ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COM! ERCE (SHRI
VISHWANATH PRATAP SINGH): (a)
to ‘(c). Taking into view the edible oils
sitoation in the counmtry, groundnut oil is
not allowed for export. However, in
March, 1976 Government directed STC
to purchase 5,000 MT of groundnut oil
as a price support measure. This amount
Was exported to U.K. and Netherlands in
April, 1976.

Apart from this a small-quantity of 102
and 48 tonnes Were exported | i 1974-78
and 1975-76 respectively to neighbouring
cbuntries, mostly 1o Nepal. . ©

e :
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Census of Coffee Estates

1118. SHRIMATI PARVATHI KRI-
SHNAN: Will the Minister of COM-
MERCE be pleased to state:

(a) whether Coffee Board has conduct-
ed a census of coffee estates in India;

(b) ifso, the me'n findings of this census:
and ¢

(c) how far this would heep the Board
to effectively assess the production of coffee
and to market it properly?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH): (a)
Yes, Sir.

(b) (1) About 35,000 coffec estates are
un-registered.

(i) An area of 1°58 lakhs acres of
land have been planted with
high yielding disease-resistant
strains since 1950-51 in the two
states of Karnataka and Tamil
Nadu.

(i) Out of total areaof 4:24 lakhs
acres under coffee about 2°99
lakh acres are in normal produc-
tion age group i.e. 5—50 ycars
age group.

(7o) An arca of a out 1-20 lakh
acres are estimated to be avail-
able for further expansion of
coffec cultivation in existing
coffec holdings in 3 traditioral
coffee States.

(c) The valuable information from the
Censas witl provide a statistical déta base
for short and loTig term production planning
#4d for formulating marketing stracgy o7

and fmeraslcdnfumption of oo ff €
exports o
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Formation of Third Level J. C. M.
* Cotiicll In the Ofée of the Gon-
troHer of Deféncek Accoiints, Patna

r120. SHRI RAMAVATAR SHASTRI:
Wintthe Ministerof FINANCE be pleased
to state: B

(a) the rule for the formation of the third

level >f J.C.M. Coua1cil in Givernment
offices;

(b) whether athird level J.C.M. Council.
has not been formed in the office of the _
Controller of Defence Accounts, Patria for
last many years Wit1 tie Association which
commanded majority;

(¢) whether the A iministration has made
administrative involvement in the matter _
of Service Associations and has harassed
the office bearersof the All India Defence _
Accounts Employyees Associations, Pamna
Branch since 1971 inoneway or the other;

(d) whether the real causeofthe emplo-
yees has gone unrepreSented; and

(¢) if so, the action Government propose
to take in the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): (a) Councils
under the Joint Consultative Machinery
Scheme for Central Government employees
are set up not under any rule as such, but
under a Voluntary Scheme to resolve alk
issnes through joint consultations, or com-
palsory arbitration. Officc Councils
(Third Level)deal with purely local issues,
buat a0t ialividual cases.

(b) No,Sir. The Council asduly consti-
tuted faictioned in Patna till 1st June,
1975. Following representation from the
two recognised Associationsin the Depart-
ment, Governmemt have since decided on
the aflocation ‘Of s ats in 'all the office
Councils. The Office Council in Patna will
also be reconstituted accordingly. -

(C) No, Sir.

(d) No,Sir.

(e) Daes aot arise in view of reply tc
Part (4) of the question, +~ds ™)
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Ragian-wilse transfer of Class III and
IV Emloye2s of D:feace Accounts
Department

1121. SHRT RAMAVATAR SHASTRI:
Will the M nister of FINANCE be pleased
to State:

(a) waether the Controllér General of
Defencs Azcounts has beeq formulating a
palicy for region-wise transfer of Class
“TII and IV em>loyees of Defence Accouats
Departma=nt;

(b) waether ala-ge number of em:)léwcel
-wolunteered for transfer to their home State
at their owa ci>st or at Governmant cost
from d‘ffzreat CoHntrollers of Defence

Accounts Offices ;

(c) wather the rezional trgasfer policy
will minimise Government cexpenditure;
.and

(d) if so, the number of Class Il and
IV emloyee; wid volunteered and the
reasons for delay in im)lem:nting the
transfers ?

THE DEPUTY MINISTER IN THE
MINISTRYOF FINANCE (SHRIMATI
SUSHILA ROHATGI): (a) No, Sir.
The employees of Defence Accounts De-
‘partment have all India service liability
.and can, therefore, be transferred to any
place in India. However, Controllers of
Defence Accounts, having all India jurisdic-
tion, have been instructed to ensure that,
as far as possible, transfers of Class II1
and Class IV staff should be effected on a
-zonal basis.

(b) No, Sir. The number is not large
.compared to the total number of employe-
-e8in the Department. v

(c) Does not arise in view of reply 6
-part (a)of the question. '

41.(d) Does not arise in view of reply to
(c) gbove. ... Jraey 3 a’l

e
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A
Shifting of Offices of Cuntmller of
Defence Accoonts from one State
to another

1122. SHRIRAMAVATAR SHASTRI:
Will the Minister of FINANCE be pleased
to state:

(a) whether Government h.wl: been
shifting som= of the offices or sub-officus
of Coatrollerr of Defence Accounts from
onc State to the other Statc;

(b) whether there is a proposal to
shift a c2rtain command of the C.D.A
to Patna;

{c) whether the office of the CD.A.
Patna or its any portioi is to be shifted
to Cilcutta or any other place; ard

(d) whether such proposal involves
huge cxp-nditure and if so, the man
features of the proposal and reasons
therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHTAGI): (a) Yes, Sir,

(b) No, Sir.

(¢) Tnere js no proposal to shift the
offize of the C.D.A. Patna to Calcutta or
any other plac:. However, there is a pro-
posal to transfer a small portion of work at
presnt done in the office of C.D.A.
Patna to Calcutta to m et certain functional
requirement.

(d) No, Sir.

Amendment to Central Sales Tax
Act

1123. SHRI JAGANNATH MISHRA:
Will the Minister of REVENUE AND
BANKING be pleased to state:

(3) whether the Government of Kerala
has urged the Central Government to
amet:d the C-ntral Salex Tax Act to s10P
ta; evasion; and S S

(b) if so, the mcnon of ,Government

(c) thereto ?
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THE MINISTER OF STATE IN
CHARGE OF THE DEPARTMENT
OF REVNUE & BANKING (SHRI
PRANAB KUMAR MUKHERJEE): (a)
aiwd (b). Gw:rnm nt of K=rala has made
son' suzgzstions regirding amrndm=nt
f the Cntral Sales Tax Act, 1956. Tney
are und :r exa n'natjon in consultation with
all the othrr Stat: Governments,

Trade Contract with U.S.S.R.

1124. SHRI JAGANNATH MISHRA:
Will the Minister of COMMERCE b=
pleased to state:

(a) wh'ther any trade contract or a
p:otocol w.s recently concluded with
U.S.S.R.; and

‘b) if so, the terms 1 nd conditions
thercof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH): (a)
a1d (b’. A Tecade Protocol betw:en India
and USSR cov:ring the period 197630

w s signed at New Delhi on the 15th April,

1976. Tae peotocol envisages a trade turr -
over betwe-n the two countrics of Rs. 830
cror’s in 1976 going upto Rs. 930 crores
in 19%0. In terms of the trade protocol,
India is to export to U.S.S.R. non-tradi-
tional goods such as garage cquipment,
auto an:illaris, aluminium power cables,
storage batteries, freight cortainers, wood
v:ae 'rs, drugs & phiarmaceuticals, chemical
p:oducis, in addition to traditional com-
mrdi i s like tea, coffee, spic’s, jute goods,
cishew k*rnels, tobacco, ctc.

U.S.S.R. 18 to supply to India Pctro-
l2um produxs, fertilisers sulphur, non-
frrc0as mtals like zine, Nickel, Platinum
atd Pilladium, newsprint, asbestos, cotton,
sunfl yw :f seed oil, in addition 1o michinery
a1d >qip.n ‘nt and spares.and companenn

or Soviet assastcd projects.

b
Loans by Industrial Development Bank
of India to Export Units

1125. SHRI D. D. DESAI: Will the
Minister of REVENUE & BANKING be
pleased to state:

(a) whether Industrial Development
Bink of India proposes to extend a loan
of Rs. 300 crorvs to export unjts; and

(b) 1f so, the salient featu-es thereof ?

THE MINISTER OF STATE IN
CHARGZ OF THE DEPARTMENT OF
REVENUZ AND BANKING (SHRI
PRANAB KUMAR MUKHER]JEE): (a)
and (b). Th*re is no proposal with the
Irdustrial Dev:lopmeat Bank of India to
extead a 1yan of Rs. 300 crorss to export
unjts,

Crop Iusurance

1126. SHRI D. D. DESAI:
SHRI VASANT SATHE:

Will the Minister of FINANCE be pleased
to state:

(a) wircther the G neral Insurance
Corporation is preparing a scheme for
crop insurance; and

(b) if vo, the miin features thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHTAGI): (a) Tne General
Insurance Corporation is at present exa-
mining a schem< for crop insurance drawn
up by the Indian School of Political Eco-
nomy, Lonavla.

(b) Tne main features of the scheme
recommended by the Indian School of
Political Economy are as under:—

(i) Crop insurance should be linked
to agricultural credit and all crop
loans should be insured.’ Premium
should be deducted from the crop
loans, and indemnities paid by
insurance companjes be set .off
against recovery.
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ib_? l, .sva‘ “r h‘ HEA
(i3) Tt will bc a combined sdicme for
B, all crops in a year. ¢ o b

(#i) The Scheme tecdmmends area
approach as opposed to individral
approach in that if yield is less
than average yield in an area, all
insured farmers in that area will
gt compensation at the same rate,
irrespective of an individual’s loss.

(iv) The Scheme will apply only to
those areas and crops for which
crop cuttings have been conducted
for the preceding ten years.

(v) Guaranteed yields and premium
Taté, which depend upon variations
of indices of productior, will be
worked out for cach selected area
through statistical procedures based
on past crop cutting data for the
preceding ten years.

Coemmon Board of Management for
Indian Airlines and Air India

1127. SHRI D. D. DESAI: Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether a final decision has been
taken on havirg a common board of
management for Indian Airlines and Air
India;

(b) whether this will help to achieve
economics in operation ; and

(c) if so, the broad outlines thereof ?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI RAJ
BAHADUR): (a) to (c). There is no pro-
posalunder consideration to have a common
Board or Minsgement for Indian Airlines
and Air-India. Pfforts are, however, under
way to fddntify sress where ther¢ should
be greater co-crdination between the two
cotpbeations, keeping in view overall
fiationsd ioterest.:ir. .1

AUGUST 2, 1976
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Bose Mullick Committee Recport on

Jute Industry
" : ¥
1131. SHRI INDRAJIT GUPTA:

DR. RANEN SEN:
SHRI N, K. SANGHI:

Will the Minister of COMMERCE be

pleased to state;

T i F)
(a) whether the Bose Mullick Committee-
appointed to study the problems of jute
irdustry has submitted 1ts firal report;

(b) if so, what are its recommerdatiors;
and

(c) Goverrmert’s decision thereon ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH!: (a)
Yes, Sir.

(b) ard (c). It will rot be in public
interest to indicate the recommendatiors
of the Committee before a firal decision is
taken by the Guvernment,

Loans for joint stock sugar firms

1132. SHRI D. K. PANDA: Will the
Miristcr of REVENUE & BANKING
be plcascd to state:

(a) whether Government have evolved
a new policy for offuning term loans for
joint stock sugar firms; ard

(b) if so, the broad fcatures thereof ?

THE MINISTER OF STATE IN
CHARGE OF THE DEPARTMENT OF
REVENUE AND BANKING (SHRI
PRANAB KUMAR MUKHERJEE): (2)
and (b), The Industrial Development Bank.
of India would make available to certain
industries including sugar industry loan



assistance on soft terms to modrrrirse
their machinery ard equipmert, so. as
to increase their productivity and compe-
titiveness. Applicaticr's have been invited
by the Industrial Developmirt Bark of
India from irtending borrowers ard those
received upto 15th September, 1976 will
be processed in the first lot, For sugar
idustry, th broad eligibility ‘criteria fer
sstistance under the scheme are expansiorn
of capacity to ar. economicsiz~, investment
in care developmert. improvemert in
thermal efficiency and semi-electrification
. ! of the plant and replacement of existing
: , plant for improving mill or boiler house
l' ifficiency and quality of sugar.
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Study R_egardihg Origin And Behaviour -
: Of Monsoon.

1134. SHRI P. GANGADEB : Will:
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether Soviet ships will join
Indian ships to study monsoon in the
Arabian Sea and Bay of Bengal ;

(b) whether the two studies would
give some understanding of the origin
and behaviour of Indian monsoon ; and .

(c) if so, the facts thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION . (SHRI SUREN-
DRA PAL SINGH): (a) to (c). As a pre-
liminary build up for the Global Atmos-
spheric Research Programme to be held
in 1979 under which a detailed study of
monsoon is to be carried out, 4 research .
ships of USSR and 2 from India will take-
meteorological and oceanographic obser-
vations in the Arabian Sea and the Bay of
Bengal during the period May-August 1977.
Besides this, during this period, the obser=-
vational programmes over certain land
stations etc. will be strengthened.

These studies will enable acquisition .
of reliable and comprehensive data base,
particularly over Oceanic areas so that
further research on the monsoon can be
undertaken. '

Liberalisation of Import Policy in.
respect of Equipment and Raw Mate--
rials for Research Purposes

1135. SHRI P. GANGADEB : Will
the Minister of COMMERCE be pleased”
to state :

(a) Whether import policy in respect
of equipment and raw materials for research .
purpose has been further liberalised during
current year ; and

(b) if s©, the salient features thereof #-
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TA1 DEPGI‘I" ‘MINISTIR ﬂb" THY

MINISTERY OF COMMERCE (SHRI '

VISHWANATH PRATAP SINGH).
(a) Yes, Sir.

(b) Salient features of the liberalised
import policy are given in the statement
atmached,

Statement

(1) All research and development in-
stitutions, whether in Government or pri-
wvate sector, and research and development
units which are recognised by the Depart-
ment of Science and Technology, all
Governmemt research  institutions under
Central and State Government, Universi-
ties, I.LTs., including research labora-
sories/institutions of Council of Scientific
and Industrial Research, Indian Coun-
il of Medical Research, and Indian
Institutes of Science, Bangalore and
Indian School of Mines, Dhanbad and
other similar scientific agencies of the Cen-
tral or State Govt., research and jor train-
ing instirates wunder the Central/State
‘Governments (other than public sector
undertakings) are allowed to import raw
materials, componems and spare  parts,
scientific instruments, equipments, appa-
ratus and appliances, etc., upto a value
of Rs. 1 00 lakh per annum without anum-
port licence, subject to the condition that
the items of raw materials, components
-and spares, scientific nstruments, etc,,
are requ'red for research and development
purposes gnd a declaration to thet effect
is furnished by the importing research snd
development units at the time of clearance
of goods through the customs indicat-
ing the c,i.f. value of imports already made
in the same year. These facilities will
not be applicable to colleges and other
insututions,

(2) It is only for wvalue in excess of
Rs. 1°00 lakh for research purposcs, that
the un‘ts/institations arc required to apply
for sn umport licenge throug the Depart-
oent of Science and Technology in the

AUGUH.‘ 20, 1078
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case of units recognised by that Depart-
ment and through the sponsoring sutho-
zity in the case of others,

(s)*rwmm institu-

od by the provisions mentioned in pera ¥
sbove, can also import, for their own use,
scientific instruments, ecquipments and
spparatus, etc., provided the c.i.f, value
of such goods imported at any one time does
not cxceed Rs. 5,000/~ or Rs, 29,000/~
in one lot per annum.

Special Attention by Trade

Development Authority to
Markets in West Asia and
Africa

1136. SHRI P. GANGADEB : Will
the Minister of COMMERCE be pleased
to state :

(a) whether Trade Development Autho-
rity is comsidering to give special amen-
tion to the markets of West Asia and
Africa ; and

(b) if so, the salient features there-
of ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH).

(a) Yes, Sir.

(b) As far as West Asia is concerned,
the Trade Development Authority (T.D.A.)
plans to carry out country studies  in the
region. It proposes to send teams to
study the export prospects for selected pro-
ducts and also to invite some buyers
missions from this region. T.D.A. is also
engaged in analysing the potential for
export 10 African countries, so that short-
term and long-term strategics can be work-
ed out. It also proposes to conduct
country studies in selected markets
in Africa.
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Insurance Cover for Export Trade
to Third Countries

1137. SHRI P. GANGADEB : Will
the Minister of COMMERCE be pleas-
ed to state :

(a) whether the Export Credit and
Guarantee Corporation proposes to pro-
vide insurance cover for export trade to
third countries;

(b) if so, when will it be implement-
ed; and

(c) the measures taken to provide
co-insurance schemes with foreign coun-
tries for Indian turn-key projects to be sct
wp in third countries ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):

(@) to (c) . It is in respect of exports
jointly with another country to third coun-
trics where need for  co-insurance schemes
arises. Devising of schemes for insu-
rance of such joint export projects to third
oountries is under active
consideration of the Export Credit and
Guarantee Corporation, The mamer will
be considered by the Government  after
the proposal has been approved by
the Board of Directors of the Export
Credit & Guarantee Corporation.

New Scheme for Distribution of Con-
trolled Cloth.

1138. SHRI K.M.MADHUKAR :
Will the Minister of COMMERCE be
pleased to stare :

(a) whether a new scheme has been
evolved for proper distribution of comtro-
lled cloth; and

(b) if so, the main features thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY ™ OF " COMMERCE “"(SHRI™

IVISHWANATH PRATAP SINGH) :
() and (b) . No new scheme for the distri-
bution of controlled cloth, as such, has
been evolved. However, the distribution
1506 LS—4

system and machinery is kept under review
and such modificat.on as ar‘ consid r d
necessary and feas.ble are made.

Export Production Centres for Hand-
loom Sector:

1139. SHRI K. MALLANNA
Will the Minister of COMMERCE be
pleased to state the intensive development
projects and export production projects
for the handloom sector approved by Central
Government for being set up in different
parts of the country State-wise, during
the current year and the amount of Central

financial assistance provided for these
projects ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH)

17 intensive development projects and 19
export production projects have been
approved by Central Government for bemg
set up by various State Governmenta du-
ring the current year. A statement indi-
cating the locstion of the intensive deve-
lopment and export production proje-
cts is laid on the Table. of the House.
[Placed in library. See No. LT—rr1166/
76]. Excluding institutional finance, the
outlay on an intensive development pro-
ject is Rs. 185 crores and on an export
production project is Rs. 40 lakhs over a
five-year period. Under the pattern of
assistance for the intensive developmeng
projects, the Central Government
would finance 759% of the total expendi-
ture incurred on the project during
the first three years and 50% of the ex-
penditure incurred during the remaining
two years. The entire outlay of Rs. 40
lakhs on an Export production project
will be met by the Central Government.

Performance Of Rural Banks.

1140. SHRI K. LAKKAPPA: Wil
the Minister of REVENUE & BANKING
be pleased to State : (a) the performance of
of the Rural Banks in the country ; and
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(b) the number of Rural]Banks imple-
menting 20-Point Economic Programme and
the steps taken therefor ?

THE MINISTER OF STATE IN-CHAR-
GE OF THE DEPARTMENT OF RE-
VENUE & BANKING (SHRI PRANAB
KUMAR MUKHERJEE): (a) and (b).
So far 23 Regional Rural Banks have been
opened in different parts of the country.
As at the end of June, 1976 19 Regional
Rural Banks established till then mobi-
lised deposits of Rs. 12585 lakhs and have
d sbursed Rs. 16015 lakhs. The perfor-
mance report in respect of the remaining
banks opend after June, 1976 is not availa-
ble. All these Banks have been instructed
to implement the points concerning them
under the 20 Point Economic Programme.

Bank Loans to Weaker Sections in
Karnataks

1141. SHRI K. LAKKAPPA : Wil

the Minister of REVENUE AND BANK-
ING be picased to sute :

(a) whether ma vy a bank in the Kar-
nataka State arc not com:ing forward to
sanction loans to the weaker sections of
people like farmers, artisans, scheduled
castes and scheduled tribes and unem-
ployed ymnh.s because no security is
provided on behalf of these people ; and

(b) if so, the steps taken to help these
sections of the society to have the benefits

- of the 20-point Economic Programme 7

THE MINISTER OF STATE IN-
CHARGE OF THE DEPARTMENT
OF REVENUE AND BANKING
(SHRI PRANAB KUMAR MUKHERJEE)
(a) and (b) It is not correct to say that
banks in Kamnstaka State are not coming
forward to sanction loans to the weaker
sections of the people, because no security
is provided on their behalf. Even since
nationalisation, the commercial banks have
moved away from the seccurity-oriemed
approach and have adopted purpose-
orieited lending, particularly to the Weaker
sections. No. viable scheme is rejectzd for
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want of security or guarantee, if banks are
otherwise satisfied on its merits, As and
when any specific complaint is reccived
from an individual for refusal of bank
credit, the matter is taken up with the con-
cerned bank and where necessary, banks
are also advised suitably.

The provisional figures of balance out-
standing in December 1975 in respect of
priority sector advances, advances under
DIR Scheme and Half-a-mill'on Jobs pro-
gramme in Karnataka were Rs. 191'45
crores, Rs. 2* 18 crores and Rs, 7° 79 crores
respectively. Moreover, after the launching
of the 20-Point Economic Programme, all
the Public Sector banks have formulated
various schemes to provide financial assis-
tance t0 economically weaker sectioms
covered in the Programme at liberal and
concessional terms.

Development of International Airports

1142. SHRI VASANT SATHE : Wil
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether Government have appro-
ved the plan for further development: of
international airports in the country ; and

(b) if so, the physical contents of the
plan, financial outlay involved and other
main festures of each girport separately ?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI RA]
BAHADUR) : {a) and (b). During the.Fifth
five year plan an outlay of Rs. 27+ 67 crores
has been earmarked for the development of
international airports. The major schemesy
projects envisaged include construct:on of
a new International Passenger and Cargo
Terminal Complex at Bombay airport &t
an estimated cost of Rs. 11 crores. A new
terminal complex is being planncd and s
cargo complex is being developed at the
Detlhi airport. The existing passenger hand-
ling facilities at Maudres airport have al-
ready been improved at a cost of Rs. 22
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lakhs and a nmew cargo complex is being
set up at a cost of approximately Rs. 20

lakhs. The main runway at Calcutta has
been strengthened to make it suitable for
wide-bodied aircraft at a cost of Rs. 62.97
lakhs.

The communication and navigational
aids at the four international airports are
proposed to be modernised at a cost of
Rs. 10 crores. Provisions of Rs, 2* 10 crores
for purchase of crash fire tenders and Rs.
1+ 42 crores for installation of Cat IT light-
ing for the international airports have
also been made.

QOutstanding Depeeits Writicr off by
I.I.C.

1143. SHRI P. M. MEHTA : Will
the Minist.r of FTINANCE be pleased
tostate:

(a) whether the amount of outstanding
and unclaimed deposits and other accounts
written off by the Life Insurarce Corpora-
tion reached ahigh figure durirg 1974.  75;

(b) if so, what was the total figure res-
ched;

(c) what are the main causes for this;
and

(d) whether Life Insurance Corpora-
tion feels that this is due to the large num-
ber of agents operating in the field ?

THE DEPUTY MINISTER IN

THE MINISTRY OF FINANCE
(SHRIMATI SUSHILA ROHATGI):
(a) and (b) As would be sten  from the
following statistics for the last five yoers,
the amount of outstanding and unclaimed
deposits & claims ard other amounts
written back to Rcverue Accourt by LIC
during 1974-75 was lcss ther thetin 1971-
72 but was marginally higher than those
durirg tke precedin g two ycars.

Year Amount
(Rs in crores)

1971-72:. . . 4+00
1972-73:. . . 276
1973-74:. . . 215
1974-75:. . . 2:96
1975-76:. . 280

(c) According to the LIC’s procedure,
where the claimant is not traed in spite
of regular follow-up, the claim amount is
credited to the revenue account after a
specified period depending on the nature
of the claim. Similarly, unedjusted pre-
mium deposits are credited to revenue
account after § years,and other unclaimed
amounts (other than policy claims) are
crcdited to the revenue account aficr 4
years, when there is no response from the

policyholders.

(d) No, Sir.
Proposal to Boost up Tourism in the
Country
1144, SHRI P. M. MEHTA : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased tostate:

(a) whether Unjon Government pro-
pose to take some urgent measures 1o
boost up tourism in the country;

(b) whether a two day seminar on the
subject was held in New Delhi in the
month of July, 1976;and

(c) what were the suggestions made
therein ?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI SURENDRA
PAL SINGH): (a) A statement pertaining
to the measures being taken by the Union
Government to boost tourism is placed

on the Table of the House.

(b) and(c). No seminar was organised
bythe Departmentof Tourism. However,
a two-day Seminar on Tourism was orga-
nisedon July19&20bya travel magazine,
The recommendations of the Seminar, if
any, have not beenreceived by the Depart-
ment of Tourismso far.
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Statement

The Urion Government is taking
necessary measures to boost tourism in
India on the pattern of developmentinitia-
ted in the Fifth Plan. The places where
tourist facilities are proposed to be developed
winder the Central Sector are  Gul-
marg, Kovalam, Goa, Agra, Jaipur, Vara-
nasi, Manali, Amritsar, Aurangsbad, Ele-
phanta, sclccted Buddhist centres, wild life
sanctuarics and places of archacological
importance.

II. Promotioral prog.ammes of the
Department of Tourism are continuing
processcs, The main steps being taken in
this regard arc cnumerated as follows [—

1. Extensive advertising publicity ard

public relations campaign launched
through 16 overseas office:.

1 2]
H

Increased production of tourist pub-
licity literature in foreign languoges
including Arabic and Pemian and
production of tourist documecntary
films in colour.

3. ‘Discover India’ tickets introduced
by Indian Airlines and ‘Travel as
you like® by Indian Railways.

¢. Relaxation of entry formalities such
as issuance of landing permit on
arrival valid for 28 days with multiple
entry.

s. Visit of travel industry promotional
reams consisting of representatives of
Department of Tourism, Air-India
Indian Airlines, Travel Agents Asso-
ciation of India, All India Hotel and
Restaurart Federation to important
tourist generatir g markets.,

6. Loans for the constructior of new
hotels, ard augmenting of tourist
transport flects.
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7. Construction of tourist burgalows,
youth hostels, compin g sites, to cater

to the needs of low-income group
tourists.

8. Opcning of a new tourist office st

Kuwait to promote tourist traffic
from West As.a.

Repatriation of Fundsby Concerns Set
by with Foreign Collaboration

1145, SHRI H. N. MUKERJEE :
Willthe Minister of FINANCE be pleascd
tostate :

(a) whether industrial collaborations in
Ir.dia,especially thosesetup with the assis-
tance of the western countries, have madea
heavy drain on India"s forcign exchange
TCSCIVES ;

(b) if so, the facts thereof; and

(c) whataction Government proposc to
take to prt acheckon it ?

THE MINISTER OF FINANCE
(SHRI C. SUBRAMANIAM) (a) and
(b). As can be seen  from the Statement
attached, remittances  to Western
countries on account of industrial colla-
borations forma substantial partofthe total
liability.

(c) Government’s policy in regard to
forcign collaboration continucs to be selec-
tive. Forcign collaboration is not nor
mally permitted in areas where the requi-
site technology is indigenously available
except where such a collaboration is inten-
ded to promotr exports.

Statement

According to the data rulsting © re-
mittances by forcign companies 88 ooli:
piled by the Reserve Bank of !ﬂ.dl.l, .
payments on account of profits, d!f'!d‘_f' :
technicsl knowt how fees and royllﬂl:-"d’f;;
ly attributable to foreign collaborations
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the period ending 1973-74 (which are the
latest figurcs available) are as shown below.
The statement gives the data for all coun-
tries as well as for Western countrics :

Rs. in crores)

All Western
Countries Countries

1971-72 . . 635 56-4
1972-73 . . 68+6 623
1973-74 . . 746 65-2

Jute Workers affected due to
Retrenchment in Jute Mills

1146. Dr. RANEN SEN. Willthe Minis-
ter of COMMERCE be pleased to siate:

(a) the number of jute workers affec-
ted on account of lay-offs, closures and ret-
renchmentinjute millc during 1975and 1976
so far duc to shorifall in production of
jute;

(b) whether a deputation of A IT.U.C.
and I. N. T. U. C. mect him on 28th June,
1976 in this connection; and

(c) if so, the facts thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH) :
.(ﬂ') According to information obtained from
the Government of West Bengal, there
was no retrenchment in the jute industry
in 197s. During the same period, there were
lay-offs in 23 units for varying periods
due to different reasone. In view of the app-
rechended shorta,_e and corsequent need for
conserving supcrior varieties of raw jute,
a limited regulation of production was
imposed for two months from June, 1976.
Production regulation in regard to Car-
pet Backing and Hessian was  withdrawn
with effect from 14th July, 1976. This
regulation of production is reported not to
have affccted any prmancnt or semi-
permanent workers in the jute industry.

(b) No, Sir.

(c¢) Does not arise.

106
Export of Calcium Carbide

1147. SHRI RAGHUNANDAN LAL
BHATIA: Will the Minister of COM -
MERCE be plcased to state:

(a) whether Indiz, from an imporier
till 1975, has become an ¢xporter of cal-
cium carbide; ard

(b) if so, the facts thepeof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH) :
(a) Ycs, Sir.

(b) Imports and exports of calcium
carbide during the last three years have
been as follows :—

Quantity: Lakh Kg.
Value: Rs. Lakh

Imports Exports

Q. V. Q. V. )
1975=76 . . .o .. 26 65
1974-75 . 38+5 119*0 ~ 0°'I o5
1973-74 . 20'0 24°8 o2 07

Export of Silk Goods

1148. SHRIRAGHUNANDAN LAL
BHATIA: Will the Minister of COM-
MERCE be plcased to state:

(a) whether there has been record
export of silk goods in 1975-76;

(b) if so, whether this colistitutes onc
of the highest records in recent years; and

(c) the percentage Tise in 1975-76 as
compared 10 1974-75 ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH) :
(a) Yes, Sir.

(b) Yes, Sir.
(c) 38%
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Arrests Under COFEPOSA in Bahraich
District

1140. SHRI B. R. SHUKLA: Willthe
Minister of REVENUE & BANKING be
pleased to state:

(a) Whether any arrests were made
under COFEPOSA in the district of
Bahraich (U. P.) in the month of July,
1976; and

(b) if so,the races thereof ?

THE MINISTER OF STATE IN
CHARGE OF THE DEPARTMENT OF
REVENUE AND BANKING (SHRI
PRANAB KUMAR MUKHERJEE):
{a) No, Sir.

(b) Daes notanse in view of (a)above,

Counterfeit gold deposit case un-
earthed in State Bank of India

at Bahraich (U.P.)

1150. SHRI B. R. SHUKLA : Will
the Minister of REVENUE AND BANK-
ING be pieased to state :

(2) Whether any loan;was advanced by the
State Bank of India, Bahraich (U.P.) on
the basis of gold deposit which was dis-
covered to be fake and counterfeit;

(b) the amount of loan advanced; and

(c) whether some of the employees Were
also involved in the said fraudulent trans-

action ?

THE MINISTER OF STATE IN
CHARGE OF THE DEPARTMENT OF
REVENUE AND BANKING (SHRI
PRANAB KUMAR MUKHERJEE)
(a) State B1k of [India has reported
that no loan Was granted by its Bahraich
Branch against pledge of gold ornaments
which Were subsequently found to be
supfious.

(b) and (c). Does not arise.
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Tea Auction Centre at Siligurid
(West Bengal’

1151, SHRI R. N. BARMAN : Wil
the Minister of COMMERCE be pleased
to State :

(8) whether nearly 50 per cent of
the tea grown in West Bengal is now being
sold at alow price directly by the distressed
growers rather than being brought to the
auction market ;

(b) Whether as a result of the present
practice the small producers arc 1>sing
heavily'; and '

(c) whether such producers have urged
upon the Central Government to set up
an auction centre at {Siliguri and if so
Government's reaction in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH, :
(@ and (b). In 1975, about 40% of
West Bengal teas Weie sold ex-garden
without being sent to auctions. No
swristics of prices for such ex-garden
sales arc available. Producers are free to
dispose of their tea by any method of dis-
posal cither for consumption in India or
for export. The main reason for ex-
garden sales is that it results in quick
disposal and realisation of salc proceeds
within a short period  as against the time
involved in sale through auctions.

(cY Some of the producers have sugges-
ted the setting up of an auction centre at
Siliguri with a view to providing another
channel for disposal of teas thus reducing
the delay in sales and realisation of
sale proceeds. Tea Auctions in India
are conducted under the rules framed
by respective tea traders’ associations
in which the sellers, buyers and broker
arc members. It is for producers and
traders to decide about setting up of 2
new auction centre at any suitable plact
having regard to the availability of
necessary infrastructure facilities.
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Tea Gardens in West Bengal

1152. SHRI R. N, BARMAN : Will
the Minister of COMMERCE be pleased
to “state :

(a) whether at present 9 tea gardens are
lying closed and 7 are sick in West Bengal;
and

(b) if so, whether Central Government
have considered it desirable to take-cver
them or give assistance to the State Go-
vernment so that they can be run once

again ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE!' (SHRI
VISHWANATH PRATAP SINGH):
(@ and (b). According to an Assess-
ment made in 1975 there] Were about 26
sick/closed tea gardens in West Bengal.
The process of identification and co llection
of information in respect of tea estates
which can be considered for investigation/
take-over has been initiated.

Central Assistance to Bihar in

1976-77
1153. SARDAR SWARAN SINGH
SOKHI :
SHRI CHANDRA SHEKHAR
SINGH :

Will the Minister of FINANCE be plea-
sed to state :

(a) whether the Central financial
assistance to Bihar for the year 1976-77 is
meagre;

(b) wieth:r Bihar Government have
requested the Centre for more financial
aid; and

() if so, whether the Central Govern-
ment are allocating more funds to Bihar?

THE DEPUTY MINISTER IN THE
MINISTRYOF FINANCE (SHRIMATI
SUSHILA ROHATGI): (a) Central
assistance of Rs. 7s5-s5 crores has been
allocated to Bihar for financing the ap-
Proved State Plan outlay of Rs. 242-04
¢Otes in the current year.
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(b) and (c). After the finalisation of
the Annual Plan 1976-77, the Govern-
ment of Bihar had requested the Plan-
ning Commission for ircreasirg the ap-
proved Plan o utlay by. Rs. 37 crores.
Having regard to the resources avail-ble
for sustaining the Plan outlay, it has not
been found possible to agree to this re-
quest.

Bank Loans for Agricultural
Purposes in Kcrala

1154. SHRIMATI BHARGAVI THAN-
KAPPAN: Will' tre Minister of
REVENUE AND BANKING be pleaed
to State :

(a) the total amount given as loa~ in
Kerala for agricultural purposes by t“-e
State Bank of India and other nationali:ed
banks during the last two years ; and

(b) the particulars of the scheme for
waich loans have been sanctioned in the
Stare ?

THE MINISTER OF STATE IN
CHARGE QF THE DEPARTMENT OF
REVENUE & BANKING (SHRI PRA-
NAB KUMAR MUKHERJEE) :
(a) The amount of ourstaiding adva=ces
by the public sector banks incluling State
Bank of India to agriculure in Kerala are
as under :

(R;. in laks)

Oul:';rtna?'llﬁi?rig‘
June 1974 . . 2014-90
June 1975 . " i 2682+ 41
December 1975 3808+73
*Provisional

(b) The direct agricultural advanc:s
are gencrally granted for raising of crops,
irrigational purposes, purchase of machi-
nery and other agricultural implements,
plough arimals, land development, con-
struction of godowns and cold storage,
devclopmental loans for plantations, and
for allied agricultural activities like dairy,
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poultry farming, o'gzery, fitheryew. In-
direct agcicultu-al aivances are pro-
vided for distribution if fertilisers &
other inputs, State Electricity Brard,
loans to farmers t\rough coops, and other
institutions serving agricultural develop-
m:at and ““trepre 1curs for setting up agro
service centres ctc,

Bank Loans for Development of
Industries in Kerala

1155. SHRIMATI BHARGAVI
THANKAPPAN : Will the Mirister of
REVENUE AND BANKING be plrased
10 ste @

(a) the tor:l imount offzred to Keriala
by te State B.:k of India and other na-
tionalised banks as loan for the develop-
m-nt of irdustries during the last two
vears ; and

(b) the figu-'s therzof; Bink-wise and
district-wise ?

THE MINISTER OF STATE IN
CHARGE OF THE DEPARTMENT OF
REVENUE & BANKING (SHRI
PRANAB KUMAR MUKHERJEE) :
{a) and (b}, Awviilable dita on advances
of the public' ector banks to mnufacturing
industry in the State of Kerala, distnict-
wise and bink-wise, is set out in the State-
m=nt laid on the Table f the House.
{Placed in Library. See No. LT-11167/76.)

Bank Loans to Small Scale Industries
in Kerala

1156, SHRIMATI BHARGAVI
THANKAPPAN : Will the Minister of
REVENUE AND BANKING be pleased
to state :

(a2} the total amount of loans advanced
by the natio~alised banks to small scale
sndu-tries in all the distriets of Kerala dur-
ing the ycar 197¢; ard

(b) the rumb=r of loan applicitions
pmding on ist April, 1976 ?

THE MINISTER OF STATE IN
CHARGE OF THE DEPARTMENT
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OF REVENUE AND BANKING (SHRI
PRANAB KUMAR MUKHER]JEE):
(a) The aggregate outstanding adyances
of public sector banks to small scale in-
dustries in Kerala as at the end of Decem-
ber 1975 stood at Rs, §2-66 crores,

(b) The present system of date reponing
does not provide for collection of data
regarding the number of applications
pending with the commercial banks,

Cases of Smuggling

1157. SHRI CHANDRA SHEKHAR
SINGH: Will the Minister of REVE-
NUE AND BANKING bec pleased to
state the rumber of cases of smuggling
detected during May, June and  July,
1976 and vilue of goods seiz+d as a result
thereof ?

THE MINISTER OF STATE IN
CHARGE OF THE DEPARTMENT
OF REVENUE & BANKING (SHRI
PRANABKUMARMUKHERJEE) : In
May 1976, 6000 scizures of smuggled
goods valued Rs. 199-29 lakhs, were
effected. Information for the months of
June and July, 1976, is bring collected
and will be laid on the table of the Hou-e.

Tax Evaders at Large

1158, SHRI CHANDRA SHEKHAR
SINGH: Will the Minister of RE-
VENUE AND BANKING be pleased
to state :

(2) the number of persons who have
been absconding for non-payment of
income-tax and other cengral taxes in
various Statcs during the first six months
of 1976 ;

(b) the total amount to be realised from
such pzrsons ; and

(¢) action proposed to be taken against
the offendcrs ?

THE MINISTER OF STATE IN
CHARGE OF THE DEPARMENT OF
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REVENUE AND BANKING (SHRI
PRANAB KUMAR MUKHE]JEE):
(a) to (c). Information is being collectcd
and will be laid on the Table of the House.

Exports to Iran

1159. SHRI RAJDEO SINGH : Will
the Minister of COMMERCE be pleascd
to state :

(2) whether  Iran’s  unprecedented
afffusnce and its nced for many Indian
products offers this country an unique
opportunity to expand its cxports;

(b) whether the big bottleneck in the
way of expansion is the long delays caused
in the transport of cargo from the produ-
cers to the consumers ; and

(c) if so, the hurdles which Government
are not able to eliminate ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH) :
(?) Yes, Sir. In recent ycars India’s
exports to Iran have in fact improved
considerably.

(b) and (c). Tae main constraints
have been congestion at the Iranian
ports.

Performance of Indian Airlines

1160. SHRI RAJDEO SINGH : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) wheher the performance rate of
Indian Airlines with its Avros and other
fleet of aircraft had been g9 per cent.

(b) whether Indian Airlines had taken
up Avro work from outside India and
rec:ntly an  agreement was  signed with
Nepal to undertake all repair work of
Nepal Airlines here; and

(c) whether spare capacity for Avro
training has been creat>d in Hyderabad ?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI RA]
BAHADUR) : (a) The average on Time
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Performaree  (techr jcal duspatch - re-
gularity for the first six monrths of 1976
works out 10 99:11%. ‘The oyerall on
Time Performance on the basis of all
types of delays/cancellaticns  for the
correspor ding period works out to 72+ 349,

/0w

(b) A contract has been signed with
R.N.A.C. in October, 1975 to repair and
overhaul their HS-748 components

at
Indian Airlir.cs Ergirecring Workstop.

(c) The existing Engineering training
facilities for Avro training at Hyderabad
cah accommodate trainees from within as
well as outside the courtry,

Unaccounted Assets found
with a Chit Fund Company

1161. SHRI R.K. SINHA : Will the

Minister of REVENUE AND BANK-
ING be pleased to state :

(a) whether the Intelligence Wing of
Income-Tax Department Madras searched
in JunefJuly, 1976 importint brarches

of a public limited Company running
chit funds';

(b) whether unaccounted assets were
found as a rcsult of the searchsand if so,
the particulars thereof ; and

(c) whether Government propose to
look into the affairs of other chit fund
companies also operating in various parts
of the country to detect fraud and mal-
functionings ?

THE MINISTER OF STATE IN
CHARGE OF THE DEPARTMENT OF
REVENUE AND BANKING (SHRI
PRANAB KUMAR MUKHER]JEE)
(2) and (b). Tne Intelligence Wing of
the Income-tax Department, Madras,
conducted search and seizure operations
in June-July, 1976 at the following busi-
ress premises of M/s. Visalam  Chit
Funds Ltd.;
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(i) Registered Office in Tirunelveli ;

(ii) Central office in Mount Road,
Madras;

(iii) Administrative office in Pallathur;

(iv) Branch at Salem; and

(v) Two branches at Madurai.

As a result of the above operations,
books of account/documents have been
seized.

Unaccounted assets/unexpluined  ex-
penditure of about Rs. 50 lakhs were also
detected from the residence of the Ma-
naging Director of M/s. Visalam Chit
Funds Ltd.

(¢) Whereve - considered necessary,
action as called for ur.der the law is being
taken.
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Import of Cotton

1162, SHRI B. 8. BHAURA : Wi
the Minister of COMMERCE be pleased
to state :

(a) the quantum of cotton importe]
during the year 1975 and 1976 so far from
which countries and at what prices;
and

(b) the presemt price of indigenous
cotton ? ® )

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH) :
(3) Details arc as under ;—

Cortton Secason Value
Country
1974-75 1975-76 (Rs. in crores)
(as on
14-8-76) 1974-75 1975-76
No.of bals.
1 3 4 s
Sudan . . . . 17,313 37,000 4°45 7:39
Egypt(ARE) . . . S 9,746 . 468
Pakistan . .« « o+ . . 2,00,000 ' 35'00 .
ToTAL . . ‘. 2,17,313 46,746 29+45 1197

(b) Present ices of some of the
varieties of indigenous cotton are
as under:—

Variety Prices in

Rs. per

candy

(as on 14-8-76)

Suvin . . " . 9,000
Varalaxmi 6,400
S4 . 6,250
Digviiay 4,900
320-F . . . . ) 4,000

Survey of Posh Flats launched by
Income Tax Department in
Bombay

1163. SHRI B. S. BHAURA : Wil
the Minister of REVENUE AND BANK-
ING be pleased to state :

(a) whether a survey of the posh flats
has been conducted by the Income T
officials in Bombay; and

(b) if so, the results thereof ?

THE MINISTER OF STATE IN-
CHARGE OF THE DEPARTMENT OF
REVENUE AND BANKING (SHRI
PRANAB KUMAR MUKHERJEE) :
(2) and (b). As per information availsblc
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at present, 417 flats'bungalows have
peen covered in Bombay in the survey of
posh localities resumed recently by
the Income Tax authorities ; estimated
unaccounted investment detected  being
over Rs. 186 lakhs,

Restriction on scope of Industrial
Reconstruction Corporation of
India to Eastern Zone

1164. SHRI B. S. BHAURA : Will
the Minister of REVENUE AND BANK-
ING be pleased to state ;

(a) wheher there is a proposal to restrict
the scope of the Industrial Reconstruction
Corporation of India to Eastern India only
and for starting new construction agencics
in other parts of the country;

(b) if s0, the salient features thereof ;

(c) the factors put forward for the
proposal ; and .

(d) Government’s reaction thereto ?

THE MINISTER OF STATE IN-
CHARGE OF THE DEPARTMENT
OF REVENUE AND BANKING (SHRI
PRANAB KUMAR MUKHERJEE) :
(a) No Sir,

(b) to (d). Do not arise.

Special Circle to assess Income Tax
cases of Film Stars

1165. SHRI YAMUNA PRASAD
MANDAL : Wil the Minister of REVE-

NUE AND BANKING be pleased to
state :

(a) whether the Income Tax Depart-
ment has set up a special circle to assess
cases of film stars; and

(b) if so, the salient feature thereof ?

THE MINISTER OF STATE IN-
CHARGE OF THE DEPARTMENT OF
REVENUE AND BANKING (SHRI
PRANAB KUMAR MUKHERJEE) :

(8) and (b). No special circle has been
Created to deal with cases of film stars

exclusively. For purposes of carrying
on proper scrutiny and co-ordinated
investigation, the cases of persons and
concerns connected with the film industry
arc assigned to separate circles in Bombay
and Calcutta. These circles are manned
by a number of Income Tax Officers. In
Bombay and Calcutta, these circles are
known as Film Circle and Cinema Circle,
respectively,.  In Madras, the cases of
such persons are concentrated with
Income Tax Officers.

Cases of film stars in which large scale
tax evasion is suspected or where detailed
investigation is required to be made, are
assigned to the Central Circle. In Bombay,

one Inspecting Assistant Commissioner

of Income Tax is also dealing with cases
of some of the leading film stars.

Requirements of Rural Credit

1166. SHRI YAMUNA PRASAD
MANDAL : Will the Minister of
REVENUE & BANKING be pleased to
state

(2) whether Government have agreed
to meet 66 per cent of the requirements of
rural credits; and

(b) if so, state-wise allocation made
during 1975 and so far in 1976 ?

THE MINISTER OF STATE IN-
CHARGE OF THE DEPARTMENT
OF REVENUE & BANKING (SHRI
PRANAB KUMAR MUKHERJEE) :
(a) No, Sir.

(b) Does not arise,
Unauthorised Powerlooms in
Karnataka

1167. SHRI S. B. PATIL : Will the
Minister of COMMERCE be pleased to
state !

(a) whether any survey has been
made of the unauthorised powerlooms
operating in Karnataka ;

(b) if so, their numbers districtwtwo
and
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(c) whether any penal action is
taken or proposed to be taken against
such unauthorised powerlooms owners
without adverscly affecting the employ-
ment of the poor?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH) :
{a) No, Sir.

(b) Deoes not arise.

(c) The policy regarding unauthorized
powerlooms is under consideration.

National Industrial Committee on
Plantations

1168. SHRIMATI PARVATHI
KRISHNAN : Will the Minister of
COMMERCE be pleased to state :

(a) whether the National Industrial
Committee on Plantation has set up a
Committee to study the problems of the
sick and closed tca gardens;

(b) if so, the members of this sub-
committee ; and

() when will this sub-committee
submit its report ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH) :
(a) and (b). Yes, Sir. The National
Industrial Committee on Plantations at
its meeting held on 18th June, 1976,
constituted a Standing Sub-Committee
with the following representatives each
from employers and workers to deal with
cases of closures, dgpprehended closures,
retrenchments, lay-offs, etc. in the industry
as and when referred to it by the Com-
mittee :

Workers’ representativés

1. Shri Chinmoy Ghosh (AITUC)
2. Shri G. C. Sarmah (INTUC)
3. Shri Bhawani Paul (INTUC)

Employers’ representatives
1. Shri V. 1. Chacko
2. Shri S. N. Basu
3. Shri K. N. Sarkar,

AUGUST 20, 1976
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() The Sub-Cummittee will submit
its report to the National Industrial Com-
mittee after completion of the investiga.
tions of cases referred to it by the Com-
mittee,

Salc of Smuggled Goods

1169. SHRI S. R. DAMANI : Wi
the Minister of REVENUE AND BANK.
ING be pleased to state the amount
realised throngh sale of smuggled gocds
during last three years, year-wise?

THE MINISTER OF STATE IN-
CHARGE OF THE DEPARTMENT OF
REVENUE AND BANKING (SHRI
PRANAB KUMAR MUKHERJEE) :
The amount realised through sale of
smuggled goods during last three years,
is given below :

Year Rs. in lakhs
(approx.)
1973 y . : : 1,130
1974 . ' . : 2,979
197§ . : . : 2,973

Impact of Smuggling on Industries
in Small Scale Sector

1170. SHRI S. R. DAMANI : Wil
the Minister of REVENUE AND BANK-
ING be pleased to state :

(a) whether any study has been
made about the effect of the present
sales policy of seized smuggled goods
on the indigenous industry, particularly
of the small-scale sector ;

(b) whether a smdy has also boer-'
made to find out items whose smuggllfu
can be reduced by adjustment of excis
duties on such items; and

(©) if so, the results thereof?

THE MINISTER OF STATE rti
CHARGE OF THE DEPARTMENT OF
REVENUE AND BANKING (SHRI
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PRANAB KUMAR MUKHERJEE) @
(a) to (¢). In order that sale of confiscated
goods does not affect the goods produced
indigenously the prices of such goods
are kept in view while fixing the prices at
which confiscated goods are sold. The
quantum of smuggled goods sold being
not large, the sale of such goods is also
not likely to affect materially the indige-
nous industry,

As regards the study to find out items
whose smuggling can be reduced by the
sdjustment of excise duties on such
items, it may be stated that whereas no
such regular study on this subject has been
made, the consideration of checking of
smuggling is generally kept in view while
adjusting  excise duties on different
products. A number of items have been
identified which are being manufactured
predominently in the small scale sector
for which comparable goods were being
smuggled into India. In order to provide
quality goods and at cheaper prices so as
to obviate the smuggling of and competi-
tion from foreign goods, efforts  have
been made to boost up production of these
ittms. These measures together with
other steps to combat smuggling have had
a beneficial effect on indigenous industry.

Study to reduce Smuggling of Articles

117t. SHRI S. R. DAMANI : Wil
the Minister of REVENUE AND
BANKING be pleased to state :

(a) whether any study has been made
to reduce smuggling activities by allowing
exports through authorised channels or
by adjustment of export duties; and

(b) if so, the result thereof?

THE MINISTER OF STATE IN-
CHARGE OF THE DEPARTMENT
OF REVENUE AND BANKING (SHRI
PRANAB KUMAR MUKHERJEE) :
(8 and (b). Export Trade Control
policy generally provides for exports
where such exports do not adversely
affect the country’s wealth or the internal
availability of essential supplies. The

policy in this regard and export duties are
under constant review to secure maximum
foreign exchange return. It may, how-
ever, be mentioned that as illicit exports
are attempted for illegally acquiring foreign
exchange abroad, reduction of export
duties, would have limited impact on
smuggling activities.

Alleged Mismanagement in Vijaya
Bank Limited

1172. SHRIC. K. CHANDRAPPAN -
Will the Minister of REVENUE AND
BANKING be pleased to state :

(a} whether G .vernment are aware of
the mismanagement going on in Vijaya
Bank Limited :

(b) whether G vernment are also
aware that the 1975 balance-sheet of the
said bank Wwas manipulated which the
share-holders had pointed out in Gencral
Body meeting ; and

(c) if so, G.ernment’s reaction in
the matter ?

THE MINISTER OF STATE INCH-
ARGE OF THE DEPARTMENT OF
REVENUE AND BANKING (SHRI
PRANAB KUMAR MUKHERJEE) : (a)
to (¢). Government have received complaints
from Vijaya Bank Employees Union
against the Vijaya Bank Ltd. that it was
patronising its employees’ as:ociation
affiliated to R.S.S./Jana Sangh cadres in
various wWays and, from the shareholders,
alleging inter alia, that the bank has mani-
pulated its balance sheet for the year 1975.

The allegations are being looked into
by the Reserve Bank of India.

Development of Tourism in
Malabar Area

1173. SHRIC. K. CHANDRAPPAN:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether G vernment are aware
that Malabar area in Kerala is an attractive
tourist spot; and
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(b) if so, what steps have been taken

in the Central Sector to develop the area
from tourism point of view?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
LCIVIL AVIATION (SHRI SURENDRA
PAL SINGH) : (a) and (b). India
abourds in a large number of attractive
places, the Malabar area in Kerala no
doubt being one of them. HoWever, due
to constraint o©on reSourceS necessitating
a selective approach in tourism planning,
the emphasis in the Central Sector is on
developing tourist facilities at centres
which are ecither already popular With
international tourists or hold the potential
10 attract them. With thisin view tourist
facilitics have been provided at Kovalam,
Trivandrum and Perivar Wild Life
Sanctuary in Keralain the Central Sector.

Development of Tourist Spots in
Kerala

1174. SHRIC. K. CHANDRAPPAN :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) woiether Government have taken
steps 10 develop the beautiful spots in
Kerala for rourism: and

(b) if so, the main features thercof?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI SURENDRA
PAL SINGH) : (a)and (b). The emphasis
in the Central Sector being on the develop-
ment of tourist centres which are cither
already popular with international tourists
or have the potential to attract them, the
development of Kovalam as a beach resort
of international standard has been taken
up in the Central Sector. A Youth Hostel
is under construction at Trivandrum, and
it is also proposed to provide some addi-
tional facilities in the Perivar Wild Life
Sanctuary. Apart frem these 3 projects,
there are no proposals for the present to
develop facilities at other tourist centres

AUGUST 20, 1976
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_in Kerala in the Central Sector during the

remaining ¥cars of the Fifth Five Year
Plan,

Agreement with European Economic
Commumity regarding Export of Coir

1175. SHRI VAYALAR RAVI]
Will the Minister of COMMERCE be
pleased to state :

(a) whether Government have entered
into any new agreement with the Euro.
pean Beonomic Community regarding
the export of Coir: and

(b) if so, the main features thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI

VISHWANATH PRATAP SINGH) :
(a) Agreement has  been reached

between India and the European Economic
Community on trade in coir products,

(b) The main features of the Agree-
ment wWould include the following —

(i) The Common Custems Tariff of
the EEC on coir products has been
suspended by 809 with effect from
1-7-76 and will be suspenced by
1007, witt <ff et frm 1.1.1978.
Imports into U.K., and Denmark
will, however, continue to be duty
free, Within the framework of the
Generalised System of Prefererces.

(i1 The Communiry will not subjec
the imports of these products from
India to new quantitative restrictions
It has been agreed that appropriati
steps be taken to facilitate the ful
utilisation of import possibilitie
deriving from existing quantitativ
restrictions.

(i A Joint Cooperation Ccmmitte
consisting of the representatives 0
the Government of India ard th
European Economic Commumily
will be set up to meet atleast ond
a VYear to examine any problen‘!
relating to the implementation of thi
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Agreement and also to investigate
possibilties of and  formulate
suggestions for cooperation in regard
to existing production methods,
resecarch and development of new
techniques of preparing and proces-
sing coir and manufacturing coir
goods in order to expand the end
uses of coir. The task of this
Committee will also include develop-
ment of contacts between and facilita-
tion of joint projects and"program-
mes mutually agreed upon by,
representatives of the coir trade and
industry of both India and the
Community.

(iv) The Agreement will be valid until
315t December, 1979.

Fall in the Export of Shellac

1176. SHRI VAYALAR RAVI : Will
the Minister of COMMERCE be pleased
o state : .

(a) whether export of Shellac has
come down duc to the indiscriminate
increase of its prices by Indiaa exporters
and the resultant shifting to synthetic
substitutes by European buyers; and

(b) ifso,the steps Government propose
to take in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH)
gaJ and (b). No, Sir. Bxport of shellac
Including seedlac is based on a policy of
the Government which is aimed at ensuring
a fair price to the growers and to ensure
that shellac earns a price commensurate
With its value. In order to achieve this,
Government has asked S.T.C. to under-
take buffer stock operations as a means
of providing price support. Export of
Seedlac and shellac has been canalised
through the S.T.C. under a policy which

also allows controlled exports by private
traders,

Import of Cotton uy Cotton
Corporation

1177. SHRI RAGHUNANDAN LAL
BHATIA : Will the Minister of COM-
MERCE be pleased to state :

(a) Whether Cotton Corporation has
geared up its machinery for speedy import
of cotton from various countries; and

(b) if so, broad features thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH) :
(a) and (b). The Cotton Corporation of
India is taking all possible steps to import
cottgn as early as possible, Out of 2
lakh bales of cotton which are proposed
to be imported, the bulk hss already been
contracted for.

Meeting of Cargo Managers of
International Airlines in Delhi.

1178. SHRI RAGHUNANDAN LAL
BHATIA Will the  Minister of
TOURISM AND CIVIL AVIATION be
pleased to state :

(a) whether a mceting of the Cargo
Managers of all international airlines was
held in Delhi receritly ; ¢

(b) whether measures to clear the
backlong of Cargo as Delhi and other
airports were discussed in the meeting ;
and

(c) if so, the facts thereof ?

THE MINISTER OF TOURISM AND
CIVIL AVITAION (SHRI RAJ] BA-
HADUR) : (a) to (c) The Director
General of Civil Aviation convened a
meeting of the representatives of  the
various international airlines includirg
Air-India in April, 1976 in New Delhi
for devising measurcs for clearning the
reported backlog of 500 tornes of garments
which had accumulated at Delhi due to
the fact that the exporters had offered
to the airlines 14co ard 1700 tonnes of
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premanyy, in Brbayary. and March, - 1976
as against their ootimmates of 1150 and 1200
tonnes respectively. As decided at the
mbeting, airliney ‘operared ewra  cargo
flights and uplifted 4695 tornes of gar-
ments on thuir scheduled and extea fhights
dunng May, June and. July, 1976 agamst
the projected capacity requremert of
3500 tonnes ndicated by rhe Garment
Bxporters’ Associaion. All the backlog
at Delhi has already beon cleared.

Sinularly, as a result of m~asures taken,
the backlog of export carge at Bombay
.8 reported to have been ¢l ared,

S —

23.00 hrs.
PAPERS LAID ON THE TABLE

NOTIFICATIONS UNDER GoLD {CONTROL)
ACT, 1968 AND UNDER CLSTOMS ACT. 1962,

CENTRAL EXcCise (2°TH AMDT ) RuLes,
1976 AND A STATEMINT RE LAYING OF
NorricaTioN

THE MINISTEL OF STATE IN-
CHARGE OF THE DEPARTMENT
OF REVENUE AND BANKING (SHRI
PRANAB KUMAR MUKHERJEE)

I beg to lay on the Table —

it) A copy each of the following Noti=
ficanons (Hindi and Enghsh wversions)

uad-r sub-section (3) of section 114 of the
Gold (Cortrol) Act, 1968 —~—

(1) The Gold Contro' (Form<, Freg
and Mi=cellireous Matrers)
Second Am ndm-rt Rults, 19765
published o Not ficotton No.
S 0. so0%(E mm Gazeue of India
dated the 30t July 1976

(1) The Gold Conrrot  (Lic rung of
De=alers) Am rdment Rules, 1976,
published i Nouficauon  No.
5.0. $o8(E) 11 Gazettc of India
dated the 30th July, 1976

{Placed sn Library. Sce No LT-x1154/76)
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(2) A eop of the Counees) B
Atleth- AmentHient) Rules, 1576 (Hindi
“wnd  Bngiih versions) ' publiipd in
Netification #o’ E.S.R. 1175, In Gazenre
of India dated the 7th Augmmt, 1976,
under sechon 38 of the Central Exenes
and Salt Act, 1944.

[Placed 1 library. See No. LT—!:!S;!?G]

(3) 1) A copy of Notifiction No.
(GHN 48) GST i076XS. 49) (48)-TH
published in Gusrat Govirnmgnt Ga-
zette dated the 17th July, 1976 malung
am-ndm. nts 10 Notificarion No.(GHN 627)
GST 1070 (S. 49)-TH dated the 2gth
Apul, 197c, under sub-section (3) of sec-
tion 49 of the Gujarat Salss Tax  Act,
1969 read with clause (c)(an) of the Pro-
clamation dated the 12th March, 1976
1ssued by the Presiduntin relation to the
State of Gujazat.

(n) A statemesnt  (Hindi and English
versions) expluming the  reasons for not
laving the Hirdi version of the Notifice-
tion

[Placed n the hbrars. See No LT-
11156/76].

(4) A copy each of the following Nou-
fications (Hind: and Enginh verssons}
urd+r section 159 of the Cu‘toms Act,
1962 -

) G S R. 431(B) to 483(E) published
n Gazette of India dated the 26th
July, 1976 tog“ther with an ex-
planatory m¢ morandum.

(uv) G.S R 743(E) publithed m Gazeite

of Iidia dated the z2nd Augud

1976 togethey with sn cxplanntoey
memorandum,

(111) G.S.R. 744(E) publishedn Gexetie
of Indip dated the 26d  Augus,
1976 togethes with an explaps-
tory memosandum.
(Placed s hbrary. Sec Now L¥-
11157/76}
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MINBRAL CONCESSION (1ST AMDT.)
RULES, 1976

THE D*EPUTY MINISTER IN THEF
JEPARTMENT OF PARLIAMENTARY
FFAIRS (SHRI B. SHANKARA-
[AND): On behalf of Shri Sukrdev
rasad, I beg to lay on tne Table a copy
f the Mineral Concussion  (First
,m-ndm-nt) Rulcs, 1976 (Hindi and
irg'ish versiors) publithed in Notifi-a
jon No. G.S.R. 116} in Gazctte of India
jated the 7th August, 1976. undrr sub-
ection (1) of section 28 of the Mines and
Mirerals (Regulatior and  Devclopm' nt)
\c!, 1976. .

{Placed in hbrary. See No. LT- 11158/
76}

12.0 1 2 hrs.

MESSAGES FROM RAJYA SABHA

SEQRETARY-GENERAL : Sir 1
have to rep rt the following  messages
received from the Secretiry— General of
Rsjya Sabha :—

(i) “In accordance with the provisions
if rule 127 of the Rul s of Pro;
cedure and Conduct of Business
in the Rajya Sabha, I am di-
rected to inform the Lok Sabha
that the Rajya Sabha, at its sitting
held on the 17th August 1976,
agreed withcut any amendment
to the Delhi Agricultural Produce
Marketing (Regulation) Bill, 1976,
which was passed by the Lok
Sabha at its sitting held on the
11th August, 1976.”

(i) “In accordance with the provi-
sicns of rule 127 of the Rules of
Procedure and Conduct of Busi-
ness in the Rajya Sabha, I am
directed to inform the Lok Sabha
that the Rajya Sabha, at its sitting
held on the 17th August, 1976,
agreed without any smendment to
the Government of Union Terri=

£ 130
Children Bill

tories (Amendment) Bill, 1976,
which was passed by the Lok
Sabha at its sitting held on the
1rth August, 1976.”

(iii) “In  accordance with the pro-
visions of rule 127 of the Rules of
Procedure and Conduct of Business
in the Rajya Sabha, I am directed
to inform the Lok Sabha that the
Rajya Sabha, at its sitting held
on the 19th August, 1976, agreed
without any amendment to the
Maintenance of Internal Security
(Second Amendment) Bill, 1976,
which was passed by the Lok
Sabha at its sitting held on the
16th August, 1976.”

(iv) “In  accordance with the provi-
sions of sub-rule (6) of Irule 186
of the Rules of Procedure and
Conduct of Business in the
Rajya Sabha, I am directed
to requrn her with the President’s
Pension (Amendment) Bill, 1976,
which was passed by the Lok
Sabha at its sitting held on the
16th August, 1976, and transmit-
ted to the Rajya Sabha for its re-
commendations and to state that
this House has no recommendations
t+ make to the Lok Sabha in re-
gard to the siid Bill.”

12.02 hrs.

ADOPTION OF CHILDREN BILL
1972

(i) ReporT OF JOINT COMMITTEE

SHRIMATI MUKUL BANER]I
(New Delhi) ¢ I beg to lay on the
Table a copy of the Report of the J-int
Committee on the Bill to prmi-idc for the
doption of children and for matters con-
anected therewith,

(1i) EVIDENCE 5 -5

SHRIMATI MUKUL BANERJI : |
beg to lay on the Table a copy of the record
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of Evidence (Volumes I, II and III) ten-

dered before the Joint Commuittee on the

Bill to provide for the adoption of children
ard for matters connected therewith.

13.03 hrs.
BUSINESS OF THE HOUSE

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS(SHRI K, RAGHU RAMAIAH):
With your permission, Sir, I rise to an-
nounce that Government Business in this
House during the week commencing 23rd
August 1976, will consist of :—

(1) Consideration of any item of Go-
vernment Business carried over
from today's O-der Peper.

(2) Discussion and voting on —

(s) Supplementary Demands  for
Grants (Tamil Nadu) for 1976-77.

(b) Supplementary Demands for
Grants (Pond cherry)  for
1976-77.

(3) Considerstion rnd passing of :—

(2) The Burn Company & lndun
Standard Wagon Company (Nt-
tionalisation) Bill, 1976.

(b) The Braithwaite & Company
(India) Limited (Acqu'sition and
Transfer of Undertakings) Bill,

1976. = \

(¢) The Delhi Sales Tax (Amerd-
m'nt & Validation) Bill, 1976.

(d) The Anriquities & Art Treasures
(Amendment) Bill, 1976;' s
passed ’by Rajya Sabha. ~ 7}

(e) The leour Provid- nt Fund'
Laws (Am«-ndmcm) lel 19‘}6

(f) The Essential
(Amendment) B:ll, 1976,
passed by Rajya Sabha.

(;}’The‘l*actonn (Amendnuuz ‘Bill,
1676, w8 passed By Riiyd Sabha ™™

P o F"’

Lt AUGUBT 20,

im“ﬁ“ 1
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(4) Introduction, considerstion and
passing of :—

(a) The Laxmirattan & Atherton
West Cotton Mills (Taking over
of Management) Bill, 1976.

(b) The Metal Corporation of India
(Nationalisation and Miscella-
neous Provisions) Bill, 1976.

(c) The Dhoties (Additional Excise
Duty) Repeal Bill, 1976; and

(d) The Compames (Amendment)

Bill, 1976.

In addition, I may also mention that
Government proposes to introduce a Bill
to amend the Constituion of India to
increase the age-limit of State Public
Service Commission Members, We
hope to introduce this Bill early next
week and propose to take it up for con-
sideration on the 3oth August, 1976,

MR. SPEAKER : The Constitution
amendment regarding this  paryjcular
matter is to be taken up on the joth.

SHRI B.V. NAIK (Kunara) : What
about th* Schrculed Cestes and Scheduled
Tribes areas delimitation Bill ? We have

been tokd for quite some time that it s
coming.

13.04 hrs.
. COMMITTEE OF FRIVILEGFS

LI &

'BYGHTEENTH REPORT

SHRIMATI MAYA RAY (Raigan):
1 beg to move :

“That this Hou-re do agree with the
_ Elghteemh Report of the Com-
miftee of Prmlrgfs lgid or the
c«a leleiof the House on the 16th
’ A "
ey Ausust, 1976. it
‘MR. SPEAKER : 'I'he questior is :
P s House do' sgree With the
=m0 ipiiadeenth "Réport of the Comr

.
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Wagon Co. (Natln,) Bill
mittee of . Privileges laid on the
Table of the House on the 16th
August, 1976.”

The motion was adofted.

13.8} hrs.

BURN COMPANY AND INDIAN
STANDARD WAGON COMPANY
(NATIONALISATION) BILL®*

THE MINISTER OF STATE IN
‘THE MINISTRY OF INDUSTRY
(SHRI B.P, MAURYA) : I beg to mow.
for leavs to introduce a Bill to provide for
the acquitition of the undrriakings of the
Burn and Compny Limited and the Indian
‘Standard Wagon Compary Limitcd with
a view to. ensurihg the constituity on the
production of goods wchich are vital to
‘the reeds of the economy of the country
and for the fulfilm~nt of the contracts
for the supply of railway wagons abroad
and for matters connectcd therewith or
incid-ntal thereto.

MR. SPEAKER : The qurstion is :
“*That leave be granted to irtroduce

a Bill to provid~ for the acquirition
-of the urdrrtakin s of the Burn
and Compary Limited and the
Indian Standard Wagon Company
Limited with a view to ensuring the
continuity of the production of
-goods which arc vital to the needs
of the economy of the curtry and
for the fulfdment of the contracts
foe the supply of railwoy wagons
nbrond and for matters connected
-thcrew:th or ineidcrtal thereto.”

The motion was adopted.

SHRI B.P. MAURYA : 1 trrroducet
the Hill, ' v

e

Ltd. (Acq. & Trans. of Und.) 'Bill

12.06 hras.

STATEMENT RE. BURN COMPANY

AND INDIAN STANDARD WAGON

COMPANY (NATIONALISATION)
ORDINANCE, 1976

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI B.P. MAURYA) : 1 beg to lay
on the Table an explanatory statement
(Hindi and English versions) giving reasons
for immediate legislation by the Burp
Company and Indian Standard Wagor
Company (Nationalisation) Ordirar.ce,
1976. [Placed in library. See No. LT-
11159/76].

12. 6} hrs.

BRAITHWAITE AND COMPANY
(INDIA) LIMITED ACQUISITION
AND TRANSFER OF UNDERTAK-
INGS) BILL*

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
B.P. MAURYA): I beg to move for
leave to introduce a Bill to provide for the
acquisition and transfer of the undertak-
irgs of Messre. Braithwaite ard Compary
(India) Limited for the purpose of enrur-
ing the contir.uity of production of goods
which are vital to the needs of the ccuntry,
and for matters cornected therewith or
incidental thercto. "

MR SPEAKER : The question is :

“That leave be granted to irtroduce a
Bill to provide for the acquisi-
tion and transfer of the urder-
takings of Messrs. Braithwaite
and Company (India) Limited
for the purpose of, neuring the
cont:rulty of producuon “of goods
which are vital to the ‘heeds of the
countrv, ard for matters conrected
therewith or incidental thereto.”

The motion was adopted. —~ -

®Published in Gezette ot India  Extraordinary, Part II, Section 2, dated 20-8-76.
Introducd with the recommendatior ‘of the President. L

]'ﬁr_--_;_-.":'
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SHRI B. P. MAURYA : I introducet
the Bill,

12.74 hrs.

STATEMENT RE. BRAITHWAITE
AND COMPANY (INDIA) LIMITED
(ACQUISITION AND TRANSFER OF
UNDERTAKINGS) ORDINANCE, 1976.

SHRI B.P. MAURYA : 1 beg to lay

" on the Table'an explanatory statement
(Hindi and English versions) giving reasors
for immediate legislation by the Braith-
waite and Company (Indis) Limited
(Acquisition and Transfer of Undcrtak-
ings) Ocdinance, 1976.  [Placed in library
See No. LT-11160/76).

32,08 hrs ;

SUPPLEMENTARY DEMANDS
FOR GRANTS (GENERAL),
1976-77—Contd.

MR. SPEAKER : The House will
now take up the further discussion and
voiing on the Supplemnotary Demands
for Grants in respect of the Budget(G:meral)
for 1976-77. The time allotted is 3 hours,
time taken—1 hour § minutes and the ba-
lance is 1 hour §5 minutes,

Shri Rim:ahai Pandey to continue his
specch.

! Tw &g ot (TaEEair)
fo, ®9 HAIET &Y qF FE &
guda ¥ gzw § &7 “awrard’ =N
' =qreaT 1 @ fear a1 afwq 0N
argq “‘aurard”’ g~ &1 fzg a7 §,
10 719 ¢, & grEw g a1 foa
W 1§t A7 faaifea fear mar §
IAH! WA L A AZTFA 1 wATAL”
g & wIx wfadza ¥ 25 W FQ
JCI TR ®Y A K 1, IAF WTERK T
10 9@ &7 frg g § ax f¥s ¢
AT CAAT T I TC AT AT
waiy ofaer wr mav &
bR, AR R O & A
fuy ora & gL WA W7 T
wal A—di frgrion A1 qF--T4

Genl.)
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=R § @ gu §, vawct wY A wafere
TAwE & 7 fon wgywam Wit
ZAT & F1H T G §—& wrod arsgn
¥ ITEY AYATT A7 g gOAR RAT
g, @ifs fsm aqe ann & 89 q@3
R SR W5 gu o7 a3 wAWE §
fx g7 amre ¥ armrg wfe & qmm
Agr FRATT, BTG F MANT ARTATR
TEATET ¥R TAMT & ®F T KL )
TG FET I &, ANAIT &) A 73
fosazrdy frart &, Afes
tg # fon 3™y g qgfey
guT 7 1 TR WA A |
79 A7 @A, g 5 garqre w1
2w # wE, WANgd aqr ardvor qai
#f Q@ fawa & @ § O srAErdy
AT A% AN & F¥7 o1 s
w0 sgrar & S faen s g
w1y gyEEa i § gfrag fam &
AW A9 AT T AT N G WEATT
gt i & 1 o 3fw & Amew -
frmipg il &1 A¥TXr7 oxfAgt 1 g7
TFA1, 3T § g wfaw § wigsw
amzia --%A fewin & g7 2w ¥
g wfadi o qF arday foey 3.
_1A § 7@t eI gwl, faak & w1
s ¥ ey g qxfa@a Wi &
weRwA # E ATEA g€ | €5 CF
32wy g7 W 91 f¥ gw ow Q& oFAT
& 157 ¥ A gRAdE s waF-AMaTH
garer A1 Y g1 ATAT FY EAIL IAT
w1, gardt afafwir S wQ I & w7
w¥ | ofvadqt wRrT Jw ¥ gWL AW
w1 & qET FT T« g & qEfam
2w & am¥ weg1 w1 §, 3z wiv asag
& aga g7 g waray fim 3 gfoewtn
gaw WifrdaaE),  wrafaaa
® & 1 a8 ¥Er Rew gAN EAET
foar §—g7 ¥ Wi w0 g &

-

1 Introducad with the recommendatinof the president. oo™ yer -
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o 3 T, ar'rsrrrﬂ mam:‘nooﬂ’rz
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Y STFAT |
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FI5T 9 § | FATSAT IFAT AT @Y E,
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oF AT | OT ST TF gaw fafgT
7t T, T ®wEAr @ EHETA
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F@ Y AL FT AT TE TR A ghw
N7 qA F qvT W wrar g 9w,
famar qezea (e et S @yvgoiear o
¥ 2 WO IT-HE REYEAT
afan &1 TEr MWW T wE §,
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gafad %77 gamT & fe O are #faw
% dar 9@ a7 Sfwsr onfr §
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331 42T ¥ 1A § M HY wArd ey
A B AT § 5 g wraR) A
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WY T qg@ ¥ © {HAD §) @
gO A 20 AT FEHT T OAEAA
gard qam W@ v 7 faar §
W1 1T AT FEAWT A AR AT
Tat AT =N @wg A 7 2@ oA
afag frar & 9% for & gT@r
wgare AT E 1 X wmrom g fE osh
dorg it § gOT A7 | fow afa &
7y g TR I ¢ 07 fam @R
HIT q7 ¥ 7rq IFA wgeT frar g
T2 W 1eT ST g | of e fagta &
Feaeg & T¥ NOTT T ATEIEA VAR
fedr 7 74t faar | ag zwr0 oF qar
A @ wai g, fowd weaw & gamd
OIETEAl T W HIT BWIAT wigew
gfea g | Hfea fom g dai £
wH ¥ T HETALOTA § &7 A
gwre I3 §) qfa & qar I A
FT HTwC g1 5FAT &, Far qar feqfy
qf 17 faqey &1 groar & fawg &
agsasig, foms facgay dw &
AMTEFAT AT AFATIRTFN & | ATAIT
#1 34 faaraq ¥ foo ogiw gaofa
& ELTT FEAT AT |

faiws dar=q faw Twaar & ag
FIW FT 7 &, 37 FI WA U EW IA
TiTt 1 w9A AgfT @ & faw darT
¢, feq 5dY MgIRT ¥ 38 AT T
W =refa fzam fa ona afes
F1 gra dm of @ fraea & &g
¥ awmar sma |

SHRI SHYAM SUNDER MOHA-
PATRA (Balasore): While support-
ing the Supplementary Demands for Grants
1 have only to impress on you that the
country is going from strength to strength
every year. Only five days ago, we cele-
brated our Independence Day, and
naturally there is 8 rethinking as to how
much we have achieved during the .last27

]
years. 7. A
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I heve to bning to yournonce one fact.
Agricalture and irrigatton is the lifeline of
India's progress. It 13 a mafter of great
satisfaction today for 60~crore Indians that
we have probably crossed those hurdles
which brought us in confronmuon wath
difficult situations two or three years ago.
Today we have probably a stock of 17
mlhon tonnes of foodgrains in our
country. I do not know whether 1t 15 a
buffer stock, but it 15 a matter of great
satisfacnion that with thus reserve stock we
can cross any fiood or drought situation

A glance through the Report of the
Munustry of Agniculture and Irngation will
show that weather condiuons ‘during
January-February 1976 have proved to be
beneficial and 1n case weather condinons
during the remaining part of the season
reman favourable, production of rah
Crops may also regsister g substantialincre-
ase over the previous year' It 1s true
that India being an agricultural country
has to depend on the monsoon and there
whll be vagaries of nature There will be
ficods or drought 1n  some part or other
of the country every vear It may be as
1n Kerala where we have drought in some
parts and floods in some other parts
But the overall situation of agriculture and
food 1n the country 18 very good Thatis
& matter of great sausfaction to the peaple

In this connection, I must say some-
thing very perunent to my State, Orisss
Orissa 15 an agricultural State, gnd gs
Gandhiys sad, the poorestof all the States
m Indwm. It has So many projects
0 be taken up I comefrom North
Orissa Where there 1s the Subarnarekhs
projpct Wiuch has been passing through
almost every Mimstry during the last ten
Years. NoWw probably 1t 18 peading with
the Planning Commmssion, Babup wilt
agree—perhaps he has seen the file—it 1s
an inter-State project to be finglised
between Bthur, West Benga! and Orissa.
Although the Chuef Mimistersof Orisss and
Bihar have agreed to the meoierr, the

and good offices, the signature of tive Chuef
Mimster of West Bengal will be obtgined.
If that 13 done and the project 1S taken up,
this mulu-purpose projectis goingto bring
pProsperity not only to 10 lakh people in
Orissa but to a large number of people
in Biharin the upstream of Subranarekhs
who are suffering due to floods 1t will also
bring prosperity to alarge Section of people
in the Midnapur dismet of West
Bengal who have suffered during the last
50 years and have come ro call Subar-
narckha as a river of sorrow

The emergency has brought a lot of
good to the country, because for the first
time probably everyrhung has been electri-
fied, everything 1s in gear and every
indsvidual, night from top to bottom. 18
trying to devote hus energy in a spirit of
dedication to the service of the country
so that the country may prcgress

We all know that the rural people depend
on banks Here I Want to say Some-
thing about the funcuoning of banks,
When banks Were nauonalised, it was
probably considered by the peopleof India
as the ‘magna carta’of the peopleof India.

The people of India thought that after
nationahisation of the banks prosperity
would come round the corner; the mmor
components of our Prime Mnister’s
fwenty pomt economic programme are for
I amehorating the economic conditons of
the wvulnerable sechons of society The
different 1tems of the programme should
be enabled to move forward wath
the flow of credit from branks as an
engine of economuc growth so thge small
investments can be made Selfreliant and
productnve. But the managers in scme of
the banks are not dedicated to0 she
spirit of serving the people, por sre they
studed §o the spirit of emerginey;
have not 1nhaled the spirie 87
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tion and because of those reasons, it has
become a failure because the common
people, gereral people are not feeling that
the banks are for them and are not for
Birlas, Dalmias, Jains and Goenkas and
other people from the upper Strata. Wten
a common man goes to the bark ke is
frowned upon. When barks were 1n the
private sector, Service was easily avail-
able. Bureaucrats now feel that they are
highbrows and chief patrors and they are
controlling the barks. [ have Wwritten
numberless letters to the Deputy Minister
about this and 1 have also asked that a
bank manager be transferrec. 1 feel that
a mactinery has to be evolved and some
action should be initiated so that the ba. k
managers should feel during the emergency
that they are equal to people Wao come to
them for relief, for money ; other-
wise the poor peasants will not benefit.
I have been elected chairman of the co-
ordination committee of the northern zone
for the State Bank of India. There is
victimisation in the State Bark of India.
‘There are persons like Mr. Goel, Mr.
Rangachary and others. 1 do not know
them. There are employees, Wworkers
working till 9 p.m. in the night and they
do not get any overtime; it is not even
allowed to enter itin the register that they
are working for so many hours extra. I
asked Mr. Balasubramaniam, additional
secr-tary to get in touch with Mr. Goel,
so that he could talk to me about this;
Mr. Goeldid not careto talk to me and he
tells the workers: wiy should I talk to a
Member of Parliament? Thisis his atti-
tude t© Workers. Those workers and the
employees Who work in the banks are the
backbone of nationalisation and they are to
deliver the gcods, not the managers or
G .JsrrRarg charis. "The Hon. Mii-tir
should try to find out the grievance of the
employees; he should know whether they
feel oppressed and whether they bave any
complaints or submissions to make to tle
government. Some machinery should be
found cut to do that; they should not
merely depend upon the report of the
branch »r divisional manager or other
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p°rsons atthetop level. As atrade union-
ist I know that the poor people, the pea-
sants and the Workers cor.stitute the back-
bone of our society and they are behind
the Prime Minister’s 20 point economic
programme, they are behind the Corgres
Party and not the police nor the bureau-
crats mor officers Who are there only to

take a lion’s share of the good that ccmes
out,

During the emergency, we have tried
to find out the condition of the workers in
the industries. As a trade unionist, I feel
that the workers have lost their bonus,
T"ey do not mind ; they feel that they have
to contribute to the success of the plannirg
and that they as workers can contribute
somet i.g financially and also physically
by t eir labour; they have stated support-
ing t""¢ plan of the Prime Minister, unlike
seme e. gineers or top brass of the manag-
crial class. Thereis a grievance every-
wiere, in all the steel plants in the indus-
trial installations and everywhere. The
workers have no access to  government.
Tte managerial class has been empowered
with so much power in emergency that if
in their opirion there is any type of
insubordination by any worker, ke will mee
with summary dismissal from the job. In
the Southeastern Railway, I krow that on
flimsy groundstwenty ticket collectors had
been removed. I come from the steel
plants arecaand I am connected with steef
plants urions; the managers in the steel
plants are having such repressive measurcs
that it isdifflcult for the wokers to feel that
they are part of the installation. They
are giving premature retirement to officers
who are honest and who have the maximum
amount ¢ fintegrity and are trying to keep
only those officers who indulge in buttering
and flattering and cuologising: you are the
person who is responsible for the progress
of this steel plant. This is the situation in
Rourkela; this is the situation in Durga-
pur and everyWhere, ¥ .

If I send a letter to the minister making
some complaint, thereply comes from that
very mansger against whom I have com-
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plained. You can imagine what would be
the contents of such areply. Mr. Mukher-
jee is a very dynamic miniiter and a close
friend of mine. He has given a new turn
to the entire banking and revenue system.
He must look into these things.
In my constituency, there is
a small place called Sors. The manager
there has become very unpopular. He
openly criticises the Prime Minister and the
20 point programme. Wien people come
for loan, he behaves in a very rude way.
Courtesy costs nothing, says an English
proverb but he thinks he is a monarch
in that little area. When [ complained to
the minister, I received a reply saying, “So
and so has not paid his dues to the bank.
You, as a' Mcmber of Parliament, may
please use your good offices in the matter
so that the money may be paid back 1o
the bank.” As a M:zmber of Parliament,
it is my duty to use my good offices, bu
it was not my duty**

Mr. SPEAKER : I think a very unus-
ual situation is there in the House. You
arc levelling charges against persons who
are not here to defend themselves. You
are not following the procedure pre-
scribed. You arc naming the persons and
saying that they indulged in bribery, cor”
ruption, etc. If you have to make accusa-
tions of a serious nature, you should inform
me and take my permission. So, whatever
you said about individual namecs and
charges will not form part of the proceed-
ings.

SHRI SHYAM SUNDER MOHAPA-
TRA : I am sorry; I will not give the
names of the officers. [ will only mention
the bank. As I seid, the manager of the
State Bank, Balasore has written me a letter
asking me to extend my good offices to
realise the money. Those officers who
were responsible for giving money to such
people should be taken to task and their

_**Not m:qﬂed.
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explanation should be called for. Why
should a poor M.P. be asked after three
years to use his good offices for realising
the money ?

On the 8th August, an editorial ap peared
in a very well known daily of Orissa,
Samaj about the exploitation of pocr
tribal and Harijan wemen. The contrac-
tors and reksdars from the industrial areas
of Jamshedpur and West Bengal lure the
poor people in Tribal and Harijan areas,
which are poverty-stricken due to conu-
nuous floods or craught, and take these
people out of Orissa. In such a situgtion,
what should be the duty of the government?
The police shoul! be activised in such 5
way that thesc contractors are ot ina p -
tion to come to the rural arcas with money
and allure the poor people.

I would like to draw the attention of the
House to certain  projects 1n Orissa,
Orissa is the poorest of all the States
in India, as Mahatma Gandht once said and
as our esteemed Prime Minister also has
said and in the considerations of the
Planming Commission and other agencies,
Orissa should get priority. We  have
many river valley projects to be complezed.
There was a  ferro-vanadium  plant
which was to come up in Mayurbl.an
district, but nothing is heard abow 11,
The Prime Minister announced that a ferti-
liser plant will come up at Paradip and the
people were hoping that thus will change
the face of the whole State. But we
understand that the project has been accept-
ed only in principle. I request that duc
attention may be given to this also.

The S. E. Railway covers the maximum
arca in the State of Orissa. But there is
not much development as far s the
railway is concerned. Therc arc aress
which should be conmected by railwsy
lines. The communication system should
be geared up.

SHRI S. M. BANERJEE  (Kanpur)
These are  Supplementary Demand:
(General), excluding the railways.

1
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MR. SPEAKER: You sh.w.td confine
yourself to only those items which are
included here.

SHRI SHYAM SUNDER MOHA-
PATRA: I was having an overall picture
before my eyes.

MR. SPEAKER: No overall picture in
the discussion of the Supplementary
Demands.

SHRI SHYAM SUNDER MOHA-
PATRA: Our country is facing a huge
unemployment problem. Today in 1976
we have about 94,26,000 uncmployed
people in our country. About so lakhs
of them are matriculates. Then, big job
seckers like technocrats, engineers, doctors
and those who have passed BA or MA
examination account for another 4 lakhs.
We should provide avenue of cmploy-
ment for these people in our country.
The private sector should 'be compelled to
absorb as many people as possible.

If you compare the unemployment
problem of Orissa with that of the rest of
the country, you will find that Orissa is
placed in a very disadvantagecous position.
Because there is no industrial development
and agriculturc is poor, the number of
unemployed people in Orissa is increas-
ing as at a fast rate,

During this period of emergency when
planning is being accelerated to reach
every home, when there is hope and aspi-
ration in the minds of millions of people,
when the emergency and the 20-point
programme and also the s-point program-
me of Shri Sanjay Gandhi have electrified
the minds of everybody in dur country,
planning should be dome in such &, way
that thq-e is co-ordinated phnmng and
there is" Cohesion in planning ' between
State and State in the larger interests of
the people, so that the States which are
ligging behind are brought to the level of
the advanced Statcs to ensure that there is
8 bajar:c ,d ¢coomy-
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SHRI RANABAHADUR. SINGH %
(Sidhi):  Sir, while supporting the
Supplementary Demands for Grants,
wish to bring before this august House two
difficulties that would, ] hope, find
solution,

1 represent an area which is completely
hilly and preponderantly inhabited by
Adivasis. It has®been an experience in
that region that the supply of essential
goods to the Adivasis is an extremely
difficult operation. Specially in the con-
text of the present conditions obtsining
when the question of black-marketing is
almost wiped out, it is all the more impor-
tant that that these Adivasis are allowed to
have a sufficient supply of these essential
commodities, specially things like sugar,
kerosene oil, coarse cloth, ctc,, at proper
prices. The difficulty that is being faced
is the fact that, since these Adivasis are
poor people, they find it very difficult to
leave their agricultural operations and come
to the district headquarters from where
these essential goods are usually supplied.
At the same time, the usual commission
that is allowable on such goods is not at
all sufficient for any one who would like
to transport them over hills without any
roads, either on horse-back or as head-
joads. While we in this country are trying
to obviate shortages in the supply of essen-
tial consumer goods in the urban areas,
I think, it would be in the fitness of things
that this obvistion is more in those hill
arcas where the people are really poor.
It is_a matter which should exercisc the
concern of this' Ministry to find ways and
means to obviate these difficultics-and en-
able these Adivasi arcas in the backward
regions to get the supply of these essential
commeodities.;. As 1o how and in which,
way this could be done, lﬁklw it to the

Mmhu'f '
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The second thing I would like to pre-
sent before the House is the fact that, in
the context of the necessity for more agri-
<ultural production in this country, it is an
extremely difficult situation that is obtain-
ing in our region, We arc about 120
kms. away from the rail-ead, and what-
<ever fertiliser is supplied to this area has to
be transporied by road to the district
headquarters and from there itis distri-
buted. So, the situation is that upto the
rail-head, the charges for transport of
fertiliser are not borne by the agents who
distribute it, but as soon as the ferti-
liser leaves the rail-head, the transporta-
tion charges are added on to the commis-
sion of the supply agents. The upshot
is that, in our district , the fertiliser is
always in short supply, whereas people
have taken to adopting improved farming
techniques and the demand for fertiliser
is there. The difficulty is that there is no
agent, apart from the cooperatives who
do it in an off-handed way, who would
underiake to supply fertiliser in sufficient
quantity to this region. In this context,
1 would submit that it is essential that the
transport of fertiliser from rail-heads to
the district headquarters should find a
subtidy from the Fertiliser Corporation,
so that it does not go against the  interests
of those people who are involved in the
supply of fertilisers to these areas,

SHRI CHAPALENDU BHATTA-
CHARYYIA ( Giridhi ): Mr. Speaker,
Sir, I support the Supplementary Demands
for Grants, It is a sort of mini-Budget
and is in vogue in other countries also,
The necessity of a right policy mix is
widely felt, so that, along with thc‘ deve-
loping technology, along with sophistica-
tion, slong with growth in the highly
<apital-intensive sector...

'MR. SPEAKER: The hon. Member
will conrinue after Lunch. The House'
stands adjourned to meet again &t
g_ﬁ p.l:lrl. L5 ) e b T Y
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The Lok Sabha adjourned for Lunch
tsll Fourteen of the Clack.

The Lok Sabha reassembled after Lunch
at six'minutes past Fourteen of the Clock.

[MR. DEPUTY SPEAKER in the Chair ]

SUPPLEMENTARY DEMANDS FOR
GRANTS (GENERAL), 1976-77—Contd.

SHRI CHAPALENDU BHATTA-
CHARYYIA (Giridhi) : As I was say-
ing, right policy-mix and micro planning
are necessary to help complegely imple-
ment the 20-point programme of our Prime
Minister and the five points additionally
projected by Mr Sanjay Gandhi
which have raised great expectations. Of
course, family planning is the crux of the
matter. We .have to keep~the rate of
inflation to the level of increase in pro-
ductivity in industrics and in scientific
agriculture. The Supplementary Demands
for Grants have made a provision as
follows: Rs. 65 crores for agriculture and
rural development. Rs. 32 crores for
power development. Rs. 46°93 crores
for foreign trade and export promotion.
I am happy that Rs. 3 crores have been
provided for revenue and capital account
for Mines and Minerals perhaps osten-
sibly to give a drive for such heavier
minerals like uranium, copper, silver,
nickel and so on. I again emphasise the
overriding necessity of exploring intensively
22 degree latitude plus fifty miles north
and south of it, frem the mouth of Subar-
narekha river to that of Tapti.

Sir, priority is fixed for particular
schemes: and here also it is a projection”
of the priority fixed in the original budget.
I wholeheartedly support ~it. My only
point about the additional demands is
this. There are Rs. 2 crores for science
and- technolegy. :1 wish thése demands
were larger so that the brain dmain now.;
taking place could be effcctively stemmed.
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Low income, Low wage, depressed
arcas should be specially identified and
given necessary economic support to bring
them in line with other areas. 1 have
in mind the higher plateau arcas of Chota
Nagpur where stick lac is grown and the
Jower plateau of Chota Nagpur so far as
mica is concerned. These depressed areas
requir: special artention and they should
be identified.

One crop zone areas should be identified
and more credit should be pumped into
them by rural bank:. At every Anchal
head-quarters in order 10 effectively prime
the agricultural pumps for higher production
pumping of extra credit is a must.

Co-relation between credit and higher
production in agricutture is immediate and
highly significant. But, 1 do not want to
labour on the point. Thm will also help
in mobilisation of the masses for better-
ing their own existence. That will alio
develop selfreliance and, for that particular
purpose, we must mobilise adequate de-
poits in the rursl banks also in the second
round.

Sir, the nationalised banks with their
high-salaried employe* have effectively
increased the cost of credit facilities refiect-
ing the high interest rate. And th n
there is that Lakshman Rekha of 16 k.m.
beyond which it will not operate. These
officers have no adequate motivation.
they hardly ever go owt of their offices
into the villages. That is one of the major
reasons why our economy in our part of
the country is not going up as fast as we
had expected. They have, one reason or
another, the absence of agronomists or the
B.D.Os are not supplying the ownership
certificates in time. Of course, that 16
k.m. limit is there sometimes. These are
the valid reasons, But, more often, those
are excuscs and alibis and unless we can
remedy these, I am afraid, thst much of the

20-Point Economic Programmes will not be
sMecrively imnlemented .
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I know that some of these banks are
really an extension of the image of one in-
dividual ; I know also of the situation in
Ranchi where one high officer of the bank
went into the surrounding gram panchayat .
and by pumping the credit in course of
just two years, through overproduction
of tomatoes  has brought down the cost of
potatoes to 1§ paisc a k.g. The problem
for them is for an effective merketing.

Now, we have to purchase tomatoes at
Rs. 5 a k.g. higher than what we pay for
the apples. This requires an urgent and
immediate and effective intervention.
Some of these bank officials’ performance
should be noted and those whose per-
formance is effective and good should be
rewarded irrespective of the seniority.

I suggest that, side by side, in order to
remove the imbalance, the public sector
corporations should think of asdopting
villages. A privare firm in Ranchi has
adopted over so village: where they have
their own agronomists who are serting up
a cropping pattern there; they are giving
them Australian sheep and also some cows
for da‘ries. Unless we do that, the two-
sector economy which is emerging out of
the introduction of new technology will
go on gathering momentum and every
public sector corporation will be surround-
ed by 200 to 400 villagea which will have
the'r economy depressed. With an effec-
tive role of the public sector corporations
by adopting the villages and with the efforts
of the nationalised banks as also the com-
munity development project authorities
by bringing them together, I am sure, we
can make an effective improvement in the
situstion obtining in the villages at the
shortest possible time. The problem of
energy, aw materials and  development
are to be tied together.

MR. DEPUTY-SPEAKER: Have
these any reference to any of these demands?
Not the general principle underlyirg, not
even the original demands, can be dis-
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cussed at this stage; only the portion relat-
ing to supplementary demands.

SHRI CHAPALENDU BHATTA-
CHARYYIA: In the supplementary
demands, they have not provided for the
integrated development of solar power and
the agricultural pump sets whica hold s>

much of the promises for the village
economy in the coming decades.
MR. DEPUTY SPEAKER: Youcan

not do that in supplementary demands.
It is in original demands.

SHRI CHAPALENDU BHATTA-
CHARYYIA: I support the supple-
mentary Demands for Grants.

SHRI K. MAYATHEVAR (Didigal):
Mr., Deputy Speaker, Sir, I support
these supplementary  demands  but
I further put more demands for Tamil
Nadu.

MR. DEPUTY-SPEAKER: You have
only to refer to the supplementary demands
before the House.Y ou cannot create more
demands.

SHRI K. MAYATHEVAR: I am
coming to that. So far as agriculture is
concerned, the price of fertiliser has not
been reduced. On the other hand, the
price of paddy in Tamil Nadu has got
reduced considerably., The farmers are
unable to purchase fertiliser since the price
of fertiliser has not been reduced in propor-
tion to the reduction in the price of paddy.

11 request the Government to consider

reduction in the price of fertiliser.

Sir, the hon. Member who preceded me
has put very valid points in regard to rural
banks. The rural credit should be avail-
able not only to the agr’culturists but also
to the village artisans and the poor needy
public. No doubt, we have nationalised
banks but we have to...

MR. DEPUTY-SPEAKER: There is
no supplementary demand in the case of
gural as well as nationalised banks,

1506 LS—6.
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SHRI K. MAYATHEVAR: Sir, the
hon. Member has put it correctly that the
banks are giving loans to the capitalist
group in the villages, towns and cities.
These big sharks in industry are able to
satisfy the agents and the directors of the
banks and, as such are able to get loans.
The object of the Government is to pro-
vide loans to the weavers, down-trodden
people, dhobis, carpenters, village artisans
and the petty businessmen but these people
are not able to get any loan at all. This is
the practical difficulty which I am placing
before the hon. Members of this House.
I have come across hundreds of such ins-
stances in my] constituency as well as
my State. You must also take stringent
action against th:se bank officlals who are
not helping the public in accordance with
the objectives of 2c-point programme.

Sir, the Hom: Minister visited Tamil
Nadu recently and admitted that in ten
districts out of fifteen districts there was,
drought and. . .

MR. DEPUTY-SPEAKER: Is there

! any demand for Tamil Nadu ? I am onl
trying to point out to you the para-
metres of discussion. You can take your
time and say anyth'ng you like but after
§0u go back home pleas * road the relevant
};Bm'ons of the Constitution relating to the

Supplementary Demands and rules for
discussion thereon.
SHRI K. MAYATHEVAR: Sir, the

EGovernor of Tamil Nadu also inspected
{ many districts and the Government grant-
ed rupees seven and a half crores for agri-
culture developm ent, drought situation
and drinking water. In Tirunelveli dis-
trict, the agriculture activity came to a
standstill. The agriculturists were unable
to implement the agcicultural activity and,
as such, Rs. 1 crore were granted for each
district. I plead with the Government to
grant Rs. 25 to 50 crores more than wha
has been granted. The amount of rupees
seven and a half crores is insufficient. I
submit that you must sympathetically
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Tamil Nadu and gramt more money to
prowide for the drinking water and to
Peotect the small petty landlords, the poor
uwnamployed mon and the down-trodden
people in Tamil Nadu.

“Thien 30 far s relief to the sgriculturists
um.inTmile. the Presi-
dent through the Governor, amnounced
elﬂnphon or debt relief only to those
mmhu-im who had borrowed loans
from private parties. There was no relief
from indebtedness given to those farmers
-hommmmum Societies, banks_
or Gmnmuu or quasi-governmental
sithorities. It is like uym; ‘Opemlm
successful patient collapsed’. Theum
!wﬂd&nqumGommentm;}vem
exemption from repayment. of all Josus,
to the pooe and medium farmers in Tamil
Nady, thereby giving protection to the:
jong-affected farmers of Tamil Nadu, -

Side by side, these farmers should also
be given credit facilitics. There is no use
giving only debt relief to agriculturists
and wrtisans, You must give them addi-
tiomal protection by way of credit facilities
from rural banks snd nationalised benks.
Now becsuse of the morotorium on losns
taken by agriculturists and the debt relief
provided to the farmers, the farmers are
unable tq, get any Josn from any money-
lenders. They are unable 0 even morigage
their jewels or even vessels, Poor people
used to pewn their clothes and sar's also
for loans. Even then the moneylenders
are not sccepting those properties and
smiclks and giving them money. The
result is that they are unable to carry on
their day to day life or business in the field
s well as elsewhere, Therefore, I request
th* Goveroment 10 make more provision for
agriculture not only in Tamil Nadu bw
throughout Indis becsuse the farming
community coustitupes 80 per cent of.
Irdia, but they are given only 20 prrcent

T I

YOu must giné them st _Semst g5 por- ooge:
more to protect the interests of the agricnl-
turfsis who are the backbone of our rarsl
ecotiamy. If they produce nided Twod-
staihs, the prices- of esséntial commeodidiel
ﬂﬂliﬂTwl!Nmﬁh
where, Mnmﬂdmmﬂ
the twenty-point programme, the. pricis
of easential ‘commoditics and agriculturel
praduce like ‘whest, paddy snd other
thitgs have come: down. But seomtly
thev have once sgeim gone wp. Thass.
prices should not be sllowed. to go up;
there should be a continuous decline i
price 50 far as cssentim commodities are:

‘Now there is M0 kerosene oil nvailables
in: Tamil Nuda for the lst ooe month.
Y& must take imnr diste steps to provide *
kerosene oil to the Stat:. With these -
words, 1 support the Dienmoxds,

THE DEPUTY MTNISTER IN THE
MINISTRY OF FINANCE (SHRIMATT
SUSHILA ROHATGI): At the outset,
I would like to thank cach of the bon,
members who have participated in this
debate, making me Wiser and more well-
informed after their guggestions. 1 would
also like to thank you for drawing their
attention to the relevant articles of the
Constitution and rules within the limits
of which discussion on these Demands
should be controlled. But by and h'n._
we have scen that members, because of
their anguish at the conditions obtaining
in their constituencies, do realise that they
have to voice their feelings. So we do
find that apart from confining themselves
strictly Within the rules in regard t© the
discussion of the Supplem:atary Demands,
they have aired their views beyond thede
scope of this discussion. But they wau]il.
excuse me if T do not reply to those points..
But [ can assuce them that all the points
they have made Will be, conveyed o the
Ministries/Departments - concerned - agd K,
am memmmmhmbrw
them. Pyt
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MR. DEPUTY-SPEAKER: Itisdiffl-
cult to hold the Members under leash. I
do not want the Ministers under leash.

SHRIMATI SUSHILA ROHATGI:
T am sure I do not need it.

Apart from that, by and large, the House
has given its support to the Demands,
though many of the members who have
spoken are not in the House just now.

Hon. Members will realise that theieis a
1ot of difference in the economic Situation
today; therefore, when they raised some
points, they probably forgot the changed
conditions of the Indian economy. There
is buoyancy in our economy and there
is restoration of faith and people have
confidence that we have made a break-
through and there are going to be better
dayseven. Theyhave broughtin so many
points and therefore I should like to make
a brief review of the economic situation.
The workers in the factories and the pea-
sants in the farm have laboured to produce
this situation and then the policy of the
Government and the strategy of the Govern
ment and the co-operation of the peuplc-
have all yielded results and we find that
there is a much better climate today. It
is a fact that Indiaisone of the very few
countries in the world that had contained

inflition and hal brought about a negative
raté of inflation. Many developed countries
have a higher rate of inflation, 5 to 12 per
centinflation. Fortunately India had made
a record for itself in the world economy .
In the agricultural sector we find that
there has been a record production of 118
m'llion tonnes. There was a slight delay
in the arrival of the monsoon and when
spzculators tried to take advantage of that
situation and the s’tuition gotreflacted in
the slight rise in pricss, the Government
immediately acted. Becausec of the vigil-"
lance on the part of the Government as
well as stern measures and other policies
shat were adopted by the Government, that
trend had been brought under control.
That shows that the Government has to
be o ver vigilant and fiscal and monetary
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discipline is absolutely necessary more
now than at any time before. Our stock
position is better now, On the industrial
front, the growth was 2.5 per cent in
1974~75 compared to 5+7 per centin 1975~
76, There are indications that with dis-
cipline and determination in our fields and
factories, the industrial growth rate is likel
to be of theorder of 1o to 12 per cent this
year. They are very good signs for the
country. Power position has definitely
improved. Apart from the above; various
other economic measures had also been
taken such as curbing the expenses under
Government, both in the States as well as
in the Centre. We find that there has
been economy though there was always
scope for further improvement. The
Government had issued instructions that
there should the utmost economy in
Govetnment expenditure and avoidable
expenditure should not be incurred. Our
tax collections have also increased and
our savings have improved. Some hon.
Members have taken keen interest and I
should therefore like to say to them that
we have exceeded our targets and collec-
tions under small savings this vear are
Rs. 90 crores more than the last year and I
hope this trend will continue. Further we
also find that our balance of trade position
and the foreign exchange position is satis-
fiactory. Some of these gains have accured
because of the policies of the Government
and also because of the discipline among
the people. We find that the people
stood together with the Government in
bringing about economic improvement.

One of the hon. Members pointed out
that supplementary demands led to
pumping of more money into the economy
and he asked whether it would not lead
to a risein prices. Thatis the reason why
credit will have to be disciplined. Mone-
tary and fiscal measures have been taken
and Government will See to it that those
checks are there all the time.
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“[Shtimati Sushila Rchatgi]
- '.éC_lmihg'_to sick textile undertakings,
103 of these were nationalied and a provi-
'sion of Rs. 40 crores Was kept earlier.
But it could not be unhsed. Now this
amount is being ‘drawn through supple-
memarY demands. These sick mills were
' running at losses. The loss on  this score
a]onc came to Rs. 7°5 crores per month,
) 1 am glad to'inform the House that be-
" cause of various steps taken by the Govern-~
"'ment, togethcr with the cooperation of the
‘workers, to day the position is much better.

SHRI DINEN BHATTACHARYYA
(S2rempore): Is there no loss on
- acconnt of these mills now?

 SHAIMATI SUSHILA ROHATGI:
" The loss was Rs 7-6 crores in April 7s.
" The latest figure of loss is Rs 1-25 crores
fcrr July, 76. We do hope that these
losses will be wiped out completely and
in that the hon. member can be of great
help, if he wants. . We do hope that ulti-
mately these losses will be completely
wiped out and converted into gains.

For modernisation of the mills, various
. plans have been drawn up both for the
-present and for future and We are sure
these will vield results. Many of these
text ile mills are earning foreign exchange
and we do hope that the exports will go
ap in course of time. Two of these
mills which beleng to Karpur to which
Mr. Banerjee Pas  referred— Lakshmi
Rattan Mills and Atherton West Mills—
were nationalised only recently. I do not
know why Mr. Banerjee who choosesto quot
my namein connection with so many other
thirgs kept out my name when the taking
over of these two mills came, but I leave
it at that. I would like to inform the
House that the proposal of the Mini stry of
Commerce for releasing a sum of Rs. 274
crores, out of the sum of Rs. 5-90 crores
which will be required for this, for working
capital margin and immediate renno vation
of these two mills has been approved and
seretion for the realise of the funds has been
issued. We do not want their working to
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be stopped. We warnt them to’ go ahead
with their working. .

The question of subsidies on fertilisers
came up and some members said that this
subsidy is going to the rich mannfacturers.
I would like to say that th’s is not the con-
cept. This subsidy will go through the

“manufacturers to the farmers. This is going

to help not the b'g sharks but the small
farmers who really need it, I am happy

‘10 announce that because of the reduction

in prices for which subsidy is  required,

" there has been a greater off take of * ferti-
-lisers. The increase in consumption has

gone up by nearly 34% . That shows that
production also increases and naturally this
is going to help our agriculture and our
economy as a whole, This should - allay
the' fears, if ‘any, in ‘the minds of hon
members k

At the time of presentation of the budget,
a sum of Rs. 15 crores was to be giveri; to
the Finance Ministry for integrated rural
development. But later on it was decided

‘to allocate this sum not to the Finance

Ministry but to the Department of Rural
Development. It was said last time that
the money is lying wast that it is not
surrendered, ctc. Because there had been
a change and because the money cannot be
transferred from one to the other, it is
being surrendered from Finance and asked
for in a supplementary demand under the
Department of Rural Development, [
hope hon. members will appreciate that the
strategy for rural development will go a
long way in sustaining our economy and
giving employment to our people,

The question of the sixth instalment of
DA also came up. I think only recently
an answer has been given about it. We
find that the index average which went
down below the 320 mark in Jamuary 76
has consistently declined since then. The
figure for June 76 is 303-75. I may
assure the House that the representatives
of the employees will be consulted before

“taking a firal decision regardmg the s'xth

instalment of DA,
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A question was raised about the pay-
scales of supervisors and draftsmen in the
defence cstablishments, We arel already
aware of the position and a decision is
going to be taken on this shortly.

SHRI S. M. BANERJEE: The final
decision rests with Finance. It is for the
Finance Ministry to okay it before it goes
to the Cabinet.

SHRIMATI SUSHILA ROHATGI:
In fact, a question is pending on this sub-
ject, which is likely to come up next  week,

Then, a very senior member, Shri
Tiwari, wh2 is onc of our leaders ir the
party from the days of the freedom struggle,
chose to make a number of charges; in fact,
T would not call them charges. Unfor-
tunately, he is not present here to hear the
reply. There was nothing very specific
in what he said which I could enumerate.
He said in a general way that there has
been corruption, there is no d scipline, the
Government servamts are free to do what
th y like and so on. [ would like to say
that in order to gauge the administrative
cfficiency of the Government officers,
periodically the'r work is reviewed.
According to the latest information, the
cases of $5,587 Government servants
have been reviewed, out of whom 2,048
Government servants have been retired, 12
belonging to Class I, 56 belonging to Class
11, 1,420 belonging to Class III and 560
belonging to Class IV. 31 Government
servants have been reverted to their sub-
stantive posts as a result of the review.
That shows that Government is not sitting
pretty on th’'s, but taking steps which are
absolutely necessary, in the larger interests
of the adm‘nistrative efficiency of the
country.

Some hon. Members referred to the
Employment News and said that it was
catering only to high salary posts. As &
matter of fact, we find that even posts of
apprentices are advertised there. So far
as posts in the lower grades are concerned,
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recruitment is generally done from the
States concerned, and so those posts are
not advertised in the Employment News,
which has all India circulation, Now
Punjab State has decided to start its own
Employment News. Such newspapers
will naturally carry advertisements for
posts in the lower grades also. Normally,
it carries advertisements for posts carrying
» salary of Rs. 500 and above.

One hon. Member mentioned that
there is no demand for education. This
is not main budgetary allocation but
supplementary demands. It is a matter of
satisfaction, rather than a matter for
criticism, that the Education Ministry
have been able to manage with in their
allocation, rather than coming for a sup-
plementary demand.

Then, many hon. Members waxed
eloquent on family planning. I am speak-
ing on this subject, not as a Member of
Parliament but as one of the women in
the country, and I say that this should
be taken up on a war footing. I fecl that
the incentive that is provided is still quite
good. But we should not look at it
purely from the point of view of incentive,
I think every Member of Parliament, as a
representative of the people, should go to
the various parts of the country and carry
this programme as a beacon light to every
nook and corner of the country, because
there are still people in this country who
are not aware of the significance of this~
campaign. We should take it not as a
negative aspect, but as a positive pro-
gramme. I am told that every time a
human pulse beats three babies come into
the earth, We cannot allow this rate of
population growth, especially when 4o
percent of our people are living below the
subsistence level when our per capita
income is so low. Because, existence
does not mean satisfying the hunger or
having two square meals a day.

As we are heading towards a socialist,
classless society, waich is our goal, the basic
amenities of life should be provided to
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teem. As such, fisily planning stould
reilly become the flag of our future pro.
#ramme, because with it is linked the fotare
of the country Therefore, 1 am glad
ther some of our younger Members part-
<ipared 1n the debate alerg wWith the elder
people. All of us should be umited 1n
this not only on the floor of the House,
not only in the speeches macde here, but
we should hink this programme with
every speech that we make 1n any part of
thg country, I think we should make
it a part of our creed and mobihse public
opimuon, and that will really act.

It 15 smd that there are threc means of
fast communicanion 1f you want to send a
meéssage quickly. The  first 1s the tele-
phone, the second 15 the telegram and the
third 15 tell-a-weman  because they say
1t travels fast. So, why don’t we tell our
women, educate our women, that 1t 13
in their larger interest. the Woman 1s
the mother, sister and wife, and com-
priscs about 50 per cent of the papulation.
1 would request each and every Member
of the H use very humbly that they should
make this part of their programme.

Apart from this, there 15 a musunder-
standing which may hurt this movement
which I would certmnly hke to clanfy.
It was rased With a very good and objec-
tive purpose that if we are asked to
seduce the population, and rightly too,
we should not suffer m our representation
Therefore, 1t has been very clearly lad
down in the Smtement on  Pcpulation
Policy which the hon, Minister of Health
Dr. Karan Singh, lad on the Table of
the House on 16th Apnil ..

SHRI S. M. BANERJEE In the
National Apex Body, a resoluton ‘Was
brought forward by the Labour Mmister
humself increasing the granning of speaal
leaveto ladses from 7 to 14 days for famuly
planning « peration, May 1 know whether
the same concession wWill be given to the
Government employees also ?

AUGUST 9, 1078 W1 PO

SHRIMATI SUSHILA ROHATGI:
I do not kaow what the factyal ponstion
15 but we wall consider it.

The wider question of ﬁmdy plan-
ning as such 13 one which concerms all
the Banerjees, the Rohatygis and the
Bhattacharyyas. 8o it Pas been declded
that representatton in the Lok Sabhby
and the State L-mslatures will be frozen
on the basis of the 1971 census until the
year 2,001 Therefore, tte foar of th ¢
Member that this may Fave seme effect
on the represenation in the State Leg-
islature and 1n the Lok Sabha1s unfound-
ed, It has been mentioned in that pohicy
statement th t the census figures of 1881
snd 1891 will not be considered for the
purpose of the Lok Sabha or Legi:lative
Assembly seats and that the necessary
consniutional  amendmerts Wil be
brought foyward durirg t! e current year,
Appropriate legislstion for other clective
bodies; 1t has been said, will also be ur-
dertaken. That clarifies the posinon,

Many hon, Members raised the question
of the handloom industry Next to
agriculture, 1t 15 the biggest industry,
Nearly ten mulion pecple are employed
m 1tn the rural and sumi-rural areas, and
nsturally Members have a might to be
slightly agitated over it. The hundloom
industr) 1snow giving us ver) good foreign
exchange. It has been incluc'ed in the 20~
poirt programme, and 15 treated as ome
of the priority arcas. Special emphasis
bas been laid to see ' at it gives employ-
ment to tre people cencerned. OQOur
handloem procucts compare well wath
those of other countries. The Sivaraman
Committee Wiuch went into the question
has ma‘e some recommerdations wh ch
have been accepted and implemented.

1 find, 17 intensive development pro-
Jects and 20 export-ottented  projects
lccated 10 various states Fave already been
approved by the Goverrment and are
bang implemented through the State
Goverrmerits Which have to be prowided
with npecessary funds in order that the
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scheme may get going without any loss
of time. That shows the sincerity of
the Government to see that the people
of the lowest strata are giving employ-
m nt and they are able to get incremental
income to meet their needs.

The question of Tripura, Manipur
and Assam floods was also broached
yesterday. The rep rts about flood
damage have been rececived from these
three states. Some provision has been
made. As 1 said, during the Que tion
Hour earlier, this morning, accocing to
the Sixth Finance Commissicn, relief
measures are required to be financed by
the States concerned out of their own
resources with the help of the margin
money and such re-adjusiments of the
Plan resources a$ may be necessary.
All these taings are before the Government.
As T said carlier, if it iS necessary, an
advance from the Central assistance will
also be made. A Ceniral team will be
deputed to the States soon after the
necessary request from the States con-
cerned is received because that is neces-
sary. The margin money allowed by tke
Sixth Finance Commission to these three
States is, Assam—RS. 1-25 crores : Mani-
pur—Rs, 0°04 crore and Tripura —
Rs. 0*07 crore.

1 thirk, Samachar also featured in our
discussion today. Ithas notonly featured
here but it has also featured in the
Non-Aligned Conference and all over the
world, we find people talking about
Samachar and the geod work done by it
It apprcached the Government for making
a grant of Rs, 25 lakhs during the current
year. I find that a sanction has been
accorded f.r the grant amounting to Rs,
10 lakhs to Samachar and further grant
willdepend upon the basis of the recommen_
dations of the high-powered committee
which has been get up. All these things
are under consideration,

I think, T have covered most of the
points which have been raised by the hon.
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Members. I w uld like to assure them
that if there are other points to which I
have not replied it is because these will be
conveyed to the Ministries concerned and
full attention will be given to them.

Before I wind up, I thank the hon.
Members for their participation in the
discussion on the Supplementary De-
mands for Grants. I would like to b:seech
humbly that this is the time when our
ec.n' my has made a br.oak-thr ugh, that
there is a buoyancy in investment climate
and that there is a faith and a sense of
discipline among the people and the people
are determined to go ahead with production
to make a better future for our country
and we are duty bound to see that thisele-
ment of discipline, an element of ded ica-
tion a7d an elem:=nt of woirking toward s
making a New India is kept up with all
speed and with all unity.

SHRI NIMBALKAR (K»lhapur) :
1 think, the hon. Minister has missed the
most important point to which she has
to reply and thatis whether this am ount of
money Waich is now going to be pumped
into the market is not going to further
aggravate the inflati nary tendency in the
country °?

MR. DEPUTY-SPEAKER : She has
explained that. It is a very insigni-
ficant sum. It is only about Rs. 130
crores. It is not a very big sumin the
context of the wiole country.

The quesion is :

“That the respective Supplementary
sums not exc::ding the amounts
on Revenue Account and Capital
Account shown in the third column
of the Order Paper be granted to
the Piesident out of the Consoli-
dated Fund of India to defray
the charges that will come in
course of paymentduring the year
ending the 31st day of March,
1977 in respect of the following
demands entered in the second
column thereof’
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[Mr. Deputy Speaker] The motion was adopted.

o A8 Net. T, 3, 70 K45 25 [The Demands for Supplementay Grants

39, 30, 32, 38, 39,41, 48,51,
61, 65, 76, 83 to 85, 88 and (General), 1976-77, which were voted by

89.” ) Lok Sabha are shown below—Ed. )
—
Demand Name of Demand Grant Votad by oo ulor
H 2 3
Revenvue Capital
Rs. Rs.
MINISTRY OF AGRICULTURE AND IRRIGA-
TION
1 Departmentof Agriculture . . . . . 20,85,000
2 Agriculture . i : . . . 60,00,00,000 ..
7  Departmentof Rural Development . . +  15,00,00,000 e
MINISTRY OF COMMERCE
14 Foreign Trade and Export Production . . . 1,000 40,68,00,000
MINISTRY OF DEFENCE |}
25 Capital Outlay on Defence Services . A ’e 15,00,000-
MINISTRY OF ENERGY
29  Ministry of Energy . . . - 3,78,000
30 PoWer Development . . . . . . .o 32,00,02,000
MINISTRY OF EXTERNAL AFFAIRS
32  Ministry of External Affairs . . . . . 2,50,00,000
MINISTRY OF FINANCE
38  Transfers to State ard Unicn Territery Goverrments . 9,40,73,000 -
39  Other Expenditure of the Ministry of Finance . . e 58,86,60,000
DEPARTMENT OF REVENUE AND BANKING
41  Department of Revenue and Banking . . . 3,45,000
MIIQNIEGTRY OF HEALTH AND FAMILY PLAN-
48 Family Planning . 5 5 . . . $,00,00,000 ..
MINISTRY OF HOME AFFAIRS
s1  Department of Personnel and Administrative Re- 000
. . . . . . . ) te

forms .
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1 2 3
MINISTRY OF INDUSTRY AND CIVIL SUP-
PLIES
61  Industries . . . . . 1,000-
MINISTRY OF INFORMATION AND BROAD-
CASTING
65 Information and Publicity . . . . . 1,00,00,000
MINISTRY OF PLANNING

76  Departmentof Science and Technology .
MINISTRY OF STEEL AND MINES
83 Departmentof Steel

2,00,00,000

§,50,000 7,28,79,000-
84 Departmentof Mines . . 6,00,000

85 Mires and Mirerals . . 5

MINISTRY OF SUPPLY AND REHA BILITATION
88  Departmentof Rehabilitation . 5

1,23,00,000 1,98,00,000+

. aa 46,00,000
DEPARTMENT OF ATOMIC ENERGY
99 Atomic Energy Research, Development and Industrial
Projects . . : : " N : ; .. 1,000

14.50 hrs. Sir, I beg to movet :—

APPROPRIATION (No. 5) BILL, “That the Bill to authorise payment

1976* and appropriation of certain

THE DEPUTY MINISTER IN THE further sums frem and out of the

MINISTRY OF FINANCE (SHRIMATI Consolidated Fund of India for

SUSHILA ROHATGI) : Sir, I beg to the services of the financial year

move for leave to introduce a Bill to au- 1976-77, be tsken into considera-
thorise payment and appropriation of tion.”

certain  further sums from and out of the
Consolidated Fund of India for the services
of the financial year, 1976-77. MR. DEPUTY-SPEAKER : The.

question is :
MR. DEPUTY-SPEAKER : The “That the Bill to authorise payment

question is : and appropriation of certain fur-
“That leave be granted to introduce ther Sl.il.n"S from and out .of the
a Bill to authorise payment and Consolidated Fund of India  for
appropriation of certain further the services of the’ ﬁnmma{ year
sums from and out of the Consoli- 1976-77, be taken into considera-

dated Fund of India for the services tion.”

of the financial year 1976-77:‘-

The motion was adopted. The motion was adopted.
SHRIMATI SUSHILA ROHATGI: MR. DEPUTY-SFEAKER : We take
Sir, I introducet the BRBill. up clause-by-clause ccnsideraticn.

*Published in Gazette of India Extraordinary, Part II, section 2, dstd 20-8-76,
tIntroduced/moved with the recommendation of the President.
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The question is :

“That Clauses 2 and 3, the Schedule,
Clause 1, the Enacting Formula
and the Title stand part of the
Bill.”

The motion was adopted.

Clauses 2 and 3, the Schedule, Clause 1,
the Eaacting Formula and the Title were
added to the Bill.

SHRIMATI SUSHILA ROHATGI:
‘Sir, I move : ¢

“That the Bill be passed.”

MR, DEPUTY-SPEAKER : The
.guestion is :
“That the Bill be passed.”
The motion was adopted.

14. 52 hrs.

STATUTORY RESOLUTION RE.
INCREASE IN EXPORT DUTY
ON HIDES, SKINS ETC.

MR. DEPUTY-SPEAKER : We
now take up the Staturory Resolutions.
Mr. Pranab Kumar Mukherjee.

THE MINISTER OF STATE IN-
CHARGE OF THE DE®ARTMENT OF
REVENUE AND BANKING  (SHRI
PRANAB KUMAR MUKHER]JEE) :
Sir, I beg to move the following Resolu-
tion i —

“That in pursuance of sub-section (2)
of scction 8, read with sub-section
(3) of section 7, of the Customs
Tariff Act, 1975 (51 of 1975),
this House aproves the following
notifications of the Government
of India in the Department of
Revenue and Banking (Revenue
Wing), namcly :—

(@) No. G.S.R. 741(E), dated the
2nd August, 1976, increasing

in Export Duty on 180
Hides etc. _

the export duty on hides, skins
and leathers, tanned and un-
tanned, all sorts, but not in-
cluding manufactures of leather
from 20 per cent ad valorem
10 2§ per cent ad valorem ;

(b) No. G.S.R. 743(B), dated the 2nd
August, 1976, levying export
duty on animal feed at the rate
of Rs, 125 per tonne under the
new Heading No. 21, in the
Second Schedule: to the said
Act;

(c) No. G.S.R. 745(B), dated the
2ad August, 1976, for substi-
tuting the entry ‘Mica’in Heading
No. 8 in the Second Schedule
to the said Act by the entry
‘Mica, including fabricated
mica’

from the date of each of the

notifications aforesaid.”

The Customs Tariff Act, 1975, was
brought into force with effect from the
2nd August, 1976, rteplacing the Indian
Tariff Act, 1934. Heading No. 14 of
the Sccond Schedule to the new Act,
wh'ch refers to hides, skins and leathers,
tanned and untanned, all sots, but not
including manufactures of leather, showel
a rate of export duty of 20 per cent.  Howe
ever, the corresponding entry under the
Indian Tariff Act, 1934, carried the export
duty of 2§ per cent ad valorem.

Notification No. G.S.R. 741(E) dated
the 2nd August, 1976, secks to increase
the rate of duty from 20 per cent to 2§
per cent so as to maintain the cams gquo
ante.

By Notifiction No. G.S.R. 743(E) dated
the 2nd August, 1976, a Scparate Heading
No. 21 has been added to the Second
Schedule to the Customs Tariff Act, 1975,
for animal feed With export duty at the rate
of Rs. 125 per tonne. Export duty was
being levied at this ratc on animal feed
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“ven under the repealed Act. However,
the addition of a specific heading for
animal feed in the Second Schedule to
the new Act was considered necessary
to resolve the difficulties faced by custom
houses in this regard.

Notification No. G.S.R. 745(E) dated
the 2nd August, 1976, seeks to amend the
description against Heading No. 8 in the
Second Schedule to the new Act to read
“Mica, including fabricated mica® in
place of *Mica’. The corresponding entry
in the Second Schedule to the repealed
Act read as ‘Mica, all sorts’.

Under that description fabricated
mica was also liable to pay export duty.
The proposed amendm=nt seeks to make

the position clear regarding the types of

mica which are chargeable to export duty,
without changing the scope thereof.

1 wish to make it clear that by issue of
these notifications there is no additional
burden by way of export duties as these
Notifications seek to maintain the levels
of export duties prevailing before the 2nd
August, 1976, when the new tariff was
brought into force.

- 1, therefore, submit to the House that
-approval be accorded to the Notifications,

MR. DEPUTY -SPEAKER : Resolu-

tion moved : .

“That in pursuance of sub-section
(2) of section 8, read with sub-section
(3) of section 7, of the Customs
Tariff Act, 1975 (51 of 1975), this
House approves the following notifica-
tions of the Governm-=nt of India in the
Department of Revenue and Binking
(Revenue Wing), namely :—

“a) No. G.S.R. 741 (E), dated the 2nd
August, 1976 increasing the export
duty on hides, skins and leathers,
tanned and untanned, all sorts,

on Hides etc.

but not including manufactures of
leather from 20 per cent ad valorem
to 25 per cent ad valorem ;

{(b) No. G.S.R. 743 (E), dated the 2nd
August, 1976 levying export duty
on animal feed at the rate of Rs. 125
per tonne under the new H:ading
No. 21 in the Second Schedule to
the said Act ;

(c) No. G.S.R. 745 (E), dated the 2nd
August, 1976 for substituting the
entry ‘Mica’ in Heading No. 8 in
the Second Schedule to the said
Act by the entry ‘Mica, including
fabricated Mica’

from the date of each of the
notifications aforesaid.”

SHRI S. M. BANER]JEE (Karpur):
1 have no hesitation ir supporting this
resolution because the hon. Minister has
really mentioned that there will be no
extra burden on the export duty.

Wtren I support this I would like to
mention something about exports of raw
hidcs, skins and leathers, tanned and
untainned because 3 or 4 places in the
country are famous for exporting hides
tanned and untanned and in goods we
arc doing it now because previously during
the time of the Britishers they used to
take the raw hide from us and they were
auctioned in London and other places
and the same hide after tanning used to
come to our country. I have seen what
was  happening in Kanpur, how the
tannery workers were exploited, how the
tanners were exploited and how the entire
stocks of cow hides, buffalo hides or the
goat skin were exported without any
arrangement for tanring in our country.
Now we have got very good tanneries
in Kanpur, Madras, Hydcrabad and other
placcs. I  have m-ntioned Kanpur
because of the formation of Tanneries
and Footwear Corporation and 2 few
tanneries have galso been modernised.
Madras is famous for exporting hides
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and half-tanred hides—what they call,
blues, which are very much likrd in USA.
I have a fecling that some steps should be
taken to see that this export of hides is
equally distributed among all the tannery-
owners . What is being done is that jt
has been channclistd tkrough STC. 1
do not mird. I wart STC ccme in
between. But, what is happening is
that certain tarners who hsve got their
links through the s mall tarrers are actually
monopolisirg the «ntire cxport merket
ard it is they who are bencfited by thesie
cxports. I know. The Finarce Ministry
can have discussiors witk the Commerce
Ministry who are primarily concerred with
such exports. I thirk this can be cqually
divided ard tke tarners whetker small or
big who are really doirg the job ard
tannirg the riw kEdes to the extert where
exports arc possible shculd not be de prived.
What is hippenirg in Agra 2 All prople
arc approaching the big tarners cither at
Madras or Karpur who have huge tanrcrics
and who are monopolising the entire
trade and they are sending their hidis
through these tanners with the result
that they are simply getting a commission
and in certain cases they are not gettirg
proper prices for the raw hides which are
tanned ard scnt abroad and the benefit
of these exports goes into the pockets of
only those who are monopolising this
particular trade.

15.00 hrs.

There is another question which ariscs
and that is whether the time has not come
where to protect the leather industry
against the severe competition from plastics
and other synthetic materials we should
have a corporation. I was told that the
Commerce Ministry was seriously consi-
drring to establish a Bharat Leather
Corporation. I want to know what has
happened to that Bharat Leather Corpora-
tion. A Bharat Leather Corporation can
be formed not merely for the purpose of

Export Duty on Hides etc.
exports of leathers, half tanned or tanned
or even in the raw cordition but also
marufactured articles. We are now
exporting shoes. We are exporting
shoes, leather goods, suit-cases ard soon,
If you go to Kanpur you will see the
factory which was owned by Bajorias and
Mundhras and so on, I mean, the British
India Corporation and so on. Now it
is running very well thanks to the personal
interest taken by Mr. B. P. Maurya. We
should improve the market for exportable
leather goods ard so far as Flex is concerned,
there is a glut in the market, The prices
are reduced. After all, when do we wear
shoes in India? T am a person who wears
shoes only for one or twomonths in a
year, that is in December or Jaruary.
In India we can pull on with chappals
for the rest of the months and there are
numerous pecople also here who donot
wear shoes at all. Unless we improve
our leather export market the shocs manu-
factured by TAFCO will not have any
market inside the courtry also. 1 would
tell to the hon. Minister that we do not
mind increase in excise duty for export
purposes but we skould aho develop
this particular corporation, Bharat Lcather
Corporation. Our raw hides used to be
taken away and we have had to pay heavily
for its purchase in finished form. The
cost of a stoe is Rs. 36 and more., We
can have a cheap quality shoe. Our export
is limited and better quality shocs can be
exported. We got some contract with
Sovict Unjon but we manufactured so
badly that an order of 56,cco shoes had
to be cancelled by them. To protect the
leather industry it is necessary that the
leather goods manufactured by our factorics
should also be cxported. 1 request the
Finance Minister to have a dialogue with
the Commerce Minijster to help the leather
industry in every possible way. As you
will see, remperaments and tastes change
every time. Nowadays people like big-
heal shocs ard so on. Every day people
are changing the desigrs, We have t0
keep pace with such things, We stould
protect the interests of the workers in
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the Jeather industry which is in crisis now.
It is only through export to our friendly
countrics that this industry can be saved.

With these words, I extend my suppor
to the Governm=nt Resolution mowvtd by
the hon. Minister.

SHRI PRANAB KUMAR MUKHER-
JEE: One Resolution was issued on Ist
May, 1976 and this was done only to sup-
port the contention of Mr. Banerjee so
that raw hides are not exported out of the
country and that is why we wanted to
imposc cxport duty at 2§ per cent. So
far as the export policy on leather and other
thimgs are concerned, this is something
concerning the Commerce Ministry and
we are in dialogue with them. We have
sked what structure they would like to
have, what type of administrative machinery
and so on. My purpose is to to get the
surplus of the profit to fill our national
exchequer, and that is the job of Revenue
Minister, so far as export duty is con-
cerned.

Here what we are doing in this parti-
cular matter both in hides and in animal
feeds is this, We, in consultation with
the Commerce Ministry, have brought
this notification, I do feel, that more and
more it should be our endeavour to see
that we are in a position to export finished
leather instead of raw hides and skins and
the whole objective of imposing export
duty is with that end in view. What should
be done in relation to exports to the friendly
countries and in what way the improve-
ment of the leather industry can be taken
carc of—these I can pass on to the concer-
ned ministry,

MR. DEPUTY-SPEAKER: The ques-
tion is:

“That in pursuance of sub-section
(2) of section 8, read with sub-section
(3) of section 7, of the Customs Tariff
Act, 1975 (51 of 1975), this House
approves the following notifications

on Hides etc.
of the Government of India in the
Department of Revenue and Banking
(Revenue Wing), namely:—

(a) No. G.S.R. 74(E), dated the 2nd
August, 1976 increasing the export
duty on hides, skins and leathers,
tanned and untanned, all sorts,
but not including manufactures of
leather from 20 per cent ad valorem
to 25 per cent ad valorem,

(b) No. G.S.R. 743 (E), dated the 2nd
August, 1976 levying export duty
on animal feed at the rate of Rs. 125
per tonne under the new Heading
No. 21 in the Second Schedule
to the said Act;

() No. G.S5.R. 745(E), dated the 2nd
August, 1976 for substituting the
entry ‘Mica’ in Heading No. 8
in the Second Schedule to the said
Act by the entry ‘Mica, including
fabricated Mica’.

from the date of cach of the Notifications
aforesaid.”

The motion was adopted.

15'07 hrs.

STATUTORY RESOLUTION RE.
CONTINUANCE IN FORCE OF THE
PROCLAMATION IN RESPECT OF
NAGALAND

MR. DEPUTY-SPEAKER: We now
take up the next item on the continuance
of the Proclamation in respect of Nagaland.
Shri Brahmananda Reddy.

THE MINISTER OF HOME AF-
FAIRS (SHRI K. BRAHMANANDA
REDDY): Sir, I beg to move the following
Resolution:

“That this House approves the con-
tinuance in force of the Proclamation,
dated the 22nd March, 1975, in respect
of Nagaland, issued under article 356
of the Constitution by the President,
for a further period of six months with
effect from the 26th September, 7,7
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The hon, Members will recall that the
Resolunon for the continuance of Prem-
detitial Proclamstion 1n Nagaiand for a
farther period of six months was passed
by this sugust House on the rith March,
1976. The Proclamanion will be 1n force
wp to and inchuive of 25th September,
1976, A bnef report hughlighting the 1m-
portant messurcs taken by the State
Government and the vanious schuvements
duping the period of President’s Rule for
Nagalsad upto the 318t July, 1976 has been
cigculated for the information of the hon.
Members in the House, The most important
development 1n the State since the imposi-
uon of President’s Rule was the peace
talks with underground Nagas wh ch cul-
minated 1n the Shillong Accord signed
on y1-11-1975 This Accord 1s a distinct
landmark 1n the History of Nagaland.
Uader the Accord, the underground ele-
ments have accepted unconditionally the
Comtitution of India. They have also
undertaken to abjure violence and to bring
omt weapons The implementation of the
Sh'liong Accord has been going on satis-
factorily. There have been no violent
incidents by the underground in the State
since the signing of the Accord The
Govwerament, on their behalf, have released
all prisoners detained 1n connection with
the insurgency includ ng undertrials and
detenus as a gesture of goodwill

Government are anx ous that with the
return of peace and normaky, Nagaland
should forge ahead 1n econom ¢ and socual
development A number of steps have been
taken 1n this direction during President's
Rule Execution of plan and development
projects has been sought to be speeded
up The Fifth Plan proveon has been
increased to Rs. 83 47 crores, the per
capita outlay 1n the State now beng one
of the lughest n the country The pro-
vis on for the Annual Plan has been ra sed
toRs 17 7 crores as aga nst an ant ¢ pated
expend ture of Rs 15 crores 'n  1975-76
The State Government, are attach'ng the
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h'ghest importance to the futfitment of tsé
20-Point Economic Progmmme,

As I stated esrlier, the present teren of
President's Rule 13 10 expire on thw pth
September, 1976. If elections are 0 be
held before this date, the arrsngswtes
will have to be made during the monsoons
which are quite heavy in the nDorth-elgtorn
region and continwe cill the middle of
October. Dunnag this period, the oagw
munication remuins uacerta'n and the,
movement 1s cuficult. This ts alep
period when the vast mmonity of pagple
are tied with agricultursl operstions which
provide the maunstay for their econguoy,
The implementation of the Shuliong  Acgeed
1 proceeding space under the Rresdent's
Rule 1n the State and a aew stmosphore
of pesce, harmony and orderly progroag
1s being bwilt up. Holding of elections »
this juncture may creste now complicy
tions which may even provide a sethack
to the process of normalisazion in the Stae.

It 13 sccordingly felt that peace must
be consolidated and further progress
made in ths drect.on before clections-
are held Government, therefore, 13 of the
considered view that the President’s rale
in Nagaland should be continued for
another period of six months with effect
from 26th September, 1976.

With these words, | commend the
Resolution for the approval of the House.

MR. DFPUTY-SPEAKER Resolu-
ton moved®

“That th s House approves the con-
tunuance 1nt force of the Proclamation,
dated the 22nd March, 197§, 1n respect
of Nagaland, 1ssued under art cle 356-
of the Constitution by the Presidest,
for a further period of s x months
with effect from the 26th Septernber,
1976 ™

SHRI S. M. BANERJEE (Kepw):
Generally, spesking, we do not suppoct
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extengion of Proclamations. But if it is the
contention of the hon. Min‘ster that
because of certain conditions prevailing
in Nagaland, after the Naga rebels have
almost surrendered themselves and their
activities are under check, it is necessary
to keep that atmosphere for some time
before elections could take place, T think
that is a very reasonable stand for Govern-
ment to take, And we Members of this
House cannot possibly oppose any exten-
sion of President’s rule or demand im-
mediate elect'ons because we are also on
extensioit. So naturally if the life of this
House is t0 be extended because of the
sbnorma. situation for a year, why not
extend President’s rule in Nagaland for
six months ?

The question—in Nagaland is this.
There is a silver lining which is of great
importarce. Even the hostile Nagas have
realised that hostility has a limited place,
that after all they have to remain in United
India. That is one reason why the chain
between the hostile Nagas and Mr. Phizo,
the self-styled grear leader of Nagaland,
who is in a foreign country, who thought
of establishing a link with them from there,
who prom sed them that once he is abroad
he would create world opinion in favour
of the Naga rebels or hostile Nagas, is
broken. Because of the m'serable failure
on his part despite some malicious pro-
paganda aga nst our Prime Minister and
this Government by the western press
who supported Mr. Phizo in certa'n ways,
these Nagus have real'sed and seen the
futility of such a movement and uiltimately
they have become more peaceloving citi-
zens,

Apart trom this, one has to remember
one thing. These Nagas are honest people.
We have seen them during the Republic
Day celcbrations and in delegations which
have come here. They are honest people.
They are not like us who sometimes talk
hypocritically and so on. If they fecl they
are against you, they will act up to that;
Ji they feel they are friends with your,
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they will equally be friendly with you.

That is their characteristic. I am sure they

have done this in genuineness in the'r heart

and they have done it with very good in-

tention. .

But that is not all. Nagaland has to be
developed. Their young men have to be
provided with jobs, because Nagaland and
the people of Nagaland cannot be controlled
merely with the help of the Border Security
Force and the CRP. It is an integral
part of the country and the people of
Nagaland must feel that they are an intergral
part of India. Nagaland has to be an inte-
gral part of India both industrially and
agriculturally. Then there will be ne
trouble. How was this trouble created ?
There were some sections which went
on propagating a separatist tendency,
who were telling the people of Nagaland
‘We do not belong to India; our culture
is different, we should remain separate’
and so on. This separatist tendency was
much in evidence before the emergency
in the country, Now nobody talks of
separatism. Time was when in Nagaland,
Mizoram etc., there was a constant and
sustained propaganda going on telling
people ‘We are a different people, we are
separate from the Indian people’ and so
on, That tendency has been curbed. But
that tendency is there. This has to be
combated by imparting proper education
to the young children there. They have to
be told that they are the sons of the soil
of a country which has produced men | ke
Buddha, Gandhi and others.

They should also be made to feel that
they are in the stream of our nat onal
movement. They should not think that
they are a different people. Certa'n agents
were there and they were doing this type
of propaganda, namely, people l'ke Michael
Scott, etc. were responsible for this situa-
tion to some extent. I think their culture
should remain what it is; I have seen how
jubilant they are; they know how to enjoy
life. Groups of Nagas should be taken round
the country, not only on 26th January
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but at other times also so that they see
-other people, how they live, etc. so that
‘they may see for themselves that what was
propagated in Nagaland by interested
Jparties was absolutely wrong. Under the
leadership of Mrs. Gandhi, the country is
implemsnting 20-point programme; they
-are like any other state and they should
.also get the benefit. Fortunes and mis-
fortunes should be shared by all alike.
The separatist tendency may not be there
now; but one should be cautious in one’s
.approach. I congratulate the hon, Minister
for releasing all those who were arrested
during the time of the earlier movement,
A general amnesty should be granted to
-all because they have surrendered. We
-should also take steps to promote industries
in. that region,.whether cottage industries
-or medium or whatever industries. I know
it is difficult for the hon. Home Minister
to make a statement on industrialisation
of Nagaland. My point is that it should be
industrialised and made a strong state.
It may be a small state but it can be deve-
loped industrially, so that when young
boys get educated and grow up, opportu-

nities may be there for employment.’

-Otherwise the problem will become serious.

I now come to another point. Some-
time back serious charges were made on
the floor of the Housc by several Members
how some officers misbehaved; how some
women were raped and so on by the
CRP men, If this thing continues, 1t will
give a lot of irritation to those people
and whatever good has been done will be
-gpoiled. So the jawans and others we send
to those areas should behave correctly
-and they should protect the local people
against internal and externmal danger.
“They should be the friends of the local
people so that the sisters and mothers of
Nagaland could feel that the CRP men
and others are there for their protection.
Some cases of rape etc. were mentioned
‘here; they may be right or they may be
wrong. There was some truth because
some oOfficers were suspended after some
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investigations, The temper and atmosphere
should be created for democratic rule
because President’s rule might have done
some good but it cannot continue inde-
finitely and the ground should be prepared
for a fair election as they want an elected
assembly. I feel that conditions should be
created for a fair election and eclections
should be held. We are supporting this
resolution only because of certain condi-
tions prevailing in Nagaland; otherwise
we would not support it.

SHRI K. BRAHMANANDA REDDY:
Sir, I would like to express my thanks to
Mr. S. M. Banerjee for ably supporting
my resolution. I have not much to differ
from the sentiments he has expressed,
namely, a lot of separatist propaganda
had gone on for a long time and therefore,
we have had trouble in Nagaland for the
last 20 years. However, luckily with the
understanding by the underground Nagas
of the realities of the situation etc., a
climate for reaching an agreement has
been created and an accord has been
entered into. You may also note that in
fulfilment of the objectives of the accord,
we have released the prisoners. We have
even returned back the collective fines
levied long ago to inspire confidence and
faith in them. We have been making avail-
able to the Nagaland adm‘nistration suffi-
cient money for rehabilitating the under-
ground friends who have come over-
ground, so that they may be able to 1 ve
on the'r own, e'ther on agriculture or by
some other means. The Government of
India and the State Government have
thus been generous in the treatment of
the underground Nagas and in their re-
habilitation, etc.

I agreec that many young people of
Nagaland, both boys and girls, should
be made to tour the other areas of the
country so that they may be enabled to
get a feeling of oneness with them and
they may also sce the developments going
on, Therefore, we are try.ng to see that
more and more Naga boys and girls go
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to the rest of India and observe the life
of the people. It is also true that more
employment opportunities have to be
created. There is no gainsaying that fact.
Sir, you know the area much better than
many of us. Several steps are being taken
to improve the communications. In that
area, communications is one of the most
important developments or infrastructure
for further development. Therefore, though
communications has lower priority in the
rest of India in the fifth Plan, thanks to
the efforts of our Prime Minister, in the
north-eaitern region communications is
a very high priority item for development
of that area. I would request some hon.
members to go and See that area now.
It should present a different picture than
what it was a decade ago. I am glad to
See many people there going to the schools
and colleges and the university in Shillong.
I have no doubt that with more under-
stan.ling and more cooperation and more
development projects coming up there,
they Would become an intergral part of
the national mainstream.

You may have noaticad during Question
Hour or at some other time that a paper
mill is being sought to be established,
which is a big one, in Nagaland. That is
not on behalf of the Nagaland Govern-
ment, but on behalf of the central sector
of the plan, T do not know at what stage
it is, but it is being pushed through and
it will orovide large emoloyment. There is
also a sugar factory at Dimapur. We are
trying to sec that mre employment op-
poutunities are made available in the area.

I entirely agree with Shri Banerjee
that the officers and others who go there
must behave in such a manner as to make
the Nagas feel that friends have come to
help them. I think we are instilling that
sense of responsibility in them.

So far as elections are concerned,
certainly they will come in due time.
But, at the present moment, as you are
aware, it iS not opportune to have the
clections. We shall certainly bear your
1506 L.S.—7
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obScrvanon in mind and try to see that
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Nagaland isnot attempted to  be perpetually

under President’s Rule,
MR. DBPUTY- SPEAKER: The ques-
tion is:
“That this House approves the con-

tinuance in force of the , Proclamation,
dated the 2znd March, 1975, in res-

o

pect of Nagaland, issued under article

356 of the Constitution by the Presi-
dent, for a further period of six months
with effect from the 26th September,
1576.”

The motion was adopted.

1527 hrs.

STATUTORY RESOLUTION RE.
CONTINUANCE IN FORCE OF
THE PROCLAMATION IN RESPECT °
OF TAMIL NADU

MR. DEPUTY-SPEAKER: We now
take up the next Resolution in respect
of Presidential Proclamation on Tamil
Nadu.

THE MINISTER OF HOME AF-
FAIRS (SHRI K. BRAHMANANDA™
REDDY): Sir, I beg to move:

“That this House approves the con-
tinuance in force of the Proclamation
dated the 215t January, 1976, in respect
of Tamil Nadu, issued under article
356 of the Constitution by the Presi=
dent, for a further period of six monthg
with effect from the roth September,
1976.”

Hon. Members would recall that the
Proclamation under article 356 of the
Constitution issued by the President
in relation to Tamil Nadu Was approved
by this House on the 1oth, March, 1976
and will continue to be in foree up to
the gth September, 1976. A report on the

performance and achievements of the'

Government during six months of Presi-
dent’s Rules in Tamil Nadu has been circ-
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ulated to the hon. Membersin the House.
In view of the legacy left by the previous
Government, special emphasis has been
laid on providing a clean and efficient
administration  in the State, Steps
have been taken to compulsorily retire
the corrupt and inefficient on the one
hand, and alequate care has been taken in
ensuring proper placement of the officers
on the other. Instructions ' have been
issued for speedy redressal of public
grievances and for expeditious action in
regard to complaints about misuse of
power and misconduct on the part of the
Governmeant functionaries at lower levels,

There has been a noticeable improve=
ment in the law and order situation in
the State. The anti-social elements and
the m=mbers of banned organisations have
been appropriately dealt with under the
law. Clandestine circulation of prejudi-
cial literatuce, waich was not earnestly
tackled by the previous Government has
been brought under control. The labour

situation has showa distinct improvement -

since tae im>sition of Presidnet’s Rule
and several labour disputes involving non-
payment of Wages, retrenchments, lay-
offs and strikes etc. have been resolved,

Hon. M:ambers would recall that
there Were compblaints earlier that the 20~
Point Ec>nomic Programme Was not
being effectively implemented in Tamil
Nadu under the previous Government.
There has been a vast change in this regard
since the imposition of the President’s
Rule, and the State Government are
attaching now the highest importance to
the fulfilment of the new Economic
programme. In the wake of regulatory
and punitive me2asures undertken by the
Government to ensure more effective dis-
tribution of essantial commodities, whole-
sale and retail prices of rice and other
essential commodities have registered a
noticeable decline. Legislative measures
for liquidation of rural debts, socialisation
of urban and urbanisable land have already
been taken. Other legislative proposa’

AUGUST 20, 1976

res. of Tamil Nadu
to provide protection to  cultivating
tenants, conferment of rights of owner-
ship of house sites on rural artissns
have been processed. Legislation for amend-
ing the Tamil Nadu Celling law is also,
under the active consideration of the Govern
ment. Necessry legislative meaSures to im-
prove the working of Co-operative Societies
and Religious Institutions have also been
taken. Effective steps are being taken to
rehabilitate the banded labourers by laun-
ching schemes with  the assistance of
nationalised banks. Several bonded labo-
urers since released have already been reha-
bilitated by way of assignments of culti-
vable land.

While all efforts are thus being made for
development of the State and welfare
of the people, the administration is
facing a difficult task on account of the
failure of north-east monsoons for the
second successive year, resulting in Scar-
city conditions in 10 out of 15 districts,
The Central Government have already
sanctioned Rs. 7+5 crores towards drought
relief measures. Drought relife measures
and relief operations are in full swing in
these districts. To overcome the problem
of scarctiy of drinking water, 32,000
bore-wells have been sunk out of a total
programme of 6,300 bore-wells.
Soil conservation, afforestation, conven-
tional programmes relating to medium
and minor irrigation and roads have been
undertaken to provide employment in
the affected districts. In July, the employ-
ment created was 27 lakh man-days.

The present term of president’s Rule
in Tamil Nadu is due to expire on the oth
September, 1976. The administrative
machinery in the State is now tied down
to the urgent task of providing relief to the
drought-affected people in the State.
Holding of elections before the expiry of
the present term of the President’s Rule
will thus not be possible. It would be
desirable also to manitain the current
drivein cleaning up the administration
and for speedy development and

welfare in the State for some time. Gov-
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ernment, therefore, is of the view that
Previdenr’s Rule in Tam'l Nadu should
be continued for another period of six
moaths with effect from roth September,
'1976. Rajya Sabha has already approved
the requisite Rz wolution on the r7th August,
1976,

With these words, I commend the Reso-

-

tution for the approval of this august House:

MR. DEPUTY-SPEAKER: Resolution
moved:

“T'hat this House approves the conti-
nuance in force of the Proclamation,
dated the 315t January, 1976, in respect
of Tamil Nalu, isiuzd uader article
356 of the Constitution by the Prisiden
for a further period of six months witht
effect from the 1oth September 1976,”

We take up the Private Members
Business now.

15'31 hrs.

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

SHRI DHAMANKAR (Bhiwandi):
I beg to move:

That this house do agree with the
"Sixty-sixth Report of the Committee
on Private M-mbers’ Bills and Reso-
lutions presented to the House on the
17th August, 1976,”

MR. DEPUTY-SPEAKER: The ques-
tion s :

“That this House do agree with the
‘Sixty- sixth Report of the Committee
on Privatc Members® Bills and Reso-
lutious presented to the House on the
17th August, 1976.”

The motion was adopted.

——

in res. Tamil Nady '

= 15°31}hrs. * o

RESOLUTION RE. NATIONAL
FOREST POLICY—Contd. '

MR. DEPUTY-SPEAKER: We take
up further congideration of the following
Resolution moved by Mr. P. K. Deo:

“This House notes with concern
the large scale denudation of forest in
the country and urges upon the Gov-
ermnment to have a more pragmatic
national forest policy so that 333 per
cent area of the countryis covered by
forest.”

SHRI M. C. DAGA (Pali): I beg to
move:

That in the resolution,—
after” in the country” insert——

“ indifference of the States and
formulation of separate policy by
them in this matter” (1)

*SHRI AJIT KUMAR SAHA (Vi-
shnupur): MR Deputy Speaker, Sir, I
wholeheartedly support the resolution of
Shri P. K. Deo. regarding national forest

policy.
15'32 hrs.

[SHRt VASANT SATHE the

in
Chair)

The National Forest Policy of 1952 had
suggested that steps should be taken to
enc urage and expand the area under forest
in our country and they had also suggested
various measures as a result of the imple-
menetation of which the country, could
have forests extending over 33+ 3 per <ent
area of our country. Unfortunately the
national forest policy remained a  pious
wish and we could not do much to increase
our focrst wealth. After 1952, the next
concerted effort made the Govern-
ment was in 1976 when the report of the
Natijonal Commission on Agriculture was
represented. This is no doubt a very com=
prehengive report which has made many

*The original specch was delivered in B ngali,
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[Shri Ajit Kumar Saha]
recommendations in regard to the deve-
lopm=nt and utilisation of forest wealth.
During the last 26 years we have not
been abl: to achi¢ve any progress in re-
gard to the development forests in our
country, As per the figures contained in
the 1976 report we find that in 1950 the
area under man made forest was 29,210
hectares. In 1972 there was a marginal
increase of 2-3 per cent of this
area and this proves how badly we have
been neglecting our natural resourses, Not
only this even the existing forests are not
being uulised fully. A proper utilisa-
tion of the forest wealth will go a long
wiy to improve the economic conditions
of our country. It will not only
help our defence cfforts, communicetions
and other industries but it can in a big
way help to solve the problem of wune-
mploymernt which is prevailing in our
country In menacing proporions. The
adminjstiation of the forests is in the
hards of the State Governments, From
the report referred to above we find that
the total number of persons engaged by
the Ceniral Government for the main-
tenance and development of foersts is
93502. 1he number of technicsl persons
engaged by these egencies is  however
not mentioned in this report. These
figucrs only indicate that we arc not paying
adequate attention to the forests that they
descrve. Not only this the amount
of moncyspent by each State Government
for tris purposc is also quite insufficient.
Paucity of funds is no dobut one of the
chief hardicaps for the State Gover-
rments to develop forests in cur country
ard'I would therefore request the Central
Government to give liberal assistance to
the State Governments so that they can
make best use of the forests, Neecdless
to mention, Sir, that the forests arc also
good foreign exchange carners. During
1973-74 we had exported forest pro-
ducts to a tune of Rs, 95+ 42 crores. While
we earn from forests we still continue
ta imnort forest products for our internal
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needs. For the same period of 1973-74
we spent a sum of Rs. 46-96 crores for
the import of newsprint, paper board and
pulp etc. If we can fully develop the man
made forestsin our country much of the
expenditure on import can be curtailed
and to that extent our country’s /econonty
will be benefited, We gct a lot of things
from our forests, We get medicinal.
herbs and honey from the jungles of Sun-
derbans. I would urge upon the Gov-
ernment to have well chalked out plans
for rearing of bees and extraction of honey
from the jungles of Sunderbans., This
will offer employment to the local people
and will also boost our national economy.

I would like to make aspecial reference
about the way the bidi jungles are being
utilised at present. There are a number
of bidi jungles in the district of Bankura
of West Bengal and in the neighbouring
State of Orissa. Most of these jungles
are still being owned by the private tra-
ders. The workers engaged by these
traders get a nominal amount of §o/6o
Paisa per dry and thus the owners corner
a huge profit out of the sale of the bidi
leaves. The exploitatior of thete workers
is indeed pitiable and I would request the
Central Government to exert their influ-
ence on these two State Governments so
that special legislation is passed, to safe-
guard the interests of the bidi leaf colle-
ctors. I would also request the
Central Government to nationalise the
forests that are stillin private hands. With
these measures, [ amsure we would be
able to makc a better progress in the
sphere of forest development in the cou n.
try than before.

ol w @ Frm (awt) 5 ewnfa
o, fom waTT WEw & IATET WAT
ae a% @ a5 § o= qgr a7 qfuT
weE Jufeqq g1 IHT PRI gt A
W a@ T qFAT § o I§ 9T WIS
qE Er | fom 1T A gEw AT W
wza A § &) ) grovw wr A T B
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fore e aur wX, "o &4 F faam
¥ g FTHT | awerar v FY, FOEt
T gaw §2r 7% faar Mfws v frdy
7 % fag wmoar @@ ¥ asr Qdy
s M femmaaiay ;gmgefw
fegema & s@ Tw Y T qar WY
&g gur AfFT 9 g ofr )

TAFT TTO7 AT X AE TFA g,
e ux ava T3 % az w2z e
¥ o 2z WA IR wrAAr IE L
¥ g¥e7 @ A ATAT AT AWT
gegarz 2A1 Arzar g, 3w Afx gsw
FAq Tfeq, 0F T 77 A7 Iw
Fat Iifze | FfeA THET FTATR 9%
1 WA I3N—F qEY AT | T
A wafoa o, T PO o,
ore gEiaEA THEY FY AdY 2T Ay
o e # iz 654t Fravd
3, gad T HE AN & ATVH FEAY §——

“The Committee feel greatly con-
cerned that no concrete steps have
been taken so far and the very first
step suggested in the First  Five-
Year plan document that an imme-
diate reconnaissance survey of waste-
land be made so as to know how
much of wasteland would be available
in every stare and what proportion of
wasteland would be suitable for rai-
sing plantations has now bren inclu-
ded in the Fifth Five-Year Plan,. .”

9ge| 99aslq ASAT §F 97 09
7o gt fr Zar o f5 frgeama 7 aw
d faadl § w@r 9T 33 @y o AEA
g, 3fF7 18 1w & @z 7g F19 g |
faog @rgg @ ata # IET FAA
®T &1, FifE ¥ ¢F qoAq AZH E,
T AT WA ¥ AT B W A A F
R’ T adr i s 2a fe aodm
w0 | afea & ag 7@ ww qar g
I a9 T @, Gedl g9
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AFAT AT A€, 18 A1 F AT A WF
g1 o fergea f Foeeft dez de g
TE AL T TFY §—

““The Committee had urged that
effective steps should be taken by the
Board toincrease the forest areq in the
various  states  where possiblities
therefor existed, as during a period
of 15 years, i. c., after the adoption
of the National Forest Policy Reso-
lution in 1952 till 1966-67, about two
millior: hectares, registerring ar jncre.
ase of only 6 per cent jn the
area was added.”

forest

18 A ¥ a1 o5 A @ anr fx
fgsgm# H ogadl Fzz a2 & P
T AE AT ST AT 0w gy
MIwT ST 57 =g ) enfr &
AT TG R A, femwma am @ A
fergemm™ a mowrT azm @v ¥ mye
TR AR T a1 18 Wy e
a 98 77 gur w7 S A @ g
R—R RO W FaAS—q T gy
i‘ia‘mza’rqrq—?g T 1927 ¥
FAT AT | AT (T FHE ¥ oz fpar
T a5t N w23 oA 5w w

i gmga 1y, 2% FAT Y aa-ﬁ;&,
AfET wwTT @, v A & W’ 9T
XA TF am A Al qar g
Zrg I IW ¥ IR F Far aar
IEH TF TA W AF feqr 1 ordt
F1 915 & 7 a1 7 37 ¥ weat
% fradt oflw faedis wrtew ¥
fag svam &, fradt Tty eRze
FREFHE | ATTANF 9T ¥ FT75F
. 9 T GAT & | StaaAi Tl grag
AEr F oW fawdt g & ﬂ'. I
[T 1 97 | "

h
“The Ministry has been pleading
with the States through the fogum

of CBF az well as throutoh Wlaeine-s
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B AR T T

Development Council to increase
the forest arca and bring it upto the
level recommended in the National
Fnrcs: Policy (There is little doubt
"that every State and Union Terri-
tory must have a minimum of 33 per
cent of its land area under forests).
However, it is brought to the notice of
the Estimates Committee that Centre
is in no swrutory position to enforce
the recommendations of the Central
Board of Forestry.”

The contre is in no statutory position.

faer aga WY 33 g@ ¥ @
Wt Ffg w6 gt By ¥ ® I
& & ofymae SraTAwT WEST
wagrgf i mawa ¥
gH &1 qrav §r A R

“In the absence of statutory suth-
ority in the Government of India,
it would be hardly possible to enforce
the recommendation of the National
Development Council that no for-
est arca be disfore:ted for the pur-
pose of extension of cultivation and that
suitable wastelands b: afforested to
compensate for the arcas already lost.
Under the Constitution forests are
included in the State list of VII
Scheduled of the Constituton, As
such , unless a suitable amendment is
carried out in the Constitution the
Centre would find it extremely diffi-
cult to enforce the recommendat.on of
N.D.C”

# fU= wga & Fiddi wTqr-g 1w

-~

7 ZuTAE § oag qF W omw
ﬂﬂ'{_@ﬁwﬁl

i:triﬁwmt:ﬁ@rﬂl LG
WITHT G qwwasr  fawar §
78 H £ wrT W forelt N8 ) et
g WY & JATT & g ¥y foedr
g It & fed qo § o S
et & & fawar & swifgarfeay &Y
ar s @ oAt & oqEr g &
SR ®T qr rfawr & xH 9T fade
w7 &) Ffaw gur w &) wwl 9%
TS 3xTT W M § W oty
T ST | AT IS A& #T faa
2 T FY WIEAfART WTOAGA TAR
T TATY | ATHIT T FIEH & wrAR
T gt fif7 it qa W A F
T8 arE &1 w A A ford § owrox
= v feem o § o A v n
& 1 3w g wwh  faowre 5o A
FTHAAE AV IW ATHR FT T T
FH ¥ oawr &

“The Committee are  distressed
to note that in spite of Commirttee’s
recommendation and  Government's
acceptance of the same at the acuon
taken stage in carly 1970 that a com-
prehensive review of the working of
the Commission should be made....,”

wa g W1 I A A AGEAT G |
HITET OLTREIT AHTAT &7 7Y2 =qmarw
grm /YT FAAAT w1 ATATAT FY0r g
a2 @ g f I 3 917 A
grararT g wifed, 9% g wfed
FE2TT B JfEA | g9 X ¢ oy
wzA weer M7 g7 faar @ Wt w
g T ¥ A ¥ Pram § | e AT
qMT & TOT wHT F Ty AT AT G
§ T R | 50-60 AW FT AT
3 & wX @ wfed) wox Tt A
wer fr & o A R IH Frerlt
q& w7 ¥ g g@L & A fog o
o I e § 1 A W W
sy v wet @t ww oran § A9
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. X7 o fnd o7 e sk srar §oea
TT FYTIT AH WY AT & | g A Ay
& w7 o 9 9 W ST &

v T EETe & Wi o oY wffa.
qfedra & & 3 v far Forard T wmra
T ng, qro T o f\'o, L TatE]
feardiiz w7 qaw widw g7, @
gATe ol sroaws &1 Afard g o
AT IT AATET | UR WA 1927 A
¢, onfemr amitore & fodrfen & o &
N FATHE, I § frmr ¥ fowry
& W i A gy § Sttt #, a1 9w &
foerd g2 2 & ar St wY St W
21 gWMY T UH QAT FAAT 4T
7 & # forer & sy fa 3 A faaw
Zrd fo JEF 9T AET 97 1 T e
S 91 | AfwT 9w 19 F A7
g1 Hegrrw w7 faar | 3T & fgey
¥ Wiz AR dHA $ A A
FT G | WA 7% Faand g1 a7 | gAAr
IATIT IR ATA T VAT 4T |

FE QU7 FOA FTOAAT § A AT
Fr 7
He shall be punishable with impri-
sonment for a term which may extend to
6 months or with fine,

W7 WITH %37 gL AA AT 33 &1 F1§
gz 7 g ;|ifF m ¥ ufaw
FT ATA WEET FT AT § 1 q0 I3
T urd G g & GTHT qar o
ar 1927 & OF & gz FUHr fa=a
arg g% ¥ | ¥ GF H AT H WA
AT g1 | Afp T F v T H At
& 2& g, F1§ Wk & Al @
qreft |

Toaw s QfEr foaregea
97 fareret aTe F7ET a3dT & 1 1952
ooy am @ | § "=
¥ E A wrEr A1 fow ¥ @ ad
et # W e e

National Forest SRAVANA 29, 1898 (SAKA)
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The National Forest policy wmsagea
that two thousand crores of trees would
be necessary to restore hydrological balance.

ag iy i, A ogw #fe ¥

& aaT g Y @1 W gt w&!
g af 13 ¥ I A ane W
GH anar fqT o< WY 3 G & fd
SRS I (G (S ERTE e 1
R Y WAt i1zl grar
# gARA AT FAAT T S G
99 7% CF Lfem Fma af awmr
@, AT qE A TG BT AG FAET
STHFAT | AT FHYAT AT TAFAL
Faer foad & wgr & :

““There may be genuine appre-
hension in the States that an all India
Act would introduce and element of re-
gidity, which may not meet the special
problems conscerting forestry in a State.
Under Article 252 (2) of the Consti-

206
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tution, cany Act so passed by parliam=

ent (on any of the matters included in
the State List) may be amended or

repealed by an Act of Parliament passed

or adopted in like manner but shall
not, as respects any State to which
it applies be amend d or repealed by
an Act of the Legislature of that State.”
It is likely that some of the States would
be unwilling to give up their power
of amending Forest Acts, whenever
considered expedient. It should,
however, be possible to frame an all-
India Act in such a manner that the
States are free to make subsidiary rules
and regulations under the Act to meet
any special situtations,”

CEEC I e S E L R

fawrfen & f g9 99 § OF F19
FAAT A | T (97 L A @
fram ¥ FaW IoMT AMEA |

TET ¥ FASATT AW HY FOR

¥ ¥ fAd s AT e orfee

qr MR T wfgg o o F
Hﬂ‘,';'l' S g F‘h . -

-
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F 9T AFT qFW qqr faqr)
g facga vt gr wrfgg | S
¥ wee gg Ao aft A afgd

N LU rfnm TrT)
' w3 WY WEequ are fEar g,

k]

| g & wiw w JArH @A ARGAE

“In view of what has jbeen stated
above, the revised national policy of
India be based on the following impor-
tant needs of the country:—

(i) Managing the forest resoruces of the
country s* as to provide maximum
goods and services for the well-
“being of the people and economic
progress of the country;

(ii) Checking denudation and erosion in
mountainous regions and  catch-
ments of rivers on which deperd
perennial stream flows, fertility of the
land in the catchment and the useful
life of dams and reservoirs;

] L ] - L L]
(iii) Providing recreational and tourist

opportunities in the forests without

impairment of forest...... »

¥ a9vT ¥ 2@ @ g 5 oo
¥ g7 2w, "z gw, el
g3 fomd gwad ¥ Fa7 T
faz 1 3w femm @@ ¥ 937
& Jma & gfear 7 waT fagada
gz 73 &1 7 fAC 7T A9z 9@
1 #1% dzd A @ ¥ AT IR
Faq § T T g § | AR AQA
ATEY AT HEMARIT A1XC, | wa fo
qET FT T F T A qF qaT A
7@ ™ agT for 1 @ A w®
fga @vAl qzaTH FAF I OF g4
I o8 & | g fga =2vei 9T IN7
7 7g | forsem 1 #11 A=A <@ 7A@
QIO AT AFA i, 7T FA7T AT
A1 T T ATy 1L, ITATH
W o g difed, Afsa Jna W
A ded A7 ag WY T @1 FRE
gfear # s a1 ffwqwa gmr afea
ag a9 w9 AL W 1 ¥
F woA qud A T faq g1 W
Ay § el aedr foar v, agrs

ez ofear & waw zfee drd
7% =rfed | Forg wvTT I w3 S
IT ® AAT I FAT W § X
& ZaTt BT ¥ A7 W) gIRY AECT
g AfF7 Ia & gar W FIE TR
AT WE 3w AN e
T T ¥ 1| AT G AT AAT w7
Qe 33 9z w37 A fF FaA
g afgn | Xfew 3z 7 & 1 2T
q9@T # Iq F AT TF A4YT
Y =rfgn | 9gw FqTA ¥ FAIL TG A
# QAT 41, IT A TEZRI GREL
FZX ¥, 29 I A Www FEA
3T ¥ P grEEr wA W qEd
&Y FTEAT F1E IT T Frg qd AN
ag FMA FT AAT TRAT ¥ | AT ARG
ot W fr A 2 o3 w1 oA
1 T WY W wy aga A%
@ T g1 9T AT T WEAT IA &I
IF13A &7 Fforwr ®wwAr 3 oA ¥A
®RE® F fHI0 TIEmT gw A4 A
€ fear g & vnz1 IR Gl
fer@daz & Mt F fwar &
g fa17 wree & wifSdq 9A2T 3Q
& 7 53 Jwa &1 qerfr F gz FT
AT Q1 wIA faAgT g
F Am FT famr 1 T m3 A
IR BIEE F AFAA T § |
o9 F9 §—— AL AT "A@ FNF
g— fedi T @ga, w9 FA £
A FATET TS GIEH WAGTT I
foar wifegd & 1+ 7 J09 #7 §a
aFfl I FL @ AT | 7A@ A
d9 ® IT FEAw § I@ W
FT® J@rar & ar d|r A9
grar & fe 93 frdt gt &1 A7 @
I WAL W v oy I &
T R tod yalt mEAw FO@ g
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16° 00 hrs.

SHRI CHINTAMANI PANIGRAHI
{Bhubaneswar; : Mr. Chairman itis perhaps
a coincidence of history and our civilisation
that the greatest feature ol our land is that
itis the land of Lord Budha who was born
under a tree.  He has said something about
{ore#.». | want to quotc it.

Lord Budha said :

“The forest is a peculiar organism
of unlimited kindness and benevolence
that makes no demands for itsjsustenace,
extends generously its life activity,
affords protection to all beings, offering
shade even to the axeman who destroys
i,

Whatever latest information is available
about our forests, it is disquieting; it shows
that in recent years our country has lost
five million acres of rich forest land.
Today only 22 per cent of the total land
area in our country is under forests,
whereas the limit stipwated in the national
forest policy resolution says that at least
33'3 per cemt, that is, one third of the
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total ar:a should be under forests, Even the
22 per cent I mentioned is the average;
there are states in India where the total
area under forests is only §-6 per cent of
the total land area of the state. I think
with proper scientific management of our
forest wealth, we could add to our national
wealth évery year about Rs. 1000 crores
in terms of land fertility, manure to
our fields, fuel wood, etc. It is itself a
modest figure. Today we get products
worth about Rs, 30 crores while we spend
nearly Rs. 22 crores for the upkeep and
maintenance of the forest resources and
wealth. You can see how unutilised this
wealth is. Added to this, during the last
two decades, deforestation has been going
on at three times the rate of afforestation.
India had 15 per cent of the world’s popula-
tion but only two per cent of the world’s
forest area, As a result of deforestation,
fully half of India's land surface has been
rendered unusable due to erosion, floods
and water logging. Millions of acres of
top soil has been washed away every year
and the total loss of fertilisers in that soil
so washed away is even greater than
India’s annual production of chemical fer-
til.sers, including imported fertilisers.
Some scientists have calculated that so

erosion had already ruined millions of he -
tares of cultivated land reducing them to
submarginal levels. Because forest area is
shrinking fuel wood is not availatle to the
teeming millions in our countryside, In
December 1927 Gandhi was on h's foot
march and when he was walking all over
Qrissa, he was at one place called Bolgan
in my ares and he had written that he saw a
man belonging to the weaker sections of
our society, a Scheduled Castes man
bringing fuel wood to sell in the market,

Today that continues and one has to
work for the whole day to get some fuel
wood to sell in the market, which will
bring him Rs. 1-50 or 2 a day. Because
the forests are shrinking, the whole family
has to go miles and miles to collect this
wood. According to an estimate, nearly
400 million tonnes of wet dung is used for-
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domestic fuel in India annually, whuch
amounta to burming up ferilser equi-
valent to the production of more than
eght Sindn  fertihser planw. Nearly
four million hectares of utilisable land had
been permanently lost to productive agri-
culture through the formation of ravines.

Mr. Daga has already quoted from the
Esumates Commuttee's report.  In 1974-75,
the Estimates Commuttee has stated in 1ts
report that the National Forest Policy Re-
solut;on envisaged that 2000 crores of trees
would be necessary to restore the hydro-
logical mutritional balance of the country
and under the Land Transformation Pro-
gramme of the Central Government, plant-
ing of 30 crores of trees during ten  years
was planned, but government had not
undertaken any specific scheme under this

programme

About the development of forest roads,
the commuttee states

“The committee are concerned to
note that against the target of 11,050
KM of roads to be constructed during
the fourth five year plan, the hLkely
schuevement by the end of the plan
would be 7,700 KM oaly, a shortfall
of sbout 36% "

I have seen that in the Similipal National
Park 1n Mayurbhany district in my State,
called ‘Project Tiges® by the Government
of India, the tigress Khair and other
smmals are attracting thousands of tourists
It1s one of the most  beautiful spots 1n the
world you can sit till 8 or 9 o’clock in the
nght and watch the deer, buffaloes, tigers
and other amumals But there 1s not a
single mule of good rosd 1n  that
4000 3q muje srea. [ do not think much
money has been spent out of the money
allotted for Project Tiger m  developing
this oational park. I have my own per-
sonal, experience also, Near Mahanadi
theve is an ares called Badmsilings where
30,000 tribals vezide. There 13 not one

am:!.m
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KM of road thege, not 10 gpesk of Primagy
heakh centres, et As you know, Kendu
leaves are used to prepare birls and in
my State the forests provide employment
10 2 lakhs of people. In the whole coumery,
the forests provide employment t0 abowt
% lakh of people. Under the 20 point
Programme, our atm is to provide employ-
ment to millions of people I think o
scientific management of forests can pro-
vide employment to 10 milhon people every
year.

Some of the Bast African countries are
earming as much as Rs. 100 crores 1
foreign exchange from their wild life
sanctuaries We can double this income
if we can properly develop wild Life sanc-
tuaries 1n this country  Some experts
have suggested that :f youinvest Rs 1,138
crores 1n a phased manner, India can be
made green I do not know how much
money the government will be able to
spend and what the plunners have thought
about it But Shri Samjay Candhi’s call
to the vast masses of youth to mske India
green by theirinvolvement 13 a vervtimely
programme and 1t has enthused the youth,
I have gone to UP, Bokaro and other places
and I have scen how the youths can be
volved 1n planting trees

Though the Government ot India have
made some efforts during the last 27 years
to make India green, they have not met
with much  success  But of this call 1s
implemented, if the youth are determined to
make India green, the way they are re-
planting I can say that the coming 25 years
would be the greening of India, and 1t1s
the youth of India which will involve
itself 10 thus task,

Here I want to say that one of the
biggest sources of blackmoney which has
not been plugged 80 far 1s the forest con-
tractors, The way they are plundering
the forest wealth of thus country, 1t is
really surpriung why the Goverpment
have not taken any strong messures agaimit
them.,
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We are saying that we are going to
amend the Constitution to include educa-
tion in the Concurrent List. It is our
suggestion that  forest wealth should
also be included in the Concurrent List,
so that the Centre can get involved in the
implementation of this programme of mak-
ing India green in the coming few Years.
In fact a proposal in this regard has been
brought before the Prime Minister and it
may come before the Cabinet very soon,
I hope that Shri Shinde, who is determined
to do somecthing when the Government
intended to do something, will pay some
attention to this problem.j

SHRI B. V. NAIK (Kanara) : Mr
Chairman, like our learned friend Shri
Panigrahi, I alsoc me from a forest area.
There is not much that it can add to what
has been said on this subject by the Move
of the Resolution, Shri Deo, with all his
concern for the forests, and Shri Daga
and Shri Panigrahi.

The main thrust of the Resolution seems
to be to have 33 per cent of the Indian
sub-continent as forest ares. I am
sure That Shri Deo has in mind is not
a uniform 33 per cent for all States, because
fthere could be states which will have forests
more than the prescribed limit of 33 per
jcent, while there may be other States which

ve very little scope for having forests,
or instance, take the Ingo-Gangetic plan,
ere we cannot think of having 33 per

t of forests, At the same time, in the
sub-Himalayan range, from where Shr'
Mahajan comes, or the Western Ghat area,
the forest arca will be more than 33 per
cent. I hope what the mover meant is an
average of 33 per cent, whercas the present
average js only round about 20 to 22 per
hcent,

I come from a district (I am not refe-
Eiﬂg to my constituency, which is much

igger) which has 4,500 8q. miles of forests,
At one time, 85 per cent of the area of that

istrict was under forests; now it has come
down to 65 per cent. I am referring to the
district of North Canars, with which Shri
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Shinde is familiar, which is on the
West Coast, which has the densest
forests in the whole state of Karna-
tata. We give the State exchequer Rs.
18 to Rs. 20 crores of forest revenue every
year. The injust’ce that s be'ng dcne to
the forest areas, which I am afraid has not
yet been high lighted, at the polit'cal level,
is entirely be'ng done by the nonforest
arcas of this country, The forest areas
are being treated today as very convenient
sources of revenue where you ‘nvest
nothing. For an industry you have to
invest in capital, for agrculture you have
to invest in inputs, you have to provide
credit and infrastructure  but when it
comes to the cutting down of forests, you
doit i nd’scrim’nately. I will not say what
the baser officials in the burcaucratic
mach’'nery do when it comes to a question
of linking with the forest contractors who
are sources of revenue for other purposes,
but tak'ng the r'ght royal path by wh'ch
money goes into and comes out of the Con-
soli dated Fund of Ind'a, you take Rs. 20
crores and you are not paying back or
ploughing back into the forests even Rs.
I crore, How can we think in terms of
the lofty resoluton of Mr. P. K. Deo that
the whole country should become green
and that there should be forests grow'ng
galore in the whole country? It is plainly
impossible until and unle's the Government
of India comes down with a firm hand and
says that at least 5o per cent should be put
back into the forest out of what is taken
out as forest revenue, with an exceedingly
good price for timber. Then, you will
be able to keep the forests neat and in
tact, in a wonderful condition. You have
not been doing it.

Wt.en our Home Minister, Skri Breh-
mananda Reddy, was the Chsirmen of the
Sixth Finance Commissic n, I brought this
to his kind notice, but unfortunately it
fell on sympathetic but deaf ears. There
is in certain areas, in regard to finance,
what we call indigenous colonialism. It
is not imported. Multi-national and other
people are involved in it, it is plan, indigen-
ous, made-in-India colonialism when ths.
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backward areas of this country,, more
particularly the hilly and forest aress, are
made to serve the interests of the more
advanced parts of the country and that is
where exploitation takes place right under
our own nose when we want to remove
regional imbalaces, I am afraid the Res-
carch and other wings of the Government
of India have not been able to pay their
attention toit.  Therefore, the request for
the inclusion of forests in the Concurrent
List has not come a dJday too soon. It
is most perfectly timed.

You have constituted ths Iniian Fores:
Service as one of the All India Services,
but who are the persons who have been
taken into this service? The same old
bureaucrats who had made their names as
corrupt officials and Rangers in the State
service. Could you not find better people ?
It conta'ns the same people who colluded
with the lumber and forest contractors
for fight:ng out the'r cases in the Supreme
Court regarding their seniority etc. The
same people are back again i1n the Indian
Forest Service. What guarantec is there and
what assurance that it will deliver the

goods ?

My friend Shri Daga may not know
that there are a dozen ways in which the
forests can be denuded. The marking
ig done by the Forest Guard. All of us
from the forest arecas know that an area of
about 200 or 300 acres is carmaked and then
there is u clearance around it, but the forest
contractor simply goes into the adjacent
arca and nobody prevenss him, he cuts
down the trees, stacks them and sells them
and makes up his quota. There is a lot
of smuggling of sandalwood. I am afraid
that with the forest policy as at present and
the Indian Forest Service constiruted as
at present of officers who are in the hands
of the lumber contractors and the forest
contractors who carry on the duries of the
‘forest policy, as at present, your entire f(:rf.
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ests in this country, particularly at leasy
as far as my district is known, on my per-
sonal experience, arc not going to reach
33 per cent. your forests are heading
towards extinction and in the process,
quite a few people will become fabulously
rich, But your whole country and its
ecological balance will be distorted and
destroyed beyond recognition.

1 would, therefore, -velcome the Reso-
lution. But will the hon. Minister on
such a vital subject which concerns our
ecological balance, the rainfall, the mons-
oons, the timeliness of monsoons and more
important the resources which can be multi-
plied, do something concrete ? I think, the pex
acre yield of forest in this country stands
at about Rs, 25 to Rs 30 a3 compared to
about Rs. 350 to 400 in a country like Ger-
many with reserved forests. 1:10 is the
ratio. It is possible to make our own for-
ests more productive, give encouragement
to those arcas in order to protect and pres-
erve their forests by starting forest-based
industries. Thank God, we had a very good
example of forest-based industries started.
But now they arc going for want of funds.
I hope. the hon. Minister will think in
terms of a Forest Development C »yrporation
being ably aisisted by Central assi-
stance in order to sce that what is taken
out is fed back there. If that is done,
we can reach 33 per cent and we can have
a green India,

DR. V. K. R. VARADARAJA RA(C
(Bellary): Mr Chairman, Sir I thoughlll
was my duty to take part in  th.s discussio
I had read about this item.

We have been talking a great deal abot
the forest policy, afforestation and $
on and, I think, it was nearly 20 or 2
years ago that Vanamohatsgva was started
if T am not mistaken, by the thea Minise
of Agriculture, late Mr. K. M. Mu_nsh
Since them, every year there is a r.fw
when all VIPs. go and plast trees. Som¢

iar e
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times they are photographed; sometimes they

*sre not photographed, But nobody hears
afterwards about those trees, One day,
Mr. Shinde will be in that same position,
having to talk about previous history of
planting trees. Life is always at a tangent,
§ was not the Minister in-charge of forests
at any time. Mr Shinde happens to be the
Minister of Agriculture for the Last 13
years . At least, he should be in a position
to say something about what has happened
to trees which we have been planting for
the last 12 years. He should be able to
say at least about some of the trees planted

sbout 10 Or 9 years ago.

We have th: Vanamohatsgva. But we
hzve never heard about follow-up, whether
after three months or 20 or 15 days, the
VIP whe planted the tree even enquires’ as
1o what has happened to the tree that he had
planted. I do not know whether anything
like follow-up of the tree plantati~n pro-
gramme is there. For a long time I have
been feeling that one of the most neglected
aspects of Indian agricultural cconomy is
the forests, We have been doing very
well as for as foodgrains crops arc concer-
ned and also some of the cash crops even
though many of the cash crops are wanting
in inventive and innovative research. But
not enough has been done as far as the
forests are concerned,

We have got a very good organisation,
the Indian Couicil of Agricultural
Research, We have got various research
instinutes dealing with various crops, vari-
ous climates, local-based research region-
based research and so on. But I do not know
whether the kind of research attention
which is given to agricultural crops is
given to forest crops also, We give a
lot of attention to ggricultural crops.
We are now giving some attention
to dairy, not inde-d as much asit
ought to be. When we come down to
forests, we seem to think that it grows
by itself. Forests grow by themselves
they die by themselves and they regrow
by themsclves. I know I am caricaturing.
But I ami doing it deliberatcly because
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it seems to me that one of the most impor-
tant sources of nation-building, national
development in this country is the inc-
rease of our forest wealth. It is not merely
a question of exploitation of the existing
one, but it is a question "of adding to our
forest weatlh, making use of the land
which is unfit for anything except as forests.
The other day I was talking to a very dis~
tinguished scientist. He said that the
problem of Rajasthan could be solved
when a haevy rainfall was therej they had
80 many programmes ready, and as soon
as there was a heavy rainfall, they would
immediately plant millions of trees, and
once that was done, later on they would
be able to fend for themselyes because they
only needed so much heavy rains initially.
I do not know whether that programme has
been fulfilled in Rajasthan or not. I think,
this year there has been a lot of rainfall,
This was told to me a couple of years ago.

It seems to me that there has got to
be a very Systematic attempt at affores-
ting areasWhich are not afforested now and
also at secing that the forests which exist
do not disappear. It is not merely a ques-
tion of wild animals, tigers and so on.
I know, tigers are important. But more
than that, the most important raw mate-
rial basetodayin theworld is forest. There
Was a time when gaswas not a base
at all, gas was being burnt away
after the oil was found. Butnow gas
has become amost important Ttaw
material. As  important as mines.
even more important than minerals,: ¢:
forests. And whatis  the amount of money
that we are spending to see that our
forest wealth is sustained, maintained,
cxpanded and increased. It sSeems to
me that some Kkind of an evaluation
on the subject, either in this
discussion or elsewhere, Will be a useful
thing to do, because, the country’s atten-
tion must be focussed on  our forest pro-
blems and forest policy. It should not be
viewed merely from the point of view
of spectacular public demonstration effect.



219 Nutiona] Forest

[Dr. V. K. R. Varadaraja Rao]
But taking advantage of the publicdemon-

:stration effect, w2 should see to it that we

have som: tim:-b>und programme of fo-
rest developm :at, region-wise, waich can

" be progressed, monitored and evaluated.
L

I would like to mention something on
which Thave been very much distressed.
A longtime back—this again goes backto
my previous history, because I was not
only a Minister like my friend, Mr.
Shinde, but I also happ:ned to b* in the
Planning Commission before that, I hope ,
MrShinde will, one dav, find himse 1f in that
plac: 1ndtherhe wilkiow what haspeas

~to Pian-in the Plaaning Commission we had

a ¢oncrete programms of village forests.
Bveiybody savs that villages have no
fuel, that the villagers are using as fuel
all the manure and so on, The Prime Min-
ister m=ntioned the other day about the
use of bio-gas and soon. This has help d
some people, but the poorest people are
not only b:tween the Devil and the
deep sea but they are geiting into the  deep
sea. It is an ecrnom’c necessity Waich
drives the village p:ople to uie a3 fuel
waat, they k10w, is m 121 more useful as
a fertiliser. But w 1at are w2 1»ing for their
fuel requirem:ats ?3 long time back Wwe
hai a p-ogcamms, in the M nistry of Agri-
culture, of village forests : We were suppased
to tak=in each v'llagz a c:ctain amouatof
wasteland and there was to be a program-
me of geov-ing quick-growing fuel-usable
woods wiich woull supply the village
with its fusl req 1 rem:ats. Tois pzogramme
must be more than 13 or 14 years old.
I want the Ministerto tellthe House waat
has happenel to this p-ogramns,
how many villages have got the village
fuel forests, whether that programme has
baea successful, Whether thereave b ' n any
difficulties, Whiether the paichayats have
been able to do it or nat, Wiat exactly

=is tae 7)rsition reza-ding village fuel re-

‘qUirements.
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In my state it Was during the period
of one of the previous Chief Ministers-
therewas a big programme for planting
the State with cucalyptus.  Therel
is such a thing as industrial
forests. So many things are required
for industrial pucposes. Have you any
Programme for industriel forests ? Have
you marked out t } ¢ areas Waere industrial
forests can be jlanted ? Sometimes We
get factories on the basis of the existing
forests, and after ten Years, the factories
find that the supplyis exhausted and there
isno way of replanting. The Minister knows
the case Iam referring to. Isthere a policy
regarding industrial forests not merely in
words, but in actual details, in terms of
plants, regions, commodities, investment,

machinery foroperation and soon ?

I am very glad that my friend, Mr.
Daga, referred to  bungalows in  hij
stations. Iam not saying that people should
notgoand live in hill station, but at least
when these people go to hill stations, they
need not carry the magnificence of Mala-
bar Hill. Way do they want to carry all
their urban maizaific:ace to those places ?

S

You can certainly laydown alaw. You
can say, ‘Nobody can build a housein
hill area bigger than such and such size
and you can tell them that only in these
placesyou can 51ild your houie*. Taerefore
I welcome the suggestion which has been
made by my friend that we must have
some kind of a good, real and restric-
tive policy regarding house construction
in hill areas, not only to preserve the
beaury but also to ses that tiz forests
in those hill areas are protected.

I would justlike to say one or two W_J'
rds before I finish. Both my friends said
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<put-forests on the Concurrent List’. Sir,
I would like to goon recordin this House
that putting a thing with which you are
not satisfied, in the Concurrent List does
not mean that the problem is going
to |be solved.- I have the greatest
respect for the Government of India,
having functioned in its midst, but I do
not think that the Government of India,
located in Delhi, is capable of doing all
the things that are prescribed as govern-
mental functions. India isa vast country.
It isabig country and this is a very simple
answer, ‘If anything goes wrong, put it
inthe Concurrent List’. But have you
thought Whether the Centre has got all
the machinery to implement and all the
resources for handling all the problems ?
L1 can eell you my experience, both
s a Member of the Planning Commission
and as a Central Minister. Ifind the State
officials are far more committed bacause
they are much more in touch with the
pzople. The central officials are removed
by two or three removes from the people
at large whereas your District Officials
and the State Officials, the State
Agricultural Officer and others are
very much more concerned With it.
Therefore, I would like to say that this
solution of putting every thing
in the Concurrent List is no solution at
all. I would like to strongly go on record
as opposing this suggestion thatin order to
have a better forest policy you should put
itin the Concurrent List. I do not mind
having preservation of wild lifein the Con-
current List. Certainly put all the lions,
tigers, bisons --not buffaloes--and all that
kind of wild animals in the Concurrent
List and I am sure the Central Govern-
ment will be able to tackle them, butdo
not put all the forests in the Concurrent
List,

Finally, I just wanted to say how st-
rongly I felt about a very important pro-
blem, That is about the catchment areas.
Do you kn ow in many of tte catchment
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areas one of the reasons why we are hav-
ing this trouble about monsoon -- as a mat-
terof fact in the olden days we never had
power cuts and reServoirs and ' rivers rot
filling up and it is only a matter of the
last 15-20 years is that the catchment areas
are not being looked after properly.

The Minister knows it very well. We
also know that in the case of irrigation the
most im3>rtant thing is the protection of
the catchment areas. But all the water
comes there but doesnot go through and
flow down properly. If there is no proper
forest policy regarding catchment areas,
not only you do not get the water there
but when you get the water you also get
alot of erosion. The silt is carried, good
soil is lost and a great deal of land also
gets lost, Therefore, I think a catchment
areas forest policy, industrial forest policy
and village/wood forest policy and ahill
area forest policy--all these are required.

I would like to suggest to the hon Mi-
nister. I know there is abook—a fat13 or 20
Volumes book broughtout by the National
Commissionon Agriculture. But unfor-
tunately, we, the Members of Parliament
are all very busy and we have got to do
so many things and itis very difficult for us
to read the 20 volumes even if one wants
todoit. I would suggest : let Mr. Shinde
who is a lover of agriculture and a very
committed Minister, get aWhite paper pre-
pared by his Ministry to let usknow what
the facts are about our forests, I was as-
king Mr. Deo who was just sitting behind
me as to What is the percentage of forests,
He says it isonly 22.5%. Ido not be-
lieve it because what is called even a shrub
is included in forests, Now Parthenium
grows wildly in Delhi and after some time,



233 National Forest

[Dr. V.K.R. Vatadaraje Rao]

the Parthenium forests also will form
part of the 22.5.% forests. As we
know, in the olden days, we used to
have so much cultivable waste and every-

body thought that India has 100 million
acres of land and this can be brought
under extensive cultivayon. But when
we went into great detagl, we found it
was not 100 mulliom acres but it wasonly
14-15 mallion acres Therefore, let ws
have som: prop:r classification, let us
know what our forcsts are, let ns know
what is our forcst policy. what 1s the pre-
sent position, what s the Budget and
I think it 1s posable for us to do. After
all, the State Governments arc depinding
on the Central G rnment {or assistance,
for technical asspstaice as well as fikancial
assistance. It scems to mu a white paper
on these lines can bs mad-. Tlus 1o
the time when the youth of tac country
are taking to afforestation ard to Ine-
planting in a big way. The country’s
attention is being focussed on the subpct
of tree plantation and affort<tation  So
let us know and I have no doul't that we
have alf the material it the Munstry. Lot
a White Paper be brought about quickly
about the forest wealth of India, its currnt
status, its utihsation and the policy needed
to make the forests a very important, pro-
ductive and accclerating factor 1n Indian
economic development, rural development
as well as employment.

SHRI D. K. PANDA (Bhanjanagey) :
I need rot go much inta the
theoretical proposinon  already  placed
before the House. In the report, which
has been brought out by the Commission
on Agricultural D -velopment, there is
one volum: w'uch 1s specially devoted to
forest development.

It is recognised that it 1s a rencwable
natural resource. How this can  be
developed ? This is our main objective,
While these recommendations are there,
we can repeat them several times, there is
no harm; truth can be repeated seversl
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times. But so far as the hon, Minister
is concernedl, he knows very well what

« those recommendations are. Members

have repeated the same thing, While I
do not wish to repeat the same thing, X
would like to bring one aspect to his atten-

tion,

Thete are short-term planning and leng-
term planning, There are many things
to be looked into on how to increase forest
wealth, Forest industry car be  best
developed for our indusirial development.
Dr. V.K.R.V. Reo made certain valuable
sugpestions from his own experience.

Here what I want to say 15 this, We
are implementing the 26-po nt programme.
Fvury attention chould be brstowed on
the needs of this rural sector and the back-
ward s« ctor,

Take Onsea for instange. One-third of
the population are adivasis srd trbal people
and they Live (xclusively or  forect ereas,
As Mr. Paijgraly {l.as pointed out, there
arc mary jurgles there ard a« far a« forest
wealth 1« corcerred thar 13 the greatest
wealth in Orrva As Mr. Shinde 1s fully
aware of these  ispects, T need rot go
into them in detail

One of our 4ims is to remove poverty
and from that point o1 ‘vicw, the guestion
now 15, what systematic work you are
doing in order to remove this  poverty
existing among the weaker secions of the
socicty, I am sure more than 75% of
these weaker sections live in forest areas,
They should be refrased ' from their slavery
under the contract sy*iem. There have
been cascs of pilftrage of valusble tim-
ber, teakwood and so on. There has
been a suggistion made by the Com-
mission saying that labour from neigh-
bouring villagts can be directly employed
10 give them a sense of belonging for avoid-
ing pilferage. It can serve  two
purposes. In Orisse, after the Kendu
leaves nstionalisation, we ar¢ inceasing
our revenpe. Of course there dre many



224 Nattonal Forest

potentialities and very valuable timber,
teakwood and other varieties which can
be developed. Ifthereis proper planning,
then, definjtely, we shall be able to in-
crease our rev:nue. The main thrust of
our economic programme is how we can
render real benefits to the adivasis and
tthe tribal people who were exploited day
in and day out. They are the people
‘who do not know what to claim.

I had been to an area in Phulbhani.
In certain areas they merely want drinking
water—leave aside the question of road,
ciilway line etc., nothinglis there absolutely
—and as Shri 'Panigrahi pointed out
since 1945, under the colonial regime,
the British regime, there was a plan for
the developm=nt of a railwayline from Gopal-
pur upto Bolangir via Aska Berampur
and Binjhanagar—a forest arca. This
<in be developed better if this had
been done. I am very sorry that no
railway line is tak>n to that area.

That had b=en the planning since 1945.
We do not know why that had been shelv-
¢d or why that had not been taken u|;
For example, there is no proper planning
ot coordination or anything of that kind
by the C=ntre for Orissa. We have some
Forest Corporation ther: and now it has
becom: a public sector body. In spite of
that, there is no allocation of funds fror_n
'the Centre and it is also not giving proper
attention and aid as a result of which we
are not able to develop it.

My first point will be this. There must
be some systematic planning. Not only
that. A wellknit work must also be
taken up so as to developindustries there
bised on forest matrials. If this had
been done we could have developed-tm:-
forest wealth.

As far as contract labour is canccrned_,.
everybody wants that the contract Iabour-
should be abglished. In Orissa, for exam-
ple, the labour is not being released from
the slavery. Some legislation has got to
be enacted for the purpose and there should
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be some guidelines by the Centre 50 as to
abolish the contract labour system therc.
There is already a factory coming up.
The people there are all technical in the
sense that they pluck the sal seeds
from the tree as well as pick the same from
the ground. In Kalahandi, Phulbanj and
Bholongir, myloborum is in plenty.
This industry has a [great potentiality
which can provide employment to these
people. We are not lacking in policies
but we lack only in the proper implement-
ation of them which we lay down. The
plan should be such that we apre able to
reach the target fixed for the purpose.
There should be a balance struckas bet-
ween the requirements and the avaijlablity
of product as far as wood industry is
corcerned,

My suggestion is this. As far as in-
dustrial matcrials arc concerned, they
should be properly utilised. Guidelines
should a!so be issued by the Centre to
the States and ceneral fund should be
allocated for the purpose what will
contribute to our national economy.

SHRI GIRIDHAR GOMANGO
(Koraput) : Mr. Chairman, Sir, I
would like to raise two or three points.
1 want to know from the hon. Minister
what is the forest policy in the tribal
areas.

It was discussed in different committees,
in the Plannjng Commission and also in
the Ministry of Home Affairs, The
tribals had been deprived of the forest
land by the Forest Act, 1956. Maharajas
got compensation but no compensation
was given to the tribals for having been
deprived from the forest land.

You will find that still deforestation is
going on in the tribal areas. Shifting and
podu cultivation are also still going on in
Orissa and other IStates. They have
not completely stopped it. The tribals
have to be brought from the hill tops
to the bottom, to the plains,notu;{_ the place
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in between. In the plains, they must be
given cultivable lard. Asitis, the tribals
are born in the forest, they live in the
forest and they die in the forest, When
we are adopting a new policy, giving @
new dimension to the economy and
phnning, why not give more emphasis
to stopping dcforesmlon? I belong to
the trlt'cs In the forest, there is large-
scale ctmm down of trees. Government
is giving money and land to, the tribals to
settle on that land.

Priority should be given to those who
are doing Podu cuhtivation. They should
bebroughttotheplaimsndmﬂedan
Jand in the plains. They should be taught
the techniques of modern cultivation.
You will be surprised to know that tribals
grow five or six creps in a year in the forest,
whereas if they are given land in the plains,
they can grow only one or two Crope.
*That is why they prefer to be in the forest
land. So Government should give them
cultivable lands in the plains and then
provide them with all tectnical facilities
for cultivarion.

There is ¢ lot of forest wealth in the
Korspm district. There there is the
Dandskaranyas project. A large Ppart
of the forest was cut down. Beciuse
there are two or three electrical lines there,
an irrigat:on project and s0 on, large-scale
deforestation was tak'ng place. There
sre 300 kilometres of area in the Karaput
district where there was a proposal by the
Government of Orissa, to which the Go-
vernment of Irdia had also agreed, to
undertake aff restation. It was proposed
to provide some money for the afforesta-
tion of this area. But the report has not
yet reached the Government of India. 1
would request the Minister that this dis-
trict should be taken as a priority basis
and large-scale plantztion should be
undertaken. Podu  cultivation should
also be stopped, The Planning Commi-
ssion and the Ministry of Agriculture
should make the necessary provision for
this project.
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I conclude by saying that though forest .
is the land of the tribals now, they should °
not be left in the forest, but should be
brought to the plains and should be taught |
to live on the land in the phins.

THE MINISTER OF STATE INj
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI ANNA-
SAHEB P. SHINDE). I am thankful
to Shri P, K, Deo for moving this Reso-
lution in this august House, for because
of this Resolution interest has been
evinced in this matter, which is one of the
;;:y important aspects of our nationat
1ie,

Many Members have participated in
this debate; pI am particularly happy
that one «f our very senior members,
Dr. V.K.R.V. Reo, has found time to
come here and also participate in the debate
and make very valuable suggestions for
our consideration,

It is known to all, and it is a matter of
concern to all, that all is not well with the
forests in our country. Th:  specific
importance of forests from the poipts of
view of ecology, s0il conservation, protec-
tion of the catchment areas and of fodder,
fuel and timber resources, all thisis known.

But unfortunately what has been happen-
ing Perhaps this is not confined to India.
Quite often we may draw an inference
Oor gain an impression that only we in
India are doing something very wrong;
that is not so. I am nct justifying what is
| happening. If we look tothe history of
civilisation, we find the more the so called
civilisation developed, the more the forests
were destroyed,  One of the very renown-
ed areas of forests, Msopotamia, was at on¢
time so dense a forest arca that it produced
the best timber in the world which was
s0 much in demand for ship building
industry. What has happened to that
now? Middle Eastis a desert area now.
Major warfares also involving largescale
destruction of forests led to such a situation.
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Therefore, while we claim that we are
advancing we are bringing about im-
balances in our habitat and in the ecology
established on this globe, and thus reduce
or destroy some of the favourable aspects
which make life in this globe happier
and fuller. This is hapening in many
other countries also but fortunately in
some countries at least there has of late
been an awareness and they have  started
developing  forests, This  realisation
came to us alittle late ; we were a colonial
country and as soon as we attained inde-
pendence, the late K.M. Munshi who was
the Agricultural Minister at that time,
as Dr. V.K.R.V. Rao mentioned, put
forward a forest policy resolution which
led to an awareness that something positive
has to be done to protect forests. The en-
lightened public of our country supported
that policy resolution but even after
that between 1981 and 1973 a'most 13-4
million hectares of forests were denuded
or destroyed. If statistics are worth
anything, that is what we have; technically
this much land has been takenout of the
forest area. There may be other areas
which may be categorised technically as
forest area but trees will not be there and
if we included that area also, the total area
would come much larger.  We see this
when we move arouni the country. The
Himalayas in  certain regions were so
dense forests; denudation had fraken place
there, So much so we find that the
Bhakra system which we have constructed
at such an enormous cost is getting silted
at a fast rate. In the plains again soil
€rosion is taking place at a very fast rate.
‘We are a monsoon country and one of
the  characteristics of a  monsoon
coumry is that we have to:rential rains
and a lot of the top soil is cirried to re-
servoirs that we have built thus reducing
ahe life of those reservoirs. During the
1972 elections, I was on an election tour
for the assembly elections and 1 went to
-one of the forts called Torna in Maha-
rashtra; it was the first fort conquered
by Shivaji and the election meeting which
I was to address was organised at the base
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that fort. I asked them, what is the
rainfall here? They said 120”. But
not a single tree was there. Mr.
P.K. Deo has laid stress on what is happen~
ing in Orissa, Th:s is no confined to any
one State, it is really a national problem.
Therefore, it is right that many hon.
members have expressed serious concern
about this phenomenon.

17.00 hrs.

The issues are known. The main
thing is, what to do about it. What Dr.
V.K.R.V. Rao mentioned is the crux of
the matter, There is  nothing wrong
about wvana mahotsava.  There are
some weaknesses in itwhich have to
be removed. Trees were planted but
responsibility for looking after the trees
was never fixed. I am very clear in my
mind that unless a tree planting programme
is tied up fwith individual responsibility
being fixed for looking after the trees, no
improvement is possible. It is no use
fixing responsibility on a whole village for
looking after the trees. Responsibility
should be fixed on individuals and not
merely on paper. It should be done in a
realis’ic way with a sense of responsibi-
lity. Fortunitely, during the last one
year, there has been a debate on  afforesta-
tion and planting of trées; it is a healthy
sign. Previogsly this matter was being
discussed amongst intellectuals without
any practical programme, Now a practical
programme is coming up. Apart from
fixing individual responsibility, the stage
has now come when some social conven-
tions have to be developed in this country.
If a child is born, why not plant a tree?
If somebody dies, why not plant a tree?
Instead of merely religious rituals—I am
not against them if somebody wants them—
we can develop such new conventions
which are of vital interest to society.

MR. CHAIRMAN : You can say
that at every inauguration ceremony or
foundation stone laying ceremony, a
tree should be planted.

230"

of that fort. I found not a single tree oo



a31 National Forest

A “9 “nex b

S.I-IRI ANNASAHEB P. SHINDE:
Yes, that would be helpful. Now when g
VIP comes, We See arace by people coming
with costly[garlands to make their presence
felt. Instead of that, they can take the
responsibility for one tree. Then our
social life will be healthier,

1 Although there is some merit in the
argument for bringing forests under the
concurrer t list, it is not so much a question
of law. I appreciate the vital point made
by Dr. V.K.R.V. Rao Mr. Daga said
that our Forest Act is very old. I agree.
We asked the Naticnal Commission on
Agriculture 10 examire it. We have come
to the conclusicn that this Act has to be
brought up-to-Cate. We have also con-
sulted a few States. Since' it is a State
subject, unless tle requisite“ number of
States support us, we shall not bein a
position to move the necessary Bill in
this House.

DR. V. K.R. VARADARAJA RAO :
Wiy rct call a meetirg of the Forest
Ministers in Delhi ? No such mecting
has been called so far.

SHRI ANNASAHEB P. SHINDE :
We have got the Central Beard of Forestry
and also tte Stardirg Committee on
Forestry. As far as the Central Board of
Forestry is concerned, all the Forest
Ministers are -members. It meets very
regularly. Only recently, about 8 or 9
months egrlier, it met at Hyderabad and 1
presiCec over tle meetirg. So far the
Stardirg Committee on Forestry  is
concerned, I presided over that meeting
also at Simla only last June. If it is
felt that further meetings arenecessary,
we Will hold them. I am notobjecting to
it ; I am on a  slightly different
issue. It is not so much thetechnicality
or the organisational set up. I am not
saying that the forest depariment is without
fault, or there is no need for improvement.
What I am sayirg is that t} e social life
gets reflected in every walk cflife, We,
as practical politicians and seasoned citi-
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zens of this country, should try to under-
stand the basic milicu of this and not make
superficial statements. I am sayving this)
with due respect to the hon. Member..
1 hope he will not misunderstand it:
It is not so much the legal framework or
the penalty, whether it is less or more, or.
the organisational set up.
3 /3

No country will succeed in protecting its-
forest unless there is all-round awareness.
Unfortunately, in this country, with due
respect to everybody irclading the poorer
sections of the society, that awaieness is
wanting. If somebody watches closely
every cow boy who goes to the forest
with his cow herd or the man who goes

with a flock of sheep or goat he carries in
his hand some tool o fell trees. The
other day When I made a statement that
everyday at least 25 lakh people are en-
gaged only in cuttng trees, the Chief
Minister of very importsnt State contra~
dicted me and said that I am making an
under-Statement, because the number is
much larger | In this country unless there
is social awareness in all sections of the
society, I do not think the forest wealth
can be preserved. Here comes the role
of the voluntary organisations like Youth
Congress. Sirce it is a non-political issue
everybody is Welcome to help in this con-
structive effort for the future of this coun-
try, for the ecology of this!country, even
in the interests of the economy of this
country, because forestis so much inter-
wined with our total wealth and econo-
my. I do not think we can separate the
forests from the other sectors of our eco-
nomy. Therefore, it is all the more ne-
cessary to channelise the volunuary effort
in whatever Way We can to protect and pre-
serve our forests. -

As far as the tribals are concerned, We
have all sympathy for them. The Con-
stitution provides that the interests of the
tribals have to be protected. We cannot
pass any law which will go against the
interests of the tribals. The forest policy
has to be evolved (in such a Way that the
interests of the tribals are protected. At

32
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the same time, We cannot be completely
oblivious to the protection of the fore
wealth. Take the north-eastern part of
1 ndia, where there is shifting cultivation.
Fvery year they cut muw forests 50 that
they can do agriculture. I do not think
we can justify it. We have all our sym-
pathics for them and we hgve to find a
solution to their problem. This uncerain
agriculture does not provide them sufficient
yield cither. I have seen in some areas
they grow both psddy and maize together,
while the water requirements for both
are different. This problem can be solved

only if Wwe educate the tribals on scientific
farming.

There is talk of decentralisation. In
the north-castern part «f the courtry
there are beautiful forests in Meghalaya,
Mizoram and Tripura There you will
find the denudation of forests taking
place at a rapid pace. The forests there
are not under the Sute Government,
but under the District councils, and the
District Councils are not in a position
at all to provide any leadership, Do we
wait till all forests are destroyed in that
arca? 1 thirk scmettirg will have to be
done. I am not sayirng that this is the
fing] answer.

Dr. V. K. R. Varadargja Rao :

You have Centrul Universitiesin the States,

You can have national forests.

Shri Annasaheb P. Shinde : There
fore , there are certain anomalies in the
present situation and they have to be
rectified. How it should be done is a matter
which can be discussed.

Taere is aqother imaortant aSpect.
This country has to have an appropriate
grazing policy. Recently I wasin Srinagar,
discussing with Sheikh Abdullah how to
protect the Jammu and Kashmir forests.
He brought to my notice an important
point. Whether the figures he gave are
correct or not is a different thing, but the
basic point remains. He says that Jammuand
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Kashmir can sustain with th= prisent
pastures and forests the grazing of only 8
10 9 lakhs of cattle, but the cattle population
there is 35 lak1s. Grass is not allowed even
to sprout. Before it sprouts, the cattle go
and trample upon it. Whatever vegetation
is there is also destroyed by them. Cattle,
when they starve, like human beings, eat
even bitter leaves and survive.

There are two very important issues
involved. Shri Panda has left. I am
not raising the issue of cow protection,
but what is the number of cattle which
can possibly and economically be [susta‘ned,.
which will not go against the protection of
forests 7 Basically, all this has ;to be
gone into. This is not a sentimental,
religious issue, It has to be decided
purely on pragmatic and realistic con-
siderations, and we should have a clear-
cut policy,

Recently I was in Chakrata, near Dehra
Dun, which has a very good forest. I
found cartle grazing in the reserved forest.
I asked the U P. officials who those persons.
were, They said they were  Gujars
from Jammu and Kashm’r, Though the
cattle did not cause any damage or
destruction to the grown up trees, natu-
rally some harvesting is also taking place
there and the cattle destroy whatever is
newly planted. The U.P. officials told me,
and from my Ministry I find that there is
some truth in what they said, that Jammu
and Kashmir brought] pre sure on the
U.P. Government to allow the Gujaras as-
they are a very backward community.
When the U.P. Government prevented
them, there was a protest from Jammu
and Kashmir, and they said that these peo-
ple sh uld be looked upon with sympathy
and should be allowed to graze in the
forest. What is the result ? The result
is that ultimatcly some substantial
damage to the forest area is taking place,
because we are not following an appro-
priate  grazing policy., I think that
politicians in this country, whatever party
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they may belong to, must arrive &t some
.concensus as to what should be the grazing
policy, becuase it is in the interests of
the cartle themselves,  Unless grass is
allowed to sprout, the total quantity of
‘fodder really gets reduced.

SHRI SHYAM SUNDER MOHA-
PATRA (Balasrve) : Cows and buffaloes
«can live even without grass.

SHRI ANNASAHEB P. SHINDE :
‘In many places I find that trees are planted
without und~rstanding which particular
type of tree should be planted.

1 think, one should be very clear about it.
In this regard, I am prepared to take the
blame on myself. Our Forest Depan-
ment itself has not made f rmal studies.
Recently, 1 raised the issue at Simla as to
whether thev have any priority list of
trees from the point of view of economici,
which trees are suitable in particular agro-
.climatic conditions, which trees give
more income, which trees h-ve more eco-
nomic value, more t'mber value and all
‘that, T asked whether relative studies
have been made. Unfortunately,? there
are no such smudies ava'lable. We
need not wait for those spudies. From
comm *nsens¢, we can take a decision,

In Tamil Nadu, for instance—] am
-sure, Mr. Chandrappan must be knowing
it—there is the ramarind tree. A full-
grown tamarind tree annually gives an
income of about Rs. 200. Even a medium
4ized tree gives an income of about Rs.
105. Then, for instance, there is the honey
docust tree. It is a species known
throughout the world. It can grow in the
Himalayan region, I am told and I have
read the literature that the honey locust
"tree, in 1 acre, can g've 20 tonnes of feed
grains from pods for cattle, That means
we can have more cattle feeds. As
Dr. Rso said, we should really direct
our reserrch effort more towards “the de-
velopment of forests. 1  agree  with
him. There should be more forest
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research  activity. There are no two
epinions on that.~As I siid, the honey
locust tree, in 1 acre, can give 20 tonnes of
foodgrains from pods.’ Jt #s some thing
fantastic. T think the humanity has got
such & wvaluable asset at its  disposal.
But we have not fully exploited it. Tt is
the experience all over the world that some
of the species which are found in other
parts of the world, under similar climatic
conditions can be adapted. Like humam
beings, the trees also have a lot of adapt-
ability, Many of the trees can be adapted
to our conditions.

DR. HENRY AUSTIN (Ernakulam) :
I read in a report that due to
forest fires, more often than not, artificially
created fires, much vegetation, including
huge trees, is destroyed in  our foresm.
Has the Ministry thought about it and taken
any steps in this regard ?

SHRI ANNASAHEB P. SHINDE :
This problem in there. There are some
m'schief-mongers and anti-social elements.
Apart from accidents and other things,
forest fires do take place and there are
even deliberate mischiefs committed in
order to exploit the local situation. What
we have done is that we have alerted the
State Governments and we have told the
forest Depirtment that village communi-
ties should be invlved in the programme
of preservation and controlling of forests.
Unless there is a greater public awareness
and the entire community as such stands
behind the programme of protecting and
preserving the forests, I do not think
that this problem can be solved. It is
the community involvement and the com-
munity awareness which can tackle this
problem.

MR. CHAIRMAN : Do you have any
figures as to how much forest wood gocs
in as fuel, how much goes in a3 timber
and how much goes in for industris |
purposes ?
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' SHRI ANNASAHEB P. SHINDE
I can possibly find out the figures. At
the mcment, they are not with me. Rough
mimues' are possible and avnilnblc._' .

The point that I was making was that
forest programmes are being discussed
in the country and there is so much public
swareness and public interest about these
pregremmes.  The Forest Depar'ment, the
State  Goverments, the  Agricultural
Universitics and the Research Institutes
should really have a list of species of trees
which can be profitably planted in a parti-
cular area from the point of fuel wvalue,
from the‘poim of view of timber value, from
the point of view of industrial uses and all
that, If this is done, I think, inm the forest
programmes, wecan have some content
and they will be purposeful ones.

We should not blindly plant any tree,
Ultimately, we have to take care of it by
nursing it, by giving water to it and by
purting in some of our resources. I was
referring to the honey locust tree which,
in 1 acre, can givef20 tonnes of foodgrains
from pods. It is recorded history that it
is not only useful for cattle but in times of
drought and famine, even the human
beings have tried to survive on pods of
honey locust tree. The trees of econcmic
value have to be plarted, I mean, trees of
t'mber value, fuel value, fedder value and
even food value., If this is done, I am
quite sure that our prcgramme of affores-
tat‘en will be much more meaningful and
it will te a really very constructive one,

SHRI SYED AHMED AGA (Bare-
mulla) : You have mentioned that
tree planting shculd not be done blindly.
Lo the Forest Department have alist of
priorities as to which trees should be
planted ? In the State of Jammu and
Kaskmir where you have paid a visit and
talked to those people, you may have
found that the people have taken to fast-
growing trees, the trecs which give them
quick income,
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For example, apple trees and otker fruir
trees which give fyuits quickly ard which
give inccme quickly. What has been the
result of that 2 The result of that has
been thatnobody plants walnut trees which
give fruit after 15 or 20 years. Walnut,
Which the country exports and which get

us valugble foreign exchange, is grown:
What I want to bring to-

only in Kaskmir.
your notice and what I want to ask is this.

There are large areas with the Goverrment

which are lying fallw. Wty can the
Government not take to Walnut plantation

in those arcasinstead of asking the indivi--

duslsto doit ¥ Individualswillrotdo it.

.

SHRI ANNASAHEB P. SHINBE : I
have understocd your question. As far
aS nurSery programme S ,concerned, We
do not want tte irdividuals to take it up;
we want the State Governments, agricul-
tural universities and other institutions
who kncw scmething abcut it, and the
Forest Department to prepare nurseries
frcm the . point of view of the economic
value ard takirg into account the agro-
¢ limatic conditions in particular areas.....

TR 7.7 S

AN HON. MEMBER : What about
lumber contractors and forest contractors ?

SHRI ANNASAHEB P. SHINDE : I
have already replied tothat.

ShnnD. K. Panda has said that the
contract system should be abolished. We
ha ve issued specificinstructicnsto the State
Governments that the contract system
gnd the middle-men should be totally
gbolished. Our policy is to have only
one ‘contrsctor’s thatis the Forest Corpora-
tion, a public sector organization, which
will operate in the forests, Wwith scme
adjustments in the interest of tribals;
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except that, We have not compromised
on that. Unless the middle-men are
eliminated from forest operations, we will
pot succeed in limiting or reducing the
destructions which take place.

Apother point which was raised by Mr.
Naik was about the budget provision—
whatever income is received by th: State
Government is not put in. He is ves>
right on that. We have repeatedly drawn
the attention of the State Governments to
this, Forest is too valuable a source,
forest is too important a sector of
our economy Which cannot be neglected
like this, and, theretore, I have no other
opinion but to broadly agree with him.

With these observations, may [ express
the hope that Mr. P, K. Deo willnot insist
-onti8 Resolution ? As faras sentiments
belund it are concerned, he has raised a
‘very important and valusble debateon this,
Pparticularly in the present climate when
-forests are receiving more and more
sttention from the public. T am thankful
10 him for that on behalf of the Govern-
ment and on behalf of myself. But,all the
‘Same, because Government is seized of the
‘matter, I would request him to withdraw
his Resolution. T am thankful to all the
hon. Memberswho bad pirticipated in the
discussion and also wose Wwho had not
participated but who had shown very
keen interest,

SHRI P.K. DEO : (Kalahandi):

‘T am extremely grateful to all those who
have participated in tte debste. [ have
had unanimous support from all the
speakers, from the press and also from the
reading publio=—letters to the Editor
have appeared in  scveral papers There-
fore, in a subject like this, whichis of
cOncern to every person, no persuasion on
my part would be necessary for the
Government to accept my Resolution.
But, as desired by my friend, Shri Anna-
sgheb P, Shinde, I will have to give asecond
ithought to it
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In addition to giving shelter from vain
and sun, giving fuel and timber and bring-
ing timely rain, the forests have got very
important role, namely to purify the
atmosphere by and large and the obnoxious
gas by a process which is called photo-
synthesis by which they absorb the carbon-
di-oxide and release oxygen which is so
vital for thelife; and for the ecological
balance itis very necessary that we should
try to preserve What little has been left so
far as forests are concerned.

Forests arereally the lungsof the nation
and man is s unique creatureof God which
has been corroborated after scanning the
space and after going to the moon and
after landing in the Mars now that there is
probably no life or no species like man.
So,in this carth humanity has to be pre-
scrved at any costand for the preservation
of humanity, forest is very essential. As
I pointed out earlier, the rapid space at
which the Thardesert has been proceed-
ing—experts say at the  rate of about half
a mile every year—has to be stopped.

Dr. V.K.R.V. Rao has rightly pointed
out regarding the span of life of various
multi-purpose reservoirs that have been
built at a colossal cost. Their life has
also to be preserved for which in the
carchment areas we should see that there
should be no further denudation of forests,
rather afforesiation should be taken up
in a very vigorous way.

In spite of our pious wish in 1952
that we should have a forest-covered arca
of 33°3%, our target has reached only
23+79 and that t00,is a very big claim,
according to me. My friend, Mr.
Shinde would agree With me that mary
of the so-called ‘reserve forests’ arc mere
Namhkevaste forests, forests for namesake
and hardly there is any tree there. I
passed on some photographs to M. Shinde
so far as the avenue trees in my State ar¢
concerned . Even the avenue trees which
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have been planted about 100 or 150
years back have been mercilessly cut and
nobody has been paying any attention to
preserve these avenue trees even though
many of the VIPs pass by that road.

Our population has been growing
at an annual rate of 2-59% and taking this
factor into consideration, it is a good
thing that a new aWareness has come and
especially, I congratulate Mr. Sanjay
Gardhi who hasgiven a call for plantation
of trees and there bas been a circularissued
to all the State Goverrments and even
to the district level and the Panchayat
levelso far as social forestryis concerned.
I think some steps Will be taken in this
regard and allco-operation should be taken
from the authorities concerned.

I want just two assurances from the
Minister, (1) He should be firm
regarcing the preservation of the avenue
trees and he has been very categorical that
the cortract system should be stopped.
But I know for certain that for the sake of
revenue these forest coupes are being
auctioned every year and given to the
highest bidder.

Various contractors go andsteal from the
adjoining areas. That is how contractors
arc primarily responsible for destruction
of our forests. Even though the Minister
said that there will not be a contract
systtm, I doubt this very much. Forthe
seke oftheir revenue, State Governments
willcontinue to indulge in sucha practice
of leasing out forests on yearly basig
to various contractors. Now there is
emergency ard in  view of this, I hope that
very strict measurts  will be taken by the
Government to implement their afforesta-
tion programmes. Unless the forests
survive humanity cannot survive. I
conclude with a quotation from Mr.
Arnold Toynbee, whosaid ;

Sections of Muahma (Resl.)

“The Himalayas have a message to give
toman in an age when he is being
menaced by the backfire of his latest
technological achievements. The
message is onc of hope. It is still
possible for man to regain his
original concord with Nature and
this will bring him salvatior from
his present Man-made plight.’

(]

With these words, Ithink, my purpose
has been served, public attention has been
drawn, Government has become gware
of the fact. So, I begleave of the House
to withdraw my Resolution.

MR. CHAIRMAN : There is an
amendment by Mr. Daga. Although he
is not here, it has to be put to the vote
of the House. We cannot dispose of the
original motion unless the amendment is
disposed of. So, I will put Mr. Daga’s
amendment to the vote of the House.

Amandment No. I was put and
negatived,

MR. CHAIRMAN : Isitthe pleasure of
the House toallow Shri P. K. Deo to with-
draw his Resolution moved on the 14th
May, 19767
HON. MEMBERS: Yes.

The Resolution was, by leave,
withdrawn.

17.34 hrs.
RESOLUTION RE. PROVISION OF
FACILITIES FOR WEAKER
SECTIONS OF MUSLIMS

SHRI C. K. CHANDRAPPAN (Telli-
chery) : Mr. Chairman, Sir, I am
thankful for this opportunity to move my
Resolution, I beg to move the following
Resolution :—

“Thjs House resolves that in order to
further strengthen national iote-
gration and promotc sccularism
and ensure that socio-cconomic and
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cultural rights of muslim minorities
are adequately protected, Govern-
~ ment may take the following
measures :

(i) provision of credit to weaker
sections of muslims at par with
other backward classes for pur-
poses of education and employ-
ment ;

(ii) provision of house sites for poor
muslims dwelling in urban slums
and rural areas ;

(iii) fixing quota for recruitment of
muslims to jobs in Govern-
ment, quasi-Government services
and public sector undertakings;

(iv) official recognition to Urdu under
article 347 of the Constitution
in States where a substantial
Urdu speaking population exists ;

(v) appointment of a Commissioner
for muslim minorities at the
Centre and cellsin the States to
superyise and ensure their welfare
and protection of their rights.”

Sir, while movirg this Resolution, I am
.vcry certain  that all sides of the House.
every section of the House, fwiil Support
the idea of providing better facilities for
the muslim minority in our country.

I move this Resolution by making it very
clear that our approach to thejproblem of
Muslim minorityin this countryis not from
any communal angle. We take it as a
national qu=stion; the problem of Muslim
minority is to be considered a national
question that this nation has to tackle if it
has to achieve national unity and integration
and if it has to achieve secularism in a
n]:emmgful manner,
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I am very conﬁdeg;t that this House
would extend its full support to the rcso-
lution because of another reason also that
we are going to discuss very soon in this
House the amendments to the Constitution
whereby it would be inscribed in the Con-
stitution and to make it clear once again
that this country is a secular country.
The goal of this country will be secularism,
It has already been proclaimed by -the
Government, by the nation. But, we deci-
ded still that it should be inscribed in
the Constitution itself that this countryis
secular.

Itis in this context that I felt that it was
necessary that this House should discusa
this matter of the weaker section of the
Muslim minority in our country ar.d the
House should come forward with concrete
suggestions and concrete proposals so that
it can put forward before Goverrment
those suggestions for action. That is
the purpose of this Resolutior,

When we say that our ccurtry adcpts
secularism ard we stand to protect the
interests of the Muslim minority, there are
certain facts which are very vital to our
country which should also be taken into
account. Our country is the third big-
gest nation in the world where large num-
bers of Muslims are living, thke firrt
and second being Indonesia and Bang-
ladesh. Of course, Indiaisnota Muslim
natjon in that sense ; it is a country
with a big population of Muslims. To
put it differently, 1 can say that we
have got 67-2 million Muslims in our
country which constitutes 11°2 per cent
of our population, That is the signi-
ficance. Itis not a question of a small
minority that we sre dealing with; it is
a question of a big minority and the
question of the poeple’s wellbeirg ard
for whose satisfaction lies the secular
character of the State, the security of the
country and in which also lies the bringing
about of s bright future to our nation and
the people. That is the significance of

N 1'“"
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givinrga fair deal tothe Muslim minority.
Wa-n I say this,>ven for a single moment,
I do not doubt that Gov:ram:nt has not
b:en doing anything. Government is
trying because protection of Muslim
minority intecests is the dzep conviction
-of the national movement in this country,
the ideal cherished by Mahatma Gandhi,
Pandit Jawaharlal Nehru and even to-day
by our Prime Minister, Shrimati Indira
Gandhi, all the democraric parties in this
«country. Allthe forcis in the country,
all of us, cherish that India should be
a secular nation in which hundred per
~g:mtjus:izzshouldbe givento the Muslim
m nority. Govirnmentis trying, but the

246
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If we start on this premise, one can
understand why the RSS is so mad and

so desperately fanatic about fighting

Muslims. But is it a fact ? Itis one

of the distortions of history. It is not

a fact, The Muslims have not come

to this country asinvaiers. Their history

does not begin w.th Mahmud of Ghazni,
Their history began, according to the

well-known historian, Sirdar K. M.
Pannikar, wio wratz th: Histuy of
Kerali, in this way,

“When Islam swept [over Arbia,
itsinfluence was felt immediatel

over Kerala also. In fact, accord-
ingto a fairly ancient tradition
the last Perumal himself became a
convert to Islam. That is, Islam
began to spread in Malabar early

Hact remains that even today we have not
wrrached that extent where we should
Jhavereached. We could not do every thing
passible far the M slim minority in this
scomtry. Thatis wy specific measures

sarzs sugg-sted in this Resolution.

B:fore I com:to the spzcific measures,
‘T would like to draw the attention of this
House to the fact how Pandit Jawaharlal
Nehrulooked at this problem, the problem
~of tension between Hindus and Muslims. He
looked atit as a problem of tension bet-
ween the exploiter and the exploited.
There is a socio-economic  background
for the kind of communal situation, which
none of us would like, which is being
created in this country. There are people
who are trying to exploit that situation
There are people who are seriously
thinking that it is not necessary to do

both by conversion and by,
settlementof the Arab traders. I
is clear from a Muslim inscription
Pantalayani Kollam in of the
North Arcot dated Hajra 166",

They came as traders. They settled
in Kerala. There are so many instances
ene can‘cite to debunk this argument
of the RSS.

There is an article written about the
Moplas of Kerala. I am quoting from
that.

“They came to the Malabar coast as

ijustice to Muslims because they consider
‘that Muslims do not belong to India.
“There are two aspects, two sides, to the
. picture.

traders even before the emergence
of the Moghuls,...”

As traders, not as invaders. This is
from “Mopla Muslims ot Kerala: A
study in Islam trends” by Rolland E
Miller, an  English  writer. So the
Muslims in this country came and settled
in Kerala at least seven centuries before
the Moghuls came to India. Kerala is
a State in this country known for communal
harmony. You do not have much

Take, for example, how Golwalkar,
_ one of the stalwarts of the RSS, looked
cat this problem. He said :

“Thney cam= here as invalers to destroy
us, to establish their owna supre-
macy and to enslave the local people.”
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pdsmon It is well' to remember
_this fact for in this Nes the root W

T
cause of tension between Hindu ?
o Ay
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problem in Kerala ‘betwlze:!t the Muslims™ .ua

and Hindus. You may also understand *

whatis the meaning of theword ‘Mopla® "
‘Mopla’ in Tamil means *bridge room’. !

i
DR. HENRY AUSTIN _(Ernskulam:

In Malayalam also it has more or lesse
the same meaning.

- A

SHRIC. K. CHANDRAPPAN : Yes,

in Malayalam also we use that word to
mean ‘bridegroom.”  Historians say that”
itderived from the fact that traders who
came there from the Arab world settled
in Kerala coast in  Mangalore. Ibn
Batuta a famous historian says that large
settlementsof Muslimswerein Mangalore
and they married the people of Malabar;
without forcibly converting anybody they
become part and parcel of the coastal
life in that part of the country and they
became part of India. This is the
tradition of Mauslims in India. When
we speak of our culture, can we forget
that Taimahalis partof Indian culture ?

If we take the view that Muslims are
part and parcelof this country and there-
fore they are part of our people, their
Wellbeing becomes the responsibility
of the entire nation. In an artcleentitled
‘Brief resume of the nationalist organisa-
tion.” Pandit Jawaharlal Nehru wrote
before Independence :

“Muslims were generally poor. Most
of the Weavers who had gome to
war on account of the British
destruction of Indian industries
were Muslims in  Bengal which
has the biggest Muslim popula-
tion of any Indian province.
They were poor tenants or small
land holders. Landlords were
usually Hindus, as Wwere the
village banias who Were money
lenders and owners of the village
stores. Landlord and the bania
were thisin a position to oppress
the tenantand exploithim and they
took full advantage of that

md M usllms"
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The exploiuﬂmlcfthc poor tenants by
landlords who happened to be Hinduse
that is what Nechru says. My friend
Shri Dharnidar Das had written a book,
Economic Base of Communalism, in
which he had quoted: the concept of
Gandhiji on this problem. He Writes.

“On the eve of independence, when
India became a ghastly scene of
mass killings and  communal
frenzy, Mahatma Gandhi entered
the Muslim areas of Noakali and
asked Prof. Nirmal Kumar Bose
10 submit to him an cconomic
survey of the area. The survey
revealed a population composition
of 18 per cent Hindus and 82 per
cent Muslims. But the 18 percent
Hindus were in possession of 75
per cent property of the area and
the 82 per cent of the Muslims
shared the 25 per cent of the pro-
perty. They were extremely
poor and many of them were land-
less masses and the Hindu owners
were absentee landlords.”

The problem of communal tension
comes from poverty ; it is used by the ex-
ploiters to exploit the masses, That is
why Mahatma Gandhi came to the con-
clusion that the root cause of the conflict
lay hidden in the conflict between the
exploiter and the expolited.

I have quoted extensively ; coming to the
present position, poverty is the problem
and exploitationis the problem. Whenever
you talk of this, what happens to the
biggest minority in our country ?
Knowingly or unknowingly they arc the
worst exploited section in our secicty
in the field of education they are the most
backward ; in the field of employment
they are the most discriminated and in the
field of culture Iam sorry to say they &
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badly neglected. 1f things do not improve,
what happens ? They turn to organisations
like Jamiat E Ulema who try to take
the Muslim masses out of the main stream
of Indian life and pu¢ them on communal
lines and try to create communal madness
and frenzy among them by telling them :
You are being exploited by Hindus ;
you are to fight for your rights against the
the Hindus”, This being the case, the
Government will hgve to act with a sense
of urgency, It will have to come forward
in a big way to help them. The problems
I am posing in the resolution have been
answered in the other House. The gov-
ernment took the position that there are
-constitutional guarantees given to avoid
-discrimination. [ fully appreciate the fact
that articles 16(1) and (2) provide these
guarantees. But is that enough? I think
it is not. Even the framers of the Cons-
titution took the view that merely stating
or re-stating the fact that there will be
no d:scrim:nation on the basis of caste,
creed, community or rcligion or sex was
not ecnough. That is why they added
sub-clause (4) t . article 16 which reads
‘thus :

“Nothing in this article shall prevent
the State from making any provi-
sion for reservation of appoint-
ments or posts in favour of any
backward class of citizens which,
in the opinion of the State, is
not adequately represented in the
services under the State.”

'So, if in the opinion of the State any
section of the population is not adequ ate-
'ly represented, the State can declare t-at
section as backward. That is our demand.
T am not making the unreasonable demand
that the entire Muslim community should
be declared backward. I only demand
that if certain sections have been declare
backward communities in any State, their
counterparts amongst the Muslims should
also get that benefit. For example,
-4 Hindu sweeper, chamar or cobbler or a
Weaver is a backward class. Why

-

“(Resl.)

not Muslim sweepers, Muslim cobblers,
Muslim weavers, be “treated ,at par?

When we sp ke of secularsim, if we cate-
gorise certain sections as backward classes
on the basis of certain standards, the same
standards should apply to the same sec-
tions which belong to another community.

SHRI B.V, NAIK (KANARA): Do
you want to introduce chaturvarna among
Muslims ?

SHRI C.K. CHANDRAPPAN : We
are not bothered about chaturvarna among
Muslims, We are bothered about our
secularism.

MR. CHAIRMAN : Please address
the Chair.

SHRI C.K. CHANDRAPPAN : Noth-
ing should stand in the way of our se-
cularism. The weaker sectons like
weavers, rickshaw-pullers, biri workers,
etc. of the Muslim community should be
given adequate financial assistance and
their interests should be adequately pro-
tected. They should not feel by any
chance that they are being neglected,
because they do not belong to Hinduism.
Thisis not a Hindu State. Thatis why
we say that the weaker sections among
the Muslims should be treated at par with
the backward community.

The second demand is about distribu-
tion of housing site, When we distribute
housing sites for poorer people in the coun-
tryside, we reserve a certain portion for the
harijans. But there is not reservation
for the Muslim community there, The
poorer Muslims, who really belong to the
counterpart of harijan or backward comm-
unity. should get reservation in the matter
of housing sites.

Even in the cites, for reasons well-
known to everybody, the poorer Muslims
live together. Th-v clust'r together a~d
live together. In those days when comm-
unal riots were so frequentin our country,
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the Mualims wanted to live to gether so that
there will be some protection. As a ' resuht
of that, today, there are Muwslim shums
in the cities, where the Muslims are in
“majority. When''you clear those siums,
there should be special  consideraton
given

In this context, I want to refer to the
Turkman Gate area, whichfwas cleared
recently. I would like the Minister to
givean assuranc® that without delay you
"will provide housing facilities for the
mulims who lost their housing and that
they will be resettle]. Since this demand
for resettlement is in accordance with
the Master Plan of Delhi, this area
should not be utilised for any purpose
other than resertling those Muslims. I
hope the Minister will give an assurance
on those lines.

SHRI MD. JAMILURRAHMAN
(KISHANGANT]) : Since there are a large
number of members who want to speak
on this, the time allotted to this Re-
solution should be increased.

MR. CHAIRMAN : In any case, it will
not be over today. We will see when it is
taken up next. It will depend upon the
mood of the House,

SHRI C.K. CHANDRAPPAN :
Coming to employment, ] want to fquote
from a speech made by Shri P.D. Abdul
Gbafoor,: President of the All, India

Muslim Bduunon Society. Hel is not &
Muslim-Jeaguer:: or“s communal man.

. In fact, he is sympathetic to the! Con--
« gress. When he went to Calicut 1o address.
‘the Muslim Education Sociely meet.Lgs

he made certain observations. According
to the press : R o
e,

“He pointed out that the Muslim:"
community, whic® formed 11°2
per cent  of the population'of this
country; its  representation in
Government services was as: low
as §°2 per cent in IAS, 43 per
cent in IFS and 32 per cemt
in IPS.”,

18.00 hrs.

What a plight!
MR. CHAIRMAN: Please conclude.

SHRI ¢. K. CHANDRAPPAN: I
think I will take ten minutes more.
It is an important subject.

MR. CHAIRMAN: Then he may con-
tinue his speech on the next day.

18.01 hrs,

The Lok Sabha then adjourned till’
Eleven of the Clock on Monday, August
23, 1976/Bhadra 1, 1898 (Saka).
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